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I LOK SABHA

Tuesday, December 11, 1973/Agraha-
yana 20, 1895 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEA‘KER in the Chair].

ORAL ANSWERS TO QUESTIONS

Wew  afcdion & fog fage ®
T

*423. st foyfa faw : @0
feurd sitv  fama W 7z FT Ay
Fqr #3 fw -
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aF QU L HIFiaa g 1 WS,
1973 3% qf=a 579 % Afafwa fagr
& fau  afafem spnfaa ofe
1973-74 & fq@ 12. 00 FAz wA
A e 9T AXTH 50, 86

FAT X |

=it fogfa fas @ wemw o #3
ST waTe fHaT § SEET 99 @i
¥ g} A e Awgar g v oam
Wew af@eaT $2 aF O ghr ?
o ara 7w § % 5% ag W g} far
& fo Fra dl @z i e faers gt
g1 = o ¢ fe gae 93w, g
HIT A9 § @13 d1 T g @
feard &t § Ao e 2 & faaeit
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faams 21l & JaFT a9 7 faar &
W womar & qg W A S
g fs w5 @ v &< § mar W%
% fgqma & Fraw 9 ATE TFT aHA
N faard gt @ & AfFT wit ww
F|r v fF gao o FHo F @Afar
¥ e g i e @ar 8, aw
gia A SwET agr 3 ghn, ar
OF WY RYAT @9 9 & arg WY
9 9 wr@ THg A fAEE g 2
o712 977 310 & HIHT 3T A IR
gt 7 w3 & 5 gz De w1 A%
@ gR o AT K AT ;AT g
T AT OTTET IA R QU FA
Ffau w9z & o fazm ¥ v
waT WA A T A T I AT
F fg w7 F71 97 % 39 armT A
g9 T BT Y@ E AT FNT §erA Az
IawT oY & fAo doa7 2 ?

st fagmac waE S faaem
[-TEA 97 TET AT 2 O3AF aamn
war & £ svgF afoars AT & 1976-77
% QA g A TAEAF | IR
ag o 3arT & 5 3.5 ATAAERT
s #1 fa=rs fagre # gt A%
FqdTAT WTE, 1973 A% IAT A3 A
1. 239Ta FFz7 T F1 faars griy

AR g2ET 7 g% o w3r fw
fagrt & WaTd  wET mAY T FE
g ® fomr a1 5 77 Qs 7
TrT X S W17, ¥ 9N IH HEA §
o) JTAFIT FEET F ISTAT AT HIT TART
I7 3 GO DAAT A=A A F FATAT
7 % fgaTE F7 AR TS AT
T Fgifad #7 I & W) FeET
# F1atfaT s 3 fa7 gs@T : 9
ot A 3 IS FATT TR F A
¥ W fzar ST & A7 IHE ATE
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o B AT 129§ AT
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MAFT FT AT g FL FT AF
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zad a7 ag & fs ot &3 fodtdr
¥ oo w0 AL KAz 7 oIAT
q2qr WY A0 Fr A fgEar § a3 W
fafzr a3, Agm a7 af g A X
SOAAT ATZAT § FAT AT I AR
zq AT #1 7y & fag Fww g oo
g
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ot fegewr waw AT il
ST & IATH A JATTF IF F IAT

F ynar @ fe dRm g gE A

AT g )
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I AAF AN HM @G TR F
SET AF ATAAT KT AW F FW AWY
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Tq @ Fr Ffow &y oo <@y & f'
1976—77 A% T AT QT T S0 |
gz g9 T AAF1 sqTA ¥ T F Fwar
1 vgr % f% 37 g 1 o@vay
IaT wiw . fagw 7 g1 a3 et &
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ot 31 sAfag T4 gar w5 &
¥ FratfaT w77 & fAq aw s o
wg 1 za afwem F faa faadr
gaafe @Y sy € 3a9 wiaw gaaf
faex waf ¥ &t v & Fqv a7 Ffw
Fr Iy fF womAT ant § 358 wfaw
g 2 7

qAATT "3y 7 w37 & evfawed
W FT gNF IIAT ¥ AT IAR qrg F
FiF Fr FAN WY fagT FET F
TAF TN F F fou fagraa
&Y ST

=Y fapfa fas : 3@ gz wiw
gnd 78 § fF 3+

“fagrT maET ¥ saFT g @Y &)

AT W O oW osmar
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AT FUT
T fergeqra A &
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W 3T TAT §AY A 3 4% & FOA
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FAFMAIM A FBATL | FZH AR
¥ 3q qIo F1 g gEaar & oA @Y g
/7 I F AT T TG FiewT Fgifaa
T T A FTJET F
Figifag @ & fau wfy ad faast
gaafy & d W g o & ' F
IAFT HT AT 9217 KT GFATET §
Ay f ag FI9Fr 1976—77 % T
g E% | W aF FrewT ¥ A AFT
1 w575 mA a1 g & owd aw
zay }E FEaE s g 20 D
qeafga wsgt # AT &1 FTaifead

FT H afz ey a:T F Sz iy

2 Y 3g=1 renfasite froad F T
far s 1

st qaw fem fag:  wemw @Y
g wow fommr & v 4r, 99Y
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w4 wERE § 98 &war g & wlaq
aran faar & f 3. 5 s dFeT T
R fge fue f&n & AfeT ot o=
Iq A gfedsawE W@
2

YT gadr AT ag & fF 91 0ERw
qAET Y agi ¥ 9gT § dar A A A
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w239 F qeEey F gIFTT T FL
w e

o Na A, g dfos qiaw
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Fq aF Q&Y g ! xE w1 A
IFT AEY WraT | qar YW A &Y
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¥ faq dmT 7 & 5 oo F7 9w
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woW ARG ¢ WY Y A
Wgmear? w@AA ST E AW
o fom e Y @ g oA

o) faguaz gar :  HY fag<or §
A FmaE M AT a<em F w-
9TF 9% ¥ IqTH W qqrar @
AT 1976-77 & O W QY sAvem
1w gwdr g faed & fag g
aF oRfmmw 1 ferz fem o 2
IZ 3.50 AT@RFEH g IqH A
1973 @F 1.16 & gaed F1 fq=<3
1 ¢ 3 qar fag g A g
g #IT 39 F1 A A0 q@E & fam
FIO I5T AT IR E

ECARC CASCIC A o B AT - A
qrA =7 {7t & fou oft fagey w7

& 4o amE &)

o qamw faw @ & Wl wgicy
¥ e Tiga 3 x4 ofaswn #v
Y Aofy FF P WX T FF AT
gt a7 fawe aw s od; g
§F% A ¥ gg W qrAar g
fagrz 2 #17 gE w7 99 faw
1 S of@sem & o fam da
qf@ITe & 98 qud 9T ARG F7 A
574 8 F fau avr ey 1a Fgan)
& o w7 AT fagEd ® faareETa ?

=N fagsax waw@ I3 AVAAT
1960 e Nk ot | fagre azwe
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A q@amm g fFag A A ®
CRECEIE R C i CI S

weIw wgew - Hur wvT @ 6
&9 fazw gri ?

1 fogmax aam : a1 =ave
#¥ 7 1976-77 ¥ 779 17 %7 www

=
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Declaration of sub-Urbap areas aroan®
Calcutta, Bombay and Madrss

*424. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of RATL~
WAYS be pleaseg to state-

(a) the sections declared Sab-
urban Area around Calcutta, Bembay
and Madras with distances cosered
by such Sub-urban Sections witt: The
respective dates of declarations ase
Sub-urban Area; and

(b) whether any area: other twaxm
Calcutta, Bombnyhand Madras hawe
been declared as Sub-urkan Ares
ang if so, the Sections covered oy
such sub-urban area with the -
ances covered by such Section apZ
respective date of declaratior of sudk
Sub-urban Areas?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (ay am&
(b). A statement is laid on the Twhile
of the Sabha. No other areas exoupt
Calcutta, Bombay and Madras hawe
been declarej as suburban areas Smr
the purpose of charging season tickeRt
fares as applicable to the suburimm
areas of Calcutta, Bombay and M-
ras.

STATEMENT

in Sombay,
whick hewe:

The specific sections
Calcuttas and Madrag
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Teen declared as suburban areag for

rates of season ticket fares are as

fe pirpose of charging the lower follows: —
1) Bombay area Distance
(Kms.)
©On Central Raslway :
Bom'bay VT—Kalyan-Kasara - 121
Bombay VT—Kalyan-Karjat - 100
Bombay VT—Mahim-Mankhurd 22
“n W estern Railway
Churchgate-Virar - 60
{ii) #alcutia area :
«©n 'E astern Railway
Howrah-Burdwan (via main Line) - 95
Howrah-Burdwan (via H. B. Chord) . 95
Glowzah-Sheorphull-Tarakeswar £ 23
Howrah-Bandel-Katwa - 144
#Howrah-Bandel-Naihati 49
DanKuni Dankhineswar-Sealdah (via Vivekananda Bridge) 22
Sealdah-Budge Budge . . 26
‘Sealdah-Canning - . . . 46
Sedldah-Daimond Harbour - 60
: Sealdah-Lakshmikantapur 62
Sealdah-Ranaghat-Bagoola-Krishannagar City - 100
Tcaldab-Ranaghat-Bagoola-Krishannagar City Including Shantipur Branch 112
Sealdah-Ranaghat-Bagoola-Krishannagar including stations on Ranaghat-
Bongaon Branch excluding Bongaon 97
' Sealdah-Dum Dum Cant-Bongaon - 77
- Sealdah-Barasat-Hasanbad 75
~{m South Eastern Railway:
Howrah-Balichak including Shalimar-Santragachi branch, 92
‘dit) Madras area
Southern Railway sections :
Madras Central-Trivellore 4
Madras Central-Gummidipundi 48
Madras Beach-Chingleput 61

The efflact dates from which these
-sections were declared ag suburban
areas by the Company Railways
which were previously operating
Ahese Railways are not known

SHRI KRISHNA CHANDRA HAL-
DER: Mr. Speaker, Sir, from the
answer given I find that on the Wes-
tern Railway, Churchgate-Virar has
been declared as a suburban section.
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Sir, Asansol-Durgapur—Durgapur is a
most important industrial centre of
our country—being an industrial
area, I want to know from the Rail-
way Minister whether any memo-
randum has been received from dif-
ferent  organisations to  declare
Asansol-Burdwan section as a subur-
ban section and whether unanimous
decision was taken at the Consulta-
tive Committee’s meeting for the
Eastern Railway held recently to
declare thisz as a suburban section.

SHRI MOHD. SHAFI QURESHI:
Representations have been received
from various organisations to dec-
lare the Burdwan-Asansol section as
a suburban gection. This was exa-
mined, but due to financial implica-
tions, this was not agreed to.

SHRI KRISHNA CHANDRA HAL-
DER: In the consultative committee
meeting of the Eastern Railway, a
unanimous decision was taken in this
regard. The hon. Minister Shri L. N.
Mishra is from Bihar and he knows
the position better. He knows very
well that people from North and
South Bihar come to Asansol and go
from there to Calcutta. On the 9th
December I had travelled from
Asansol to Burdwan. I found that
the Lucknow Express had come to
Asansol three hours late. After the
Coalfiely Express there was no other
train, and it reached Burdwan 3
hours 40 minutes late.

MR. SPEAKER: Let him come to
his question straight.

SHRI KRISHNA CHANDRA HAL-
DER. After the coalfield express
there is no suitable train from Asan-
sol to Burdwan or to Calcutta. So,
there iz hardship in Asansol and
Durgapur areas. Ags you know, Sir,
there are 95 coalmines in the Asansol
area. The Burnpur steel factory is
there.  There is factory at Kulti.
The Durgapur steel plant. the MAMC
and other factories are there, and
thousands of passengers travel every
day from Asansol to Calcutta.

DECEMBER 11, 1873
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At the consultative
meeting of the Eastern Railway, a
unanimous decision was taken to dec-
lare Burdwan-Asansol ag a suburban
section. May I know when Govern-
ment would declare it as a suburban

12

committee -

section?  Thousands of people are
agitated over this issue. Before the-
agitation takes place, this section

should be declared as a suburban sec-
tion. May I know when Govern-
ment will declare the Burdwan-
Asansol section as a suburban sec-
tion?

MR SPEAKER: This is the ques-
tion Hour ang this is not a speech
or debating-hour. The hon. Mem-
ber is depriving the other Members
of their chance, by taking a lot of
time himself. This question nad
been answered by him earlier.

SHRI MOHD. SHAFI QURESHI:
The hon. Member has vepeated the
same question to which T had al-
ready given the answer.

SHRI KRISHNA CHANDRA HAIL-
DER: I want to know when it will
be declareqd as a suburban section?

MR SPEAKER: He can ask him
when the financial difficulties will be
over. He had stated that it was not
being taken up due to financial diffi-
culties. g

SHRI SAMAR MUKHERJEE: It is
a question of priority. It is a lame
excuse that is being given that
there are financial difficulties.
Throughout the railways, there are
financial difficultics. That is why
some assurance must be given in re-
gard to the time when they will be
in a position to declare it as a sub-
urban section.

MR. SPEAKER: Let there be no
arguments please.

SHRI SAMAR MUKHERJEE: When
will they be declaring it az suburban
section?
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SHRI MOHD. SHAFI QURESHI:
The railways do not intend to extend
any further concessions on suburban
sections. As regards this particular
section, the matter was considered,
but because of finamcial implications,
a decision was takem not to extend
this facility to this particular section.

SHRI B. K. DAS CHOWDHARY:
According to the statement, some
areas in Bombay, Calcutta and Mad-
ras have been declared as suburban
areas for the purpose of charging the
lower rates of season ticket fares. I
would like to knmew whether the
same slab system will be followed
in all the three places, in the near-
about areas, declaring them as sub-
urban areas for charging this lower
rate of season ticket? If there is
any variation now what is the varia-
tion between Calcutta, Bombay and
Madras?

SHRI MOHD SHAFI .QURESHI:
There are specific sections of the
cities of Calcutta, Bombay and Mad-
ras, which were declared as subur-
ban much before 1948. due to his-
torical reasons we have to continue
this classification of Bombay, Cal-
cutta and Madras. and so. the rates
are comparatively lower, but we are
not going to extend this facility to
other suburban areas.

DR RANEN SEN: From the state~
ment I find that the South-Eastern
Railway has been excluded from this
category. Kharagpur is such a big
area and having a direct link with
Calcutta, and thousands of passengers
go daily from there to Calcutta. May
I know why the Kharagpur-Howrah
section has been excluded? I find
from the statement that there is
mention about Sealdah-Ranaghat,
Bagola-Krishnanagar, including sta-
tions on Ranaghat-Bongoan branch
excluding Bongaon, but later on, I
find Sealdah-Dum Dum Cant.-Bon-
gaon. 1 do not understand how
Bongaon is excluded in one case and
included in the other case.

SHRI MOHD. SHAFI QURESHI:
The Calcutta area is already having
this concession on 19 sectiong as
compared to three in Madras and 4
in Bombay. As I have said, there is
no plan to extend this facility to
other sections, because we are heav-
ily losing on these sections already.

DR. RANEN SEN: Why is Bon-
gaon included in one section and ex-
cluded in the other section?

SHRI MOHD. SHAFI QURESHI:
Because that is a different section.

SHRI B. V. NAIK: Apart from his=
torical accident, may I know the rea-
son why the Calcutta suburban sec-
tion gets the favour, for more than
a thousand k.m., of the concessional
fares, while Bombay hardly gets for
250 or 300 k.m. while most unfortun-
ately Madras gets for hardly 150
km.? May I know why there is this
disparity between these three big
cities? May I know whether the
matter will be looked into with a
sense of impartiality so that all the
big cities in the country could get a
similar treatment and we do not rely
only on financial and historical
grounds to maintain the status quo?
Will the disparities be removed?

SHRI MOHD. SHAFI QURESHI:
As between Bombay, Madras and Cal-
cutta, there are no disparities. So,
there is no question of disparities.

SHRI B. V. NAIK: What about
the mileage?

SHRI MOHD. SHAFI QURESHI:
There is no disparity in fares.

SHRI THA KIRUTTINAN: In the
statement, I find that:

“The exact dates from which
these sections were declared
as suburban areas by the

Company Railways which
were previously operating
these Railways are not

known.”,
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I feel that these areag were declared
as suburban areas many many years
ago. During all these years, so many
development; have taken place, and
50 many colonies have come up. So,
I would like to know whether a new
look will be given to the whole mat-
ter and a new list will be prepared
and the financial benefit will be ex-
tended to the employees working in
the railways in all these areas, by
way of house rent allowance, city
compensatory allowance etc.?

SHRI MOHD. SHAFI QURESHI:
Concessional season tickets are issu-
ed on all-India raillways, but subur-
ban railways are enjoying a little
bit of marginal concession over the
other season-ticket holders. My hon.
friend has read from the statement
to the effect that the dates from
which these were declareq as subur-
ban areas were not known. But if he
would have gone a step further, he
would have found that in the second
sentence it has been stated that this
was done prior to 1949. I have al-
ready stated that we do not have any
plans to extend these concessions to
other suburban sections.

SHRI SAMAR GUHA: The pro-
blem of overpopulation and lack of
housing accommodation is a  serious
one in all the capital cities and in-
dustrial cities. ...

MR. SPEAKER: How does it arise
out of the main question?

SHRI SAMAR GUHA: Facilities
are given only to Calcutta, Bombay
and Madras. ...

MR. SPEAKER: How is this rele-
vant to the main question? How does

he connect it with the main ques-
tion?
SHRI SAMAR GUHA: It is rele-

vant. Y want to know whether the
whole issue will be reviewed parti-
cularly in relation to the capital eciti-
es and flhie  industrial cities. These

CECEMBER 11, 1973
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facilities are only for the three big
cities. What about other capital citi-
es, and why not other industrial cen-
tres?

MR. SPEAKER: Please sit
That has no relevancy to the
question.

down.
main

SHRI SAMAR GUHA: These faci-
lities are only limited to these three
big cities. Cannot I ask about other
industrial cities and other capital citi-
es where the daily passengers are fac-
ing similar problems? Why the same
facilities should not be extended to
them? I want to know whether the
Government is going to review this
policy.

MR. SPEAKER: The main question
was about the three big cities.

SHRI SAMAR GUHA: With regard
to the other areas....

MR. SPEAKER: I said it is not
relevant to the question, If you go
on shouting there is no use.

SHRI SAMAR GUHA:
little liberal.. ..

If you be a

MR. SPEAKER: The main ques-
tion ig clear. I am not allowing you.
It is not relevant to the main question.
Shri Muruganantham.

By shouting, you are trying to make
this relevant. I have decided that it
is not relevant. I am not going to
allow it. Please sit down.

I have not allowed you. I have not
permitted you. Nothing will go on
record. I have not called you to
speak. I am not permitting you. I
have held it as irrelevant. I am sorry.
Even on reconsideration, I hold the
same view. Shri Muruganantham.
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Exploration for Oil and Gas in Anda-
man Islands

+
*427. SHRI VASANT SATHE:
SHRI K. M. MADHUKAR:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether recently some possible
oil and gas bearing structures have
been found in Andaman Group of
Islands;

(b) if so, the salient features there-
of and when the drilling will be start-
ed and what will be the estimated
cost of the drilling; and

(c) what other drillings have been
undertaken in different parts of the
country during 1973 and how many
other are expected to be undertaken
inn 1974 and the main features there-
of?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): (a) Yes, Sir.

(b) The structures are faulty anti-
clines. To be able to commence dril-
ling operations in the area, a large
volume of civil works and other pre-
paratory actions, will have to be un-
dertaken. From the time a definite
decision to undertake drilling in the
area is taken, as a very rough esti-
mate, it may take about 2} years
to commence drilling the first well.
The total expenditure upto the com-
pletion of drilling of the first well in
the area, may be of the order of
Rs. 6.83 crores; thig is only a  very
rough estimate.

(¢) During 1973, drilling was con-
tinued/carried out on various struc-
tures in the Cambay Basin of Gujarat,
Banni area of Kutch, Brahmputra
Valley of Assam, Baramura area of
Tripura, Cauvery Basin of Tamil
Nadu and Pondicherry, Surinsar area
of J & K and in the Arabian Sea.

In 1974, drilling is expected to be
continued in the Cambay Basin,
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Brahmputra Valley, Baramura, Cau-
very Basin and in the Arabian sea;
and possibly extended to the Surma
Valley of Assam, Southern coastal
area of Kutch and the Galsi area of
West Bengal. ;

SHRI VASANT SATHE: In the
drilling that has been carried on up
till now, up ta 1973, how much oil—
what quantity—and of what value
has been extracted, or, to the extent
of what volume and what value have
you been able to locate in  these
areas?

SHRI D. K. BOROOAH: So far this
year we have done 8 exploratory
wells in Gujarat and 17 develop-
mental drillings, in Assam three ex-
ploratory and 5 developmental. The
total comes to 33 exploratory and 1122
developmental. Only in Tripura we
have come across gas. ...

MR, SPEAKER: The question re-
lates to Andaman Islands,

SHRI D. K. BOROOAH: We can-
not start drilling in Andamans. Part
(c) of the question relates to other
areas.

SHRI VASANT SATHE: My
questicn has not been answered.
When you make explorations, how

much oil do you envisage to extract?
I mean the oil potential.

SHRI D. K. BOROOAH: There is
a slight misunderstanding. What the
hon. Member asks is: what is the
report of the Seismic survey, geologi-
cal survey, on the basis of which we
drill the well. While drilling we
come across oil; we succeed. Some-
times we do not. In this particular

case, we have found gas in one of the
places.

SHRI VASANT SATHE: There is
confusion in understanding. I had
not stated about exploration. After
exploration, in certain areas you are
likely to strike gas or oil. To what
extent you have been successful in
finding the cstimates of deposits?
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SHR{ D. K. BOROOAH: I am
afraid the hon. Member has misun-
derstood the basic concept of dril-
ling. Drilling is based on geological
and seismic reports. Once you start
drilling, unless you strike oil, you do
not know what is the deposit here.
We have not struck oil so far in the
exploratory wells; in one case we have
struck gas.

DR. HENRY AUSTIN: I was
wandering whether in view of the
seismic and geological surveys carried
out on the Arabian Coast near
Vyppeen in Cochin and in view of the
oil scarcity, the hon. Minister will
give top priority to drilling in the
Arabian Sea. I myself submitted
some notes about oil prospects in the
above mentioned area to your prede-
cessor in office.

SHRI D. K. BOROOAH: Yes, Sir.
The Arabian Sea is certainly prospec-
tive. These areas are being considered
for future drilling.

SHRI SAMAR GUHA: May I know
whether the drilling project in regard
to Godra area has been given by in
West Bengal? May I also know
whether the attention of the Govern-
ment has been drawn to a report
published recently in the West Bengal
newspapers that there was oil drilling
and oil was struck in Krishnanagar
in Nadia district?

SHRI D. K. BOROOAH: Both are
correct, Oil drilling in one area has
been given up and there was a news
item that oil was struck in another
area.

SHRI SAMAR GUHA: May I know
whether there is any prospect of oil
in the Krishnanagar area?

SHRI D. K, BOROOAH: That can
be known only after a detailed geo-
logical survey. Merely because you
get a few drops of oil here and there,
you cannct come to any conclusion.
There should he enough proof.
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SHRI BIREN DUTTA: May I
know whether any new place has been
brought under exploration in Tripura?

SHRI D. K. BOROOAH: Yes, Sir.

SHRI BIREN DUTTA: May I know
whether any new rigs have been
installed in Baramuri in Tripura?

SHRI D. K. BOROOAH: So far as
Baramuri in Tripura is concerned, we
have already gone to the depth of
2,200 metres and we have got trace
of gas. The projected depth is 4,500
metres. We have to see what quantum
of gas we get at that depth.

SHRI P. VENKATASUBBAIAH:
The hon. Minister has just now
mentioned that drilling is being
carried out in Cauveri basin. May I
know whether any geological and
seismic survey is being conducted in
the Godavari basin?

MR. SPEAKER: What I propose
is that the hon. Minister may hold
a meeting of all the hon. Members
who can give him some information
about gas or oil. I cannot deal with
them in the supplementaries.

SHRI D. K. BOROOAH: Yes, Sir.

Non-utilization of the Press Brake
Plant Imported for FACT Engineering:

+
*428. SHRI RAMACHANDRAN
KADANNAPPALLI:

SHRI VAYALAR RAVI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the press brake and
plate bending machines imported for
the FACT Engineering Works six
months back have not been erected
so far resulting in huge 1loss in
production to the Company and
leaving the capital idle; and
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.(b) if so, the reasons for not
erecting them so far and the steps
taken to erect them early?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b).
The machinery items in ques-
tion were received in April/
June 1973 and these were to be
installed in the premises occupied by
the Workshop of the Udyogamandal
Division. Their erection was held up
because of the delays etc. in completing
the new premises for the Workshop
along with the requisite facilities.
These facilities are now being provided
and the machines are expected to be
installed within the next 4-5 months.

SHRI RAMACHANDRAN KADAN-
NAPPALLI: This is another glaring
example of the inefficiency and in-
difference of the management towards
FACT. The press brake machine pur-
chased at a cost of Rs. 18 lakhs and
the plate bending machine purchased
at a cost of Rs. 8 lakhs rotting for a
long time even though they are vital
profit earning equipments for Fact
Engineering Works. The Minister has
admitted in his reply that there will
be a delay of another four to five
months. Who is responsible for this
delay and what steps are you going to
take against the person concerned?

SHRI SHAHNAWAZ KHAN: These
machines were to be erected in a
workshop which is already occupied.
The idea was that the workshop was
to be moved to another building and
these machines were to be erected in
this workshop. In the place where
this workshop was to be moved certain
additional facilities had to be created
and the civil engineering works also
took some time. Those works are
complete and the new machines would
be installed in the next four or five
months.

SHRT RAMACHANDRAN KADAN-
NAPPALLI: The Works Manager, who
is the head of the Fact Engineering
Works. sent 14 reminders to the CME

to take the necessary steps to erect the
machinery. Yet, nothing has been
done. The FACT management is a
scandal of the first magnitude, Will
the hon. Minister, in the light of his
earlier statement, institute an inquiry
against the Chairman and the officers,
so far as this particular instance is
concerned?

SHRI SHAHNAWAZ KHAN: This
question deals with the erection of
certain machines. The machines will
be set up in the next four or five
months. They are doing it as fast as
they can.

SHRI VAYALAR RAVI: Before
asking my question, ] want to record
my protest against the answer that
has been given where vague words
like “etc.” have been used. The House
should not be treated lightly like this.
The Minister must give correct
answers to the House.

In fact. this is only one minor part
of the whole affair. The working of
the FACT was raised in this House
by way of a discussion some time
back. Unfortunately, the hon. Minister-
tried to defend the inefficient and very
indifferent management. I am sorry
about it. I would like to know from
the hon. Minister whether there is any
proposal before the Government to
instal the heavy plates and vessels
plant at Fact Engineering Works. This
delay in the erection of the plant has
occurred because the management did
not think in advance of the place
where it is to be erected. The
Minister tried to simplify the whole
thing. When the machinery was
ordered four years ago what was your
plan? That should be planned at the
time when an order is placed and not
when the machinery actually arrives.
The delay is certainly due to the
indifference of the management. I
want to know what steps you have
taken against them for this.

SHRI SHAHNAWAZ KHAN: When
these machines were ordered, as I
cxplained earlier, the idea was te
erect them in the workshop....
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SHRI VAYALAR RAVI: When?

SHRI SHAHNAWAZ KHAN: These
were received about six months ago.
When we wanted to shift the work-
shop the employees insisted that
they should be provided with a can-
teen and certain other facilities, We
had to provide those facilities, We
would be setting uo the new machi-
nes in the next four or five months.
I do not think there is any undue
delay.

SHRI VAYALAR RAVI: Fourteen re-
very serious matter.

MR. SPEAKER: There should be
no debate on this.

SHRI VAYALAR RAVI: The Minis-
ter is not answering the questions.

MR. SPEAKER: He is answering it.

SHRI VAYALAR RAVI: Fourteen
reminders were sent to the manage-
ment and the Chairman. He can
admit the mistakes.

SHRI K. P. UNNIKRISHNAN: Is
the Minister aware of the deliberate
policy of the present management to
discourage any new orders being
given to FACT Engineering Works? 1f
not, would he give the House the
figures for the last three yearg of the
works undertaken by the FACT Engi-
neering Works and also the present
position in the order book?

MR. SPEAKER: How ig it relevant
to this question?

SHRI K. P, UNNIKRISHNAN: This
is a related question. The House is
entitled to know the truth. They
cannot simply give “etc.” as a rea-
son. We cannot be treated like that.

MR. SPEAKER: I would request
my dear young friends to try to sit
separately from each other, because
they are fire brands. Shri Lakkappa.

DECEMBER 11, 1973

Oral Answers 24

SHRI K. LAKKAPPA:. The work-
ing of FACT has been discussed at
various times in the House and also
outside. It is a scandal and many
derogatory remarks were made regar-
ding the inefficient running of FACT
even earlier, not only in the present
Lok Sabha but also in the previous
Lok Sabha.

MR. SPEAKER: I called him to
put the next question, which is stan-
ding in his name. If he does not
want to put it, I will pass on to the
question after that.

SHRI K. LAKKAPPA: This delay
in erecting the machinery which has
been purchased at enormous cost is
because of a deliberate policy. This
has resulted in a loss of several lakhs
of rupees to the factory. Because of
this the production had to be slashed
down.

MR. SPEAKER: I want to remind
him that I did not call him to ask a
supplementary on this question. I
called him to ask the next question.

SHRI K. LAKKAPPA:. Anyhow, 1
have put a supplementary to the hon.
Minister.

MR. SPEAKER: I have not allowed
it. You may put the other question.

SHRI K. LAKKAPPA: Then, shall
I withdraw my supplementary?

MR. SPEFAKER: He may call his
question,

Committee to Study Foreigners’
Stake in Drug Industry

+
*429. SHRI K. LAKKAPPA:
SHRI P. GANGADEB:

Will the Minister of PETROLEUM

AND CHEMICALS be pleased to
state:

(a) whether Governmernt have de-
cided to set up another Committee
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to look into the implications of the
foreigners’ stake in the drug indus-
try;

(b) if so, whether the decision has
been implemented; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) to (c). A pro-
posal to set up a highlevel committee
to enquire into various aspects of the
drug industry is under consideration
and a decision is expected to be
reacheq shortly,

SHRI K. LAKKAPPA: The situa-
tion in this country is that spurious
drugs are being manufactured and
distributed all over the country. Fur-
ther, the drug industry is under the
stranglehold of foreign companies. As
it is the responsibility of the Govern-
ment to supply genuine drugs at
reasonable prices to the people, how
is this Committee going to streamline
the distribution of drugs and control
the foreign drug companies?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): This Committee will go
into this question.

SHRI K. LAKKAPPA: Will the
proposed committee streamline the
procedure for the take-over of the
foreign companies?

SHRI D. K. BOROOAH: What the
hon, Member stated earlier will cer-
tainly constitute one of the main
purposes of the Committee.

SHRI K. LAKKAPPA; What were
the guidelines given by the previous
Committee that was appointed by the
Government? Why the report of that
Committee has not been taken into
consideration. What are the conflic-
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ting views that have been expressed:
in this Committee?

SHRI D. K. BOROOAH: I am not.
aware of any previous Committee of
the standing of the Committee that
we are going to appoint. This is
going to be a committee consisting of
Members of Parliament and experts.
There will be no representation to-
the drug industry in this. They will
lcok at the problem from the point.
of view of the national interest and
nothing else. Therefore, we hope
this Committee will be able to study
the problem from the point of view
of the common man, rather than from
the point of view of the business in-
terests.

SHRI C.- K. CHANDRAPPAN: The
Minigter had stated thai trey have
appointed a Committee. What are
the terms of reference of that Com-
mittee?

SHRI SHAHNAWAZ KHAN: It is
a rather lengthy term of reference.
The Committee is mainly to enquire
into the progress made by the in-
dustry ard the status achieved by it
with special reference to the introduc-
tion of the latest development in
technology in the production of basic
drugs to meet satisfactorily the grow-
ing requirements of the national
health and medical programme to
enquire into the performance cf the
rublic sector drug units and recom-
mend measures necessary for ensur-
ing that the public sector commands
leadership role not only in the manu-
facture cf basic drugs and formula-
tions and in research and develop-
ment but also makes available essen-
tial drugs to the consumers at rea-
sonable prices; to enquire into the
statug of the various sectors of the
industry namely, the organised sec-
tor both the foreign and the Indian
companies and the small scale sector
and to make recommendations for
promoting the rapid growth of the
drug industry, particularly, the
Indian and small scale industries sec-
tors.
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SHRI DINESH CHANDRA GO-
SWAMI. The Government is setting
up & committee to discuss about the
implications of the foreigners’ stakes
in the drug industry. Has it come to
the notice of the Government that
‘many of these concerns have set up
small firms under different rames in
different States to avoid the impli-
cations of large business houses and
what is the Government doing to
check this evil?

SHRI SHAHNAWAZ KHAN: The
.Government is aware of these activi-
ties and this will certainly be one of
the subjects which will be looked
‘into.

Rationinz of Petrol in view of
uncertainty in crude supplies
+

*430. DR, RANEN SEN:

SHRI VEKARIA:

Will the Mirister of PETROLEUM
AND CHEMICALS be pleased to
.state:

(a) whether in view of the uncer-
tainty about crude oil supply from
West Asia and rapidly increasing
prices, has Government decided to
introduce rationing in petrol; and
features

(b) if so, the salient

thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K. BO-
ROOAH): (a) and (b). In view of the
uncertainties of crude oil supplies and
rapidly increasing prices, State Gov-
ernments and Union Territories have
‘been advised to finalise plans for in-
troduction of rationing at short
notice. Details of the scheme are
‘being worked out by the States in
consultation with this Ministry.

DR. RANEN SEN: In view of the
fact that the supply of crude is be-
coming more and more difficult with
the introduction of the auction system
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etc, may I know whether the Gov-
ernment has actually checkeq up
with the State Governments as to how
far thev have proceeded in regard to
the introduction of rationing of petrol.
If so. what advancement has been
made?

SHRI D. K. BOROOAH: A I have
said before in this House, we discussed
the matter with the Chief Secretaries
and then we also discussed the matter
and brought it to the notice of the
Chief Ministers and we have also writ-
ten to them. They say that they are
keeping the scheme ready. But, as I
said, we have not come to anvy deci-
sion that we will go in for rationing
the supplies. But if our supplies are
cut off in substantial auantities. then
it may be that we may be forced to go
in for rationing. Therefore, we are
keeping an alternative sckwme of
rationing ready for very rainy days.

DR. RANEN SEN: Is the Minister
aware that only yesterday, the Finance
Minister on the floor of this very
House has said that rationing of petrcl
is ruled out on the ground that it will
create administrative difficulties. May
1. therefove, know whether the Petro-
leum uad Chemicals Ministry and the
Firance Ministry are working a‘ log-
gerheade or whether they are working
tecgether in order to find out whether
rationing is necessary or whether it is
feasible.

SHRI D. K. BOROOAH: We gzre
working entirely together and having
faith in God, we would also keep the
powder dry.

DR. RANEN SEN: Mr. Chavan yes-
terda: rejected this idea.

SHRI D. K. BOROOAH: We have
decided not to go in for it because it
will depend upon circumstances which
are not obtaining to-day. But, if the
availability is completely or very sub-
stantially cut off and if there is diffi-
culty evep to meet the basic require-
ments, then, in that case, perhaps we
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may be, howsoever unwilling we may
be, forced to do so. In order that we
may not be caught napping, we have
‘prepared for all these things.

SHRI TRIDIB CHAUDHURI: The
Minister stated that he has asked the
State Governments to keep rationing
scheme ready. May I know whether
the State Governments’ Chief Scere-
taries or Chief Ministers, whoever may
be the authorities in this regard in the
States would be left free to devise
their own schemes or whether the
-Government of India themselves —be.
eause it is an All India question—will
frame some kind of guidelines so that
ihere raight be some type of unifor-
mity, equity and justice in regard to
‘the rationing of petroleum throughout
the country?

SHRI D. K. BOROOAH: We have ad-
vised tl.em to draw up schemes in
-consvltation with this Ministry here.
Of course there will be basic princi-
ples. But conditions vary from State
to State in this country so that those
conditions have also to be taken into
.account. The guidelines and the prin-
<iples will have to be hammered out
.in consultation with the Ministry here.

SHRI PARIPOORNANAND JAI-
‘NULI: In view of the fact that im-
ported crude oil costs more particular-
1y purchase from Caltax and Oil India
than the Oil and Natural Gas Commis-
sion, may 1 know from the Minister
“whether in future parity will be main-
‘tained in purchase of the crude oil?

SHRI D. K. BOROOAH: Price varics
“Arom country to country and accrrding
‘to the quality also. So far as petro-
leum products based on crude are coi-
«werned. the price is the same.
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WRITTEN ANSWERS TO
_ QUESTIONS

Allotment of Petrol Pumps to Educat.
ed Unemployed

*425. SHRI S. A. MURUGANAN-
THAM: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether Government are still
allotting petrol pumps to the educated
unemployed as a measure to thelp
them: and

(b) if s0, how many such pumps have
so far been allotted in each State?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): (a) IOC is at present
giving priority to the defence person-
nel in allotment of their dealerships/
agencies. Only when no suitable can-
didates are available under the defence



31 Written Answers

scheme and in case of ‘B’ class retaii :

outlets IOC advertises award of the
dealerships and among the applicants
who respond to the advertisement pre-
ference is given to the unemployed
engineersigraduates from low income
group families. Government have also
recently decided to earmark 25 per
cent of I0Cs dealerships/distributor-
ships to the suitable applicants belong-
ing to Scheduled Castes/Tribes.

(L) Stetewise number of petrol
pumn: Clotted to unemployed u¢ra-
duates/engineers upto October, 1973
are as under:—

States Pumps
allott:

1. Delhi (U TS 12

2. Rajasthan 3

3. Purjab 16

4. Uuar Pralesh 3

<. West Bengal 18

6 Bihar 16

7. Assam 3

8. Manipur 1

9. Tripura 1

10. Mahurushora . 4

11.  Gujarat . 8

12. Madhya Pradesh 6

13. Anihra Pradesh 22

14. Orissa 24

15. Muysore 24

16. Tamil Nadu 8

17. Kerala . 7

18. Goa . . 1

19. Himachal Pradesh 1

20. Haryana . 2

— Toraa 7T TaE
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Pilferage of Drugs from Gorakhpur
Hospital (North Eastern Railwxy)

*425, SHRI M. RAM GOPAL
REDDY: Will the Minister of RAIL-
WAYS be pleased to state: '

{a) whether drugs worth about
Rs. 6,600 were recently pilfered from
North Eastern Railway Tospital,
Gorakhpur;

(b) if so whether any arrest has

been made in this connecction: and

(c) the action takey azainst the pers
sons ‘ound guilty?

THE DEPUTY MINISTER IN IHE
MINISTRY OF R/\IL\VAYS (SHRi
MOHD. SHAFI QURESHI): (2) to (o).

Yes, Sir. On 7-11-73. drugs worth
approximately Res. 5.0000/- hearing
mariings of the Central Ilosrital,

North Eestern Railwav, Gorakhpur
werc recovered from Bhatia IJledical
Sture.  Gol-Ghar, Gorakhpur, The
proprictor of the firm was arrcsted
under fection 3 of the Railwa: Pro-
nerty (Unlawful Fossession) Act and
enquirics into the cas2 are in progress.

Re-Classification of Railway Ci7 ers
Cadres
~431. SHRI VIRBHADRA SINGH:

SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of
be pleased to state:

RAILWAYS

(a) whether Government propese to
1e-classify the Railway Officers’ cadres:
and

(b) if so, the salient features iliere-
of?

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): (a) Yes, Sir.

(b) 250 posts of Assistant
are proposed to be

Officers
re-classified as
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Senior Scale posts. 500 posts in the
Senior Scale are proposed to be re-
classified as Junior Administrative
grade posts. 218 posts in the Junior/
Inter Administrative grade are pro-
posed to be re-classified as Senior Ad-
ministrative posts.

Proposal to Purchase Patents of Drugs
irom Foreigp Countries

*422, DR. SARADISH ROY: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government are consi-
dering anv proposal to purchase the
patents of the impertant drugs from
foreign countries outright instead of
allowing foreign controlled drug com-
panies to sell their patents separately
to the various drug 'manufacturers to
mint money; and

(b) if so, the main features thereof?
THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CIEMICALS (SHRI SHAHNAWAZ
KHAN), (a) No, Sir.

(b) Does not arise.
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Disposal of Machinery by DESU

*434. SHRI SYAM SUNDER MOHA-
PATRA: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) whether the Delhi Electric
Supply Undertaking had purchased
any machinery which it proposes to
dispose of even without using it;

(b) whether this machinery was im-
ported for some specific project; and
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(c) if so, the reasons for not making
use of machinery and disposing it of
and the loss/profit involved in the
transaction?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT):
(a) to (c). Details of the machines
purchz sed by Delhi Electricity Supply
Under aking and proposed to be dis-
posed off by them are given below:

(i} An 80 Ton Wagon Tippler wag
purchased for un-loading coal at A
and B Stations and the 15 MW sta-
tion at Rajghat. It could not, how-
ever, be utilised as land required for
its installation bhad to be handed
over to the Ministry of Education
for a sports village. The questicn
of utilising this equipment for any
of the Thermal Power Stations to be
completed during the Fifth Five
Year Plan is under consideration.

(ii) A 36 Ton Wagon Tippler was
purchased for un-loading coal at the
Indraprastha Power Station. The
equipment was, however, not in-
stalled. With the introduction of box
type wagons exclusively for coal
transport to the Station by the Rail-
ways this equipment has become
surplus. Efforts are being made to
dispose of the equipment.

(iii) Double Housing Vertical
Turning and Boring Machine was
purchased for the workshop for the
Indraprastha Power Station. Ex-
perience of running the power plant
has indicated that considering the
few big size jobs likely for the po-
wer plant, it would not be econc-
mical to instal the machine. Efforts
are, therefore, being made to dis-
pose it off.

The profitlloss involved would be
known after the equipment has been
disposed off.
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Facilities to Assistant Station Masters,
Ajmer Station (Western RailWay)

*435. SHRI PRAVIN SINH SO-
LANKI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) what are the facilitieg provided
to the Assistant Station Masters for
the conduct of their business which
involve the safe running of the Pas-
senger tarins and goods trains at Aj-
mer station of Western Railway;

(b) whether the Railway Accidents
Inquiry Committee-1968, thad suggested
that the Train Passing staff should be
allowed to work without any intei-
ference;

(c) whether Tea and Refreshment
Stall, allowed just by the door of the
Assistant  Station Master’s Office at
Ajmer station, is against the Safety
Rules; and

(d) how many times during the last
three years, the Traffic Supdt. (Saie-
iy), General Manager, C.O.P.S. and
Divl. Superintendent inspected the
Ajmer station and whether any of
hese Officers had taken a note of the
conditions in which the ASMs at
Ajmer slation are working?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Faci-
lities ordinarily provided to ASMs for
conditions in which the ASMs at
Ajmer station also.

(b) The Railway Accidents Inquiry
Committee 1968 made no specific re-
commendation of the type referred to.

(c) The tea refreshment stall loca-
ted near the door of the ASM’s Office
has since been shifted away. It did
not, however, jeopardise safety.

(d) Ajmer station has been inspec-
ted by T.S. (Safety) on 4 occasions,
by General Manager on ten occasions,
by C.O.P.S. on 6 occasiong and by Divl.
Supdt. on 16 occasions during the last
three years.
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There has been no unusual work-
ing and as such the question of tak-
ing note of such conditions did not
arise.

Leave Reserve for Switchman in
Dhanbag Division (Easter, Railway)

*436. SHRI CHANDRA SHEKHAR
SINGH:

SHRI RAMAVATAR SHAS-
TRI:

Will the JMinister of RAILWAYS
be pleased to state:

(a) whether the sanctioned strength
of 20 per cent Leave Reserve for Swi-
tchman is adequate to cops with the
actual requirements for leave casual-
ties and other purposes;

(b) the total number of Switchmen
‘who applied for LAP and Casual leave
in Dhanbad Division during 1972 and
1973 and the reasons for not granting
leave;

(c) the total number of Switchmen
Teported sick mentioning the period of
their sickness and the cause of large
number of cases of sickness; and

(d) the justification for not sanction-
ing the percentage of leave reserve of
Switchmen at per with the Station
Masterg?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(d), The question of upward revision
of the Leave Reserve is under con-
sideration of the Railway Adminis-
tration.

(b) During 1972, 201 Switchmen ap-
plied for LAP and 184 Switchmen
applied for Casual Leave. During
1973, 211 Switchmen applied for
L.A.P. and 106 Switchmen applied for
Casual Leave.

Normally leave applied for nas been
sanctioned. There have been cases
where leave could not be sanctioned
readily in the exigencies of service.

(c) 198 Switchmen during 1972 and
321 Switchmen during 1973 reported
sick for varying periods, and for va-
rious causes.

Proposal for Giving Concessions to
Scooter and Auto-Rickshaw Owners

*437. SHRI SHRIKISHEN MODI:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government are con-
sidering giving some concession to
‘moped auto-rickshaw and scooter ow-
ners for the recent increase in the
price of petrol; and

(b) if so, the type of concession?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): (a) Yes, Sir.

(b) By some concession in Excise
duties on Scooter tyres etc.

Expenditure on Godavari Barrage
Project

*438. SHRI ANNASAHEB GOTK-
HINDE: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) the estimated expenditure on
Godavari Barrage Project;

(b) whetlier concurrence to clear-
ance of this Project was asked for
from concerned States, which are par-
ties to Godavari water dispute; and

(c) if not, the reasons therefor?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT):
(a) The Godavari barrage project of
Andhra Pradesh is estimated to cost
Rs. 26.59 crores.

(%) No. Sir.

(¢) The Godavari barrage project. is
only a replacement scheme, envisaglgg
the construction of a new barrage 1n
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Place of the existing old anicut which
13 in 3 dangerous condition. The pro-
ject has been approved subject to the
condition that, with the construction of
the new barrage in place of the old
anicut, there should not be any in-
crease in the water utilisation.

Foreign owned Chemical Unit resorting
to Clup Selling

*439. SHRI M. SUDARSANAM: Wil]
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether a foreign owned che-
mical company is reported to have been
resorting to club selling of its products
by forcing consumers to lift less mov-
ing items like butanol ang butyl ace-
tate along with their requirement of
polythylene powder or benzene;

(b) if so, the facts thereof; and

(¢) the action taken by Government
in the matter?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOQAH); (a) to (¢). No com-
plaint from any processor of law den-
sity polythylene and/or benzene has
been received in the Ministry of Pet-
roleum ang Chemicals regarding club-
selling of polythylene and/or benzene
with butanol and butyl acetate.
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Memorandup, by Guntakal Division
Committee of Railway Line Union
(Madras)

*440. SHRI Y. FSWARA REDDY:
Will the Minister of RAILWAYS be:
pleased to state:

(a) whether the General Manager,
Southern Railway has received a
memorandum dated the 14th Septem-
ber, 1973 from the Guntakal Divi-
sional Committee of the Railway La-
bour Union (Madras) regarding cer-
tain staff problems;

(b) the broad features nf the prob-
lems raised in the memorandum; and

(c) what action has been taken tc
solve the problems raised?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(c). A memorandum dated 14-9-1973
wag not accepted by the General Ma-
nager, Southern Railway when pre-
sented to him during his visit to Gun-
takal. A copy thereof was later re-
ceived by post along with another
letter.

The points containeg in the memo-
randum and the position in taeir re-
gard are given below:—

Points
I

Remarks
2

() Filling up of vacancies, utilisation of substi-
tutes as Cabinmen and Levermen and en-

gaging Safaiwalas on daily wages.

(i7y Enbanced wages for the extra casual labour-

CTS.

(i) Postingot E. N. T. & Eve Spzcialist in the

Railway Hospital at Guntakal.

(iv) Paym=ntof arrears toengineering staff

regard to night duty allowance, travelling

allowances etc.

Substitures are not  utilised as Cabinm en
and Levermen. There are some
vacancies in the Division and acticn  is
already in progress to fill them up.

The rates were erharcea
from Rs. 3/~ to Rs. 3-50.

in Mey, 1073

Wheonevar necessary, the services of the¥
Eye Specialist attached to the Railway
Hospital, Mysore and the E. N. T. Spe-
cialist attached to the Railway Hospi-
tal, Perambur are requisitioned.

The arrears have been paid in  many cases
and necessary action to make payments
has been taken in regard to the  other
cases.
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(v) Regularisation of the period of absence of
7 temporary employees who parricipated in
the Tok=n Strike of 1968.

«(vi) Coravarsion of temporary posts of Hammals
into p:rmanent ones and confirmation of

hammals.

Yoif) Re-Giassifization of certain Gateme=n from

«

¢ excluded ’to ¢ continuous!’.

i) Tmo=oving water supply at Guntakal

N

1t has been decidec 1o treat the period of
agsence as ‘Duty’

Out of 189 temporary posts, 1TI posts
were already permanent and the re-
maining 78 have been made permanent
from 1-10-73. There are already 110
permanent employees against these
posts : the question of confirming the
others will receive consideraring after
they are screened for regular appoint-
ment.

This depends upcn the road traffic
and the matter is receivirg corsicera-
tion,

The question of sinking additional deep
bore wells ro augment the water supply
is under consideration,

Set-back to Oil Exploration in Arabian
Sea

*441. SHRI C. JANARDHANAN;
DR. H. P. SHARMA:

Wil] the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government'g plan for
oil In the Arabian Sea is likely to re-
ceive a set-back as the drilling ship
has been found unsuitable for the job;
and

(b) if so, the broad details thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): (a) No, Sir.

(b) Does not arise.

Break-down in Bhakra Power
Supply

+442. SHRI BANAMAL] PATNAIK:
‘Will the Minister of IRRIGATION
AND POWER be pleaseq to state:

(a) the number of times there has
been break-down in the Bhakra Power
‘Supply during the current year go far;

(b) the reasons therefor; and

(c) the steps takep or proposed to
be taken for the smoother working of
the Bhakra Power House.

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT):
(a) There had been failure of Bhakra
power supply on 4 occasions during
the period January 1973 to the end of
November 1973.

(b) and (c). The failures occurred
due to faults simultaneous witn heavy
system load demand when spinning
reserve capacity was not available.
The faults were mostly in the auto-
matic voltage regulator system cr due
to the mal-functioning of protective
relays. The constituent States 1o
whom power supply ig being given
from the Bhakra System have been
advised to restrict their loads within
the allocations made from time to
time, so that over loads causing ma-
chines trippinggs do not occur. The
automatic voltage regulator system
has been checked and set right; and
the protective relays have been ad-
justed where necessary to prevent
thir mal-operation,
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Proposal to set up another Public

Sector Undertaking for New Fertili-
zer Projects

4143. SHI MARTAND SINGH: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have pro-
posed to set up another Public Sector
Undertaking to take care of some of
the new fetrilizer projects to be set
up in the public sector; and
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(b) if so, the main features there-
of

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) Yes, Sir; the
proposeq public sector undertaking is
intended to take care of the three
public sector fertilizer plants to be set’
up in the North-West region.

(b) The proposed undertaking
would be structured generally on the
pattern of the existing public under-
takings, wholly owned by Government,

Decling in Production at Gorakhpur
Unit of F.CL

4144, SHRI RANABAHADUR
SINGH: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether there has been a sharp
decline in production at the Gorakh-
put Unit of the Fertilizer Corpora-
tion of India; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAHNA-
WAZ KHAN): (a) and (b). The pro-
duction during April{October, 1973
(37,100 tonnes in terms of nitrogen)
was somewhat lower than that in the
corresponding period of the previous
year (i.e., 39,300 tonnes in terms of Ni-
trogen). The production shortfall was
due to the problemg encountered by
the plant on account of power failures
ang voltage dips including total stop-
page of power for 4 days in May 1973.
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Proposal to introduce Jayanti Janata
Express train between Bombay and
Cochin

4146. SHRI VAYALAR RAVI: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether tihere ig any proposal to
introduce Jayanti Janata Express
Train between Bombay and Cochin;
and
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(b) if so, the salient features there-
of and if not, whether Government
will consider this proposal due to the
heavy traffic requirement of this Sec-
tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.

(b) Introduction of a direct train
between Bombay VT and Cochin is not
operationally feasible at present for
want of line capacity on saturated
sections enroute and requisite termi-
nal facilities at Bombay VT.

Development of varkala Railway
Station (Kerala)

4147. SHRI VAYALAR RAVI: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether Government are aware
of the growing improtance of Varkala
in Kerala as lakhs of people are com-
ing every year to visit the nearby
Sivagiri;

(b) if so, whether the Varkala
Railway Station has not been deve-
loped to meet the increasing require-
ments of traffic and a number of im-
portant trains do not stop at this sta-
tion resulting in great hardship to the
passengers; and

(¢) if so, the steps taken or pro-
posed to be taken by Government in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) (a) Yes.

(b) and (c). The Station has been
developed to some extent to meet the
requirements of traffic and works for
further developments as indicated be-
low are in progress:-

(1) Extension of platforms;

(ii) Provision of improved agree-
ments for drinking water
supply.
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Remodelling of a portion of the
Station building to provide for im-
proved booking and waiting facilities
will also be taken up shortly.

All trains except 137/138 Madras-
Trivendrum Express stop at Varkala
Railway Station.

Composition of Railway Protection
force without deputationists

4148. SHRI R. P. YADAV: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the Railways are incu-
rring heavy expenditure on the main-
tenance of Railway Protection Force
and other allied agencies and if so,
what is the expenditure, Railway-wise;

(b) whethre all staff of Railway
Protection Forec are on deputation
from State Governments;

(¢) what is the total number of all
such staff; and

(d) whether Railway propose to
have their own cadre of protection
force without deputationists?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) The
approximate expenditure by the Rail-
way on Railway Protection Force and
contribution to the maintenance of

Government Railway Police during
1972-73 was as under:
Railway  Government
Protection  Railway
Railway Force Police
Rs. Rs.
Central 1,95,11,000 41,01,000
Eastern '_2,97,47,000 44,45,000
Northern 2,25,02,000 48,83,000
N. Eastern 1,22,52,000 57,545,000

———
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Railway  Goverrment
) Proieciion Railway
Railway Force Police
Rs. Rs.
Northeast-

Frontier 1,05,67,500 16,21,000
Southern 1,46,12,000 42,93,000
South Central * 88,73,000 25,12,000
South Eastern . 2,30,37,100  17,48,200
Western 2,15,85,399  30,96,733

(b) Only a very small number of
staff are on deputation from the State
Governments. The majority consist
of departmentally recruited Railway
Protection Force personnel.

(¢) Total number of staff on depu-
tatiocn in the Railway Protection Force
as on 1-12-1973 is as under:-

Gazetted  Officers 55
Non-Gazetted staff . 58

(d) For Non-gazetted Staff of the
Railway. Protection Force, Railways
already have their own cadre. How-
ever, for Gazetted Officers, steps are
being taken to build up the cadre now
by introducing direct recruitment at
Class-IT level.

Recruitment to Delhi Judicial Service
Cadre in 1972

4149. SHRI NATHU RAM AHIR-
WAR: Will the Minister of JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether a competitive examina-
tion was held in September/October,
1972 for the recruitment to Delhi
Judicial Service Cadre;

(b) the names of the candidates dec-
lared qualified in the order of merit
and recommended to the Delhi Admi-
nistration for appointment;
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(¢) whether any candidates obtai-
ing high position in the order of merit
have been kept out on flimsy grounds
viz. participation in peaceful student
demonstration and if so, whether the
matter was properly investigated and
the reasons conveyed to the candi-
dates concerned; and

(d) if not, the reasons therefor?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS: (SHRI
H. R. GOKHALE): (a) Yes sir.

(b) to (d). A list of names of can-
didates declared qualified in the order
of merit is attached. 25 candidates
were to be appointed from this list to
Delhi Judicial Service. Two candidates
who had obtained higher positions
were not considered suitable for
appointment because they had given
false information in the attestation
form; inspite of the warning given
therein that furnishing of false infor-
mation or suppersion of any factual
information was likely to render
candidate unfit for employment. The
reasons for rejection are not conveyed
to the candidates concerned.

List of order of merit of the candidates

selected as a result of Delhi Judicial

Service Competitive Examination held
in September/October, 1972.

No. in
oreder

of merit Name of candidate

1 Shri Hari Parkash Sharma

Shri Bhag wan Das Goel

-

Shri Ram Narain Jindle

Shri Kuldip Singh

Shri Babulal Garg

Miss Aruna Jain

Shri Mohindra Kumar Gupta
Shri Jag Tish Prasad.

O W 9 AU A W N

Shri Ashok Kumar Srivastava

Miss Urmila Rani

-
o

No. in
order

of merit Nsme of candidate

11 Shri yash Paul Luckria

12 Shri Darshan Singh

13 Shri Vidya Bhushan Gupta
14 Shri Padam Chand Aggarwal

15 Shri Kailash Chander L ohia

16 Shri Satnam Singh

17 Miss Mamta Rani

18 Shri Shahsi Mohan Gupta.

19 Shri Dinesh Dayal

20 Shri Om Parkash Gogne

21 Shri Manjit Singh Sabharwal

22 Shri Raj Kumar Sharma.

23 Shri Jai Krishna (Scheduled Caste)
24 Shri Mukhtiar Singh (-do-)

25 Shri Thakur Das Keshav(Scheduled
— Caste)

26 Shri Balbir Singh (Scheduled Caste)
27 Shri Brahma Nand (Scheduled Caste)
28 Shri Jaswant Singh (Scheduled Caste)
29 Shri Bhola Datt. (Scheduled Caste)

30 Shri Rattan Lal Scheduled Caste)

Rationalisation of capacities of foreign
Drug Firms

4150. SHRI K. S. CHAVDA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to
the reply given to Unstarred Question
No. 337 on 13th November, 1973 and
state:

(a) what exactly is implied by ra-
tionalization of capacity in the case
referred to;

(b) whether as a result of rational-
isation, the formulations capacity of
Messrs Glaxos has been increased:
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(c) whether Government have taken
into consideration its adverse effect
on foreign exchange resources directly
as well as indirectly i. e. enabling the
foreign firm to build up its assets in
India; and

(d) would it not mean regularising
the unauthorised production of the

firm and depriving Indian sector
manufactures, who possess technical
know-how etc, for the last two

decades?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a). Rationalisation implies
consolidation of capacities for each
category of formulations with respect
to production undertaken under the
non-objecfion letters and the earlier
liberalised policy including diversifi-
cation and exemption with regard to
formulation baseq or the bulk drugs
produced by the concerned company.

(b). No, Sir. The capacity was fixed
on the basis of the production already
achieved in 1969, 1970 or 1971.

(¢) Does not arise as no additional
investment in plant and machinery
was involved.

(d). No Sir.

Cancellation of trains between Hazrat
Nizamuddin and Delhi Safdarjang and
between Jind and Jakhal.

4151. SHRI ISHWAR CHAUDHRY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether a large number of trains
viz. 1DJP, 2DJP, 343 Up, 344 Dn, 1DR,
2RDG, 1DSS, 2DSS and 1DKR/2DKR
(between Hazrat Nizamuddin and
Delhi Safdarjang) IDJ12DJ (between
Jind and Jakhal) on Delhi-Ferozepore
section have been subjected to a fre-
quent and prolonged cancellation du-
ring the year 1973;
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(%) how many of them are still under
suspension and what steps have been
or are being taken to avoid such even-
tualities; and

(¢) what is the total loss suffered
by Railway in terms of passenger
traffic on this account?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI: (a) and
(b). These trains were cancelled from
time to time during the year 1973 due
to factors like loco staff agitation, mo-
vement of foodgrains, reduced avail-
ability of coal etc. All these trains ex-

cept IDKR/2DKR have, however,
since been restored.
(¢) Inormation is being collected

and will be laid on the table of the
Sabha.
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Terms and conditions of Service of
Official loaned to Food Corporation
of India at Kandla Port

4155. SHRI CHANDRIKA PRASAD:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the services of 52 Rair-
way Officials had been loaned to the
Food Corporation of India at Kandlz
Port of Western Railway;

(b) if so, the terms and conditions
on which their services are given on
loan;

(c) whether the benefits of life-risk
are also garnted to these employees as
are admissible to the Port workers;
and

(d) if so, the salient features there-
of and if not, the reasons for discri--
mination?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) to (d). They continue fo enjoy
all facilities and privileges as would be
admissible normally to them as rail-
way servants. The terms and condi-
tions do not, therefore, include bene-
fits of life risk.
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.Glass Expoxy plant at Chinchwad,

Poona

4156. SHRI PRABHUDAS PATEL:
Will the Minister of PETROLEUM
_AND CHEMICALS be pleased to state:

(a) whether two young Chemical
_Engineer have designed and commis-
sioned a Glass expoxy plant at
Chinchwad in Poona;

(b) if so, whethre it is the first such
plant in the country;

(c) whether there was no plant in
JIndia producing them and the material
was so far imported; and

(d) if so, whether Union Govern-
ment have agreed to help them to
.develop it fully?

THE MINISTER OF STATE IN THE
‘'MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) The two chemical engi-
neers are reported to have fabricated
the plant of M/s Formica India Limi-
ted for the manufacture of glass expo-
xy laminates.

(b) M/s Bakelite Hylam Limited
and M/s Formica India Limited are
both enganged in developing glass
epoxy laminates indigenously.

(c) The afore-said two firms are
licensed for manufacture of decorative
and industrial laminates. Glasg epoxy
laminates are being imported.

(d) No request for any assistance
from the two chemical engineers has
been recéived.

Air and Water pollution in Mathura
4157. SHRI SARJOO PANDEY:
SHRI JAGANNATH MISHRA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Scientists have drawn
the attention of the Government to air
@ollution and water pollution in
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Mathura where an oil refmery is pro-
posed to be set up;

(b) if so, he reasons therefore; and

(c) whether a suggestion has been
made to shift the refinery hundred
miles away from the present site?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (c). The possibility of
effluents from the Mathura Refinery
affecting the surroundings and puarti-
cularly the Taj Mahal and other
monuments at Agra and Mathura has
been under very close axamination by
the Ministry of Petroleum and Chemi-
cals and the Indian Oil Corporation
in Consultation with the National
Committee on Environmental Plan-
ing ang Cocrdination. the Indian stan-
dards Institution, the Central Public
Health Engineering Research Institute
etc. The Minister ¢f Petroleum and
Chemicals had taken a meeting in
September, 1973, attendeq Ly repre-
sentatives from the above organisa-
tions and other experts in this field
to assess the extent of pollution and
the steps that should be taken to eli-
minate these hazards. The consensus
was that adequate steps should be
taken to eliminate polution by liquid
or gaseous effluents from the refinery.
The Indian Oil Corporation is, there-
fore, including in the design of the
refinery special facilities so that
hazards on account of pollution are
eliminated,

2. The Department of Meteorology
is collecting extensive data to deter-
mine the weather conditions at
Mathura to enable the IOC to design
the facilities needed for treating the
gaseous affluents. Normally, these
effluents are not expected to possese-
rious hazards if they are let out at
a high level in the atmosphere and
the weather conditions are such that
the gases are freely dispersed in the
atmosphere. In any case built-in
facilities for remova! of sulphur Dio-
xide would be added to the Refinery
Design as a measure of abundant pre-
caution.
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3. The liquid effluents would be
treated using most uptodate and mo-
dern methods such as those being
successfully employed in the Cochin
Refinery, and the final water let out
would meet the standards prescribed
by the Indian Standards Institution
for irrigation water and also for
streams that are to be let into rivers.
Therefore, the treated effluent water
will not pose any hazard when used
either for irrigation or for human use
after normal treatment in Municipal
treatment facilities.

4. The present site is most suvitable
from other considerations, and the
other sites examined by the Site
Selection Committee do not offer the
‘necessary facilities. The Indian Oil
Corporation are, therefore, going ahead
with the impl2mentation of the Refin-
ery Project at the present refinery
site and would also undertake desul-
phurisation of stack gases and if eco-
nomically atractive, burning fo low
sulphur furrace oil. They are also
being asked to establish in the Mathura
Refinery, a permanent unit to monitor
and control the effluents in consulta-
tion with the National Comittee on
Environmental Planning and Coordina-
tion. The Chief Archaeological Che-
mist is also being fully associated with
the anti-pollution measures being un-
dertaken by the IOC.

proposal for setting up plants by
Business Houses

4158. SHRI R. R. SINGH DEO: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether the Monopolies and
Restrictive Trade Practices Commission
has cleared proposals of certain busi-
ness houses for putting up new plants;
and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE &
COMPANY AFFAIRS, (SHRI BEDA--
BRATA BARUA): (a) and (b). The-
MR.T.P. Commission does not clear
such proposals. It reports to the Cen-
tral Government on such proposals -
which are referred to it by the Go-
vernment for further inquiry. Of the
9 applications under Secfion 22 of the
MRTP Act for the establishment of
new undertakings referred to the
Commission for further inquiry, re-
ports have been received on six pro-
pqsals, fhe details of which are con-
tained in the statement laid on the
Table of he House. [Placeq in Litrary
See. No. LT-5964/73]

Two applications under Section 29
of the MRTP Act have been withdrawn

by the parties and one proposa! is
pending with the M.RT.P. Commis-
sion.
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Scandal in Drug manufacture in
Madhya Pradesh

4160. SHRI PRABODH CHANDRA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether there is Scandal in
Drug Manufacture in Madhya Pradesh;
and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) No, Sir.

(b) Does not arise.
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Setting up of reservation to check
Floods in River Subarnarekha

4163, SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
IRRIGATION AND POWER be pleased
to state whether in view of continu-
ous floods in river Subarnarekha and
Budahalanga, Government propose to
set up a reservoir at Kuliana for
Budahalanga?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): The State Government of
Orissa are investigating the possibility
of constructing a dam on the
Budabalanga river at Kuliana.
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Free supply Associated Gas to

L F.F C by O.N. G. C.

4165. SHRI PRABHUDAS PATEL:
SHRI PRABODH CHANDRA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the Oil and Natural
Gas Comission had agreed to supply
750000 cubic metres per day of
natural gas to the India Farmers Fer-
tilizers Corporation of Xalol in
Gujarat;

(b) if so, from what date;

(¢) when the plant is likely to start
production; and

(d) the amount of profit 0.& N.G.C.
will earn on account of gas suppiy?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Yes, Sir.

(b) and (c). The gas supply was
scheduled to begin in mid-1973 and
was to be for a period of 12 years.
However, as per the latest indications,
the various sections of the ILF.F.C.O.
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project are expected to start function-
ing only from the dates indicated
below:-
(1) Ammonia Plant: )
(i) Commissioning from 1-4-1974.

(ii) Regular Production
June/July, 1974.

(2) Urea Plant:
Commissioning in July, 1974.

{from

I. F. F. C. O. have recently indicated

to the O&NGC that they will start
taking gas progressively from
31.12.1973.

(d) As per the project report pre-
pared by the ONGC, the net return
on the capital invested is likely to be
less than 2 per cent per annum.

Supply of Chipg by the Organic Che-
micals and share Synthetics to Mono-
poly concerng

4166. SHRI MADHU LIMAVYE: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that the
Indian Organic Chemicals and Shree

Synthetics, which were licensed to
manufacture polyester fibre, are sel-
linh chips to o her monopoly con-

cerns like J.K.

Modi’s and others and are not them-
selves manufacturing the final product
of polyester fibre for which they have
been given licence;

(b) whether Government is provi-
ding these concerns with DMT and
other raw materials from imports and
indigenous production;

(¢) whether it is also a fact that the
Chemical and Fibre (India) Ltd. which
is a foreign held Company, has indul-
ced in this malpractice; and

(d) if so, the quantity of polyester
chips which is sold by these companies,
the estimated profits made thereon
and the drain on foreign exchange
caused as a result of these malprac-
tices?

THE MINISTER OF STATE IN THE
MINISTRY OF PETRCLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (d). A complaint was
received in August 1973, that certain
polyester fibre manufacturers were
selling polyvester chips to other uses
instead of producing polyester fibre
for which they were licenced. On
checking up the position, it was found
that M/s Indian Organic Chemicals
had sold 14.1 tonnes of chips of a
value of Rs. 2.,81,100 to the following
parties: —

Quantiy Value

Date Party {Tonnes) (Rs))
June 1973 M/s Shree Synthetics 2'0 34,000
June 1973 M/s Nirlon Synthetics 7:0 1,40.cCO
Jurie 1973 M/s Lamina Industrics 0°1 2,I1cO
August 1973 M/s. J. K. Synthetics 50 .,05,0c0
;TI— 2,81,10—0

Also, M/g Chemicals & Fibre of
India Ltd. had loaned 2 tonnes to
M/s Shree Synthetics for trial pur-
poses in connection with their poly-
ester filament yarn project. M/s
Indian Organic Chemicals have been
advised not to sell chips.

2644 LS—4

Both M/s Indian Organic Chemicals
and Chemicals and Fibres of India
Ltd. were allocated DMT from imports
as well as from that produced by
Indian Petrochemicals Corporation
Ltd. Both have been manuacturing
polyester fibre, M/s Shree Synthetios
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have not beem allocated any DMT ao
far and have mot yet manufactured
polyester fibre.

Only M/s CAFI is a foreign com-
pany and in view of the position stafed
above, the question of drain on foreign
exchange does mot arise.
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Beok entitled ‘Corruption in Courts

in India’

4168. SHRI BHOGENDRA JHA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to refer to the reply given to Un-
starred Question No. 9565 on the 8th
May, 1973 regarding the book enti-
tled ‘Corruption in Courts in India’
and state:

(a) whether the allegations con-
tained in the book have since been
examined; and

(b) if so, the action taken thereon?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R GOKHALE): (a) and (b). The
examination has yet to be completed.
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Strike by the labour of M/s Dalal
and Company Working in the Pareel
Office, Ajmer

4169. SHRI PRAVINSINH
SOLANKI

SHRI ONKAR LAL BERWA:

Will be the Minister of RAILWAYS
be pleased to state:

(a) whether the labour of the
Labour Contractor, M/s. Dalal and
Company, working in the Parcel
Office, Ajmer, went on strike for two
days i.e. 21st and 22nd October, 1973,
which resulted in the stoppage of
booking of parcels;

(b) if so, the reasons therefor;
(c) the total revenue lost by

Railways due to the strike of
labour;

the
the

(d) the comparative earnings of
Parcel Office;, Ajmer, from 20th Sep-
tember to 25th September, 1973; and

(e) the action taken by Govern-
ment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Yes. The labour of the Labour
Contractor M/s. Dalal and Co., work-
ing in the Parcel Office, Ajmer went
on strike for two days i.e. on 21st and
22nd September, 1973 (Not 21st and
22nd October, 1973) for demand of
adequate wages,

(¢) Approximately Rs. 1000/-.

(d) The earnings from 20th Septem-
ber, 1972 to 25th September, 1972 as
compared to the period from 20th
September, 1973 to 25th September,
1973 were Rs. 18,585/- and Rs. 25,967/-
including a Military consignment of
Rs. 8,848/-.
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(e) Action was taken agepimst the
-eontractor according to terms  and
.eanditions of the contract i.e. to debit
the cost of labour engaged by the
.-railway for these days.

‘Weightage of service for Seniority
‘purposes for Absorption in Alterna-
tive Appointment in Class Il Posts

4170. SHRI PRAVINSINH
SOLANKI: Will the Minister of RAIL-
"WAYS be pleased to refer to the
reply given to Unstarred Question No.
2190 on the 6th March, 1973 regarding
‘the weightage of service for seniority
purposes for absorption in alternative
appointment in Closs III posts and
state:

(a) the salient features of Letter
No. E(NG)II-69 RE1/56, dated the

26th November. 1970 issued by the
Railway Board;
(b) the reasons for which this

Letter was issued; and

(c) the categories of the Railway
employees to whom it is applicable?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) :(a) to (c.
In July, 1969 it was decided that sur-
plus First Firemen ‘A’ in Grade Rs.
125—155 and Firemen Grade ‘B’ Rs.
100—130, who are Matriculates or
hold equivalent qualification, may be
screened for absorption in Class III
Categories of Trains clerks, Commer-
«cial clerks and Ticket collectors. These
orders were later extended to non-
surplus running staff in the same
grade and in higher grades such as
Diesel Assistants, Shunters and Drivers
Grade ‘C'. The orders of 26-11-1970
clarify how the pay and seniority of
such staff should be fixed in the alter-
native post. These orders stipulate
that for the purpose of seniority in
the new post, no weightage on account
-of previoug service should be granted.

Faymetit of Hedvy ameunt of Profit i
esmsdltancy Firms by Tats, Sahu Jain
and Goenka Group of Industries

4171. KUMARI KAMLA KUMARI:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government are aware
of the fact that the big concerns of
Tata, Birla, Sahu Jain and Goenka
group of industries have paid heavy
amount of their profit to their con-
sultancy firms for the services which
are nothing in practice and these con-
cerns tried to bring their industries
to Jloss points blaming Government
that the industries are not getting
power supply and as a result they are
running in loss;

(b) if so. the steps taken by Gov-
ernment in this regard; and

(c) if not, whether Government
propose to conduct an enquiry in the
industries which are controlled by
these Houses?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
RBATA BARUA): (a) and (b). Some
large industrial houses employ the
services of consultancy firms, Appoint-
ments in that behalf and remunera-
tion for such services are matters of
internal administration of the com-
panieg concerned. The responsibility
for the loss or profit made by a com-
pany and for explaining the perform-
ance of the company belongs to the
Board of Directors of the company
who make a report to its shareholders
every year. Whenever it comes to
the notice of the Government that
under cover of such appointments, the
Board of Directors of a company in-
dulge in a misuse of the funds of the
company, the matter is taken up with
the company concerned for necessary
corrective action.



71 Written Answer..

~(e) it is not possible under the Com-
panies Act to order a general inquiry
into the working of industries on the
ground suggested or any other ground.

Inspection of Account Books of
Companies

4172. DR. LAXMINARAIN PAN-
DEYA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to refeg to the reply given
to Unstarred Quetion No. 3517 on the
17th August, 1973 regarding export of
raw material and half finished goods
by M/s. Kores India Ltd,, and state:

(a) whether Government carry
out any inspection of the books of
accounts of companies;

(b) whether Government can carry
out from the companies themselves or
customs, Railways, Octroi or other
Government agencies the extent of
export of a particular firm; and

(¢) if so, what steps Government
have taken to obtain information
about M/s. Kores India Ltd,

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, 6 JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) This Depart-
ment does inspect books of accounts
and other documents of companies
under sectign 209(4) of the Companies
Act, 1956.

(b) The details of exports of any
particular company can be ascertained
by the insepction of its books of
accounts and other documents.

(¢) The inspection of the books of
accounts and other documents of
Kores India Ltd, has already been
ordered as part of the inspection of
the companies belonging to the larger
industrial houses. The information
gought for by the Hon. Member in his
Unstarred Question No. 3517 dated
the 17th August, 1973 will be obtained
and placed before the House.

DECEMBER 11, 1973

Written Answers 7:2

Laying on the Table of the House A
List of Branches of Foreign Companies-

4173. SHRI VIKRAM MAHAJAN:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to lay on the Table of the House a
list of branches of foreign companies
as on 1st November, 1973 exporting
more than 50 per cent of their pro-
duction?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): Information is
being collected and it will be laid an
the Table of the Houss,

Reported statement of acting Chief
of Arab League Mission in India
regarding supply of Crude O#t

4174. SHRI H. M. PATEL: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether attention of Goveren-
ment has been invited to a statement
made by the Acting Chief of Arab
League Mission in India on 7th Nov-
ember, 1973 that Arab countries will
protect the interest of India and other
friendly countries in the matter of oil
supplies;

(b) whether  Government have
received any formal intimation in
this regard from Arab oil producing
countries; and

(¢) it so, facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND-
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Yes, Sir,

(b) and (c). Iraq and Saudi Arabla
are the two Arab countries Wwhich
supply crude oil to India. Out of
these, only Saudi Arabia had imposed
cut in oil supplies. This cut has since-
been restored and an official intima-
tion to this effect has been received’
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from the Saudi Arabian Government.
The Government of Saudi - Arabia
have, however, evolved a formula
under which the quota of supplies of
crude oil to the various ‘friendly’
countries is determined in view of an
overall cut back in production. India,
tike other friendly countries, ig allot-
ted crude according to this formula.
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Plans for Remodelling the Burdwan:
and Raniganj Stations

4179. SHRI KRISHNA <CHANDRA.
HALDER: Will the Minister of RAIL-
WAYS be pleased to state the salient
feature of the plans of the Railways
for remodelling the Stationg of Burd-
wan and Raniganj (Eastern Railway)
which require immediate increase of
the capacity in every respect?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): There is
no plan to remodz] Burdwan and
Raniganj Railway Stations on Eastern
Railway at present.
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Pragtanune to inoreass Soctiemal
capucity ang Terminal facilities to
raise level of Platforms and to extend
the Suburbap Area of Burdwan-
Asansol Section en Eastera
Railway

4180. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of RAIL-
WAYS be pleased to state the galient
feature of the programme which the
Railways have (i) to increase the
sectional capacity and to increase the
terminal facilities (ii) to raise the
rail-Jevel platforms of the 5 Stations
viz. Talit, Khana (UP only), Galsi,
Paraj. Rajbandh to high-level plat-
forms (as approved by 56th Asansol
DRVCC) and (iii) to exterd suburbhan
area in Burdwan-Asansol Sectior: on
the Easterin Railway?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): The infor-
mation is being collected and will be
placed on the table of the House.

Functioning of Ilarsana Kalan Halt
Station

4182. SHRI K. LAKKAPPA:

SHRT RAMAVATAR

SHASTRI:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Harsana Kalan Rail-
way Halt has started functioning with
effect {rom the 28th November, 1970
on the Northern Railway;

(b) whether only one train in the
morning and one in the evening stops
at this Halt since then inspite of the
fact that the villagers have been repre-
senting that more traing should stop
at this Halt;

(c¢) the reason for not making more
trains stop at that Halt; and

(d) the reasons for not issuing
seasonal tickets from that Halt?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI

MOHD, SHAFI QURESHI): (a)
Harsana Kalan Halt Station was
opened for passenger traffic with
effect from 30-11-1970.

(b) Yes. ,

(¢) Stoppage of additional traing at
Harsana Kalan is considered neither
justified on traffic considerations nor
feasible operationally due to the
capacity difficulties on Subzimandi-
Panipat single line section.

(d) The issue of monthly season
tickets requires certain important
extra clerical work which is not#
desirable to be entrusted to a contrac-
tor and hence as per practice on the
Northern Railway the halt contractors
are not usually permitted to issue
such monthly tickets.

Replacement of Officials of Fertilizer
Corporation of India

4183. SHRI K. LAKKAPPA:

SHRI SHRIKISHAN MODi:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state whether any replacement of the
top managerial posts in the Fertiliser
Corporation of India has been made?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): Yes, Sir. The posts of Chair-
man and Managing Director have been
combined into one and the previous
Director (Projects) has been appoint-
ed as Chairman and Managing Direc-
tor. A separate Director (Marketing)
is now in position and a change has
also been made in the incumbency of
the post of Director (Finance).
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“ Reconsideration. of proposals for
setting up Fertilizer Plants in Private
Sector

4184. DR. RANEN SEN: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether there are any proposals
Jor reconsideration of setting up of
Fertilizer Plants in the private sector;
and

(b) if so, the salient features there-
of? PRy 11

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) No, Sir,

(b) Does not arise.

Infringement of Rules Re, Booking on
Consignments from Ghaziabad Book-
ing Agency

4185. SHRI ONKAR LAL BERWA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether maximum weight of
any single package that can be looked
to and from Ghaziabad City Booking
Agency should be 100 kilograms;

(b) if so, whether this Agency is
regularly booking parcels weighing
more than 100 kilograms each; and

(c) if so, the action taken against
the contractor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) Yes.

(c) Normally Out Agents and City
Booking Agents of the Northern Rail-
way Administration are allowed to
book individual packages weighing
upto 187 kilograms, But, in the case
of Ghaziabad City Booking Agency,
this limit was restricted to 100 kilo-
grams at the request of the Agent
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himself due to difficulty in carrying
heavy packages from and to the Parcel
Office to which the passage ig through
an overbridge. However, as in actual
practice the Agent is accepting pack-
ages weighing upto 130 kilograms each,
the limit of 100 kilograms is being
raised to 130 kilograms, upto which
he will have to accept all packages
offered for booking.

Luggage Porters working on Casual
Labour Rates at New Delhi Station

4186. SHRI ONKAR LAL BERWA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether some persons are work-
ing at New Delhi Station as luggage
porters on casual labour rates against
temporary sanction of the labour given
from time to time by the Divisional
Superintendent, Northern Railway,
New Delhi;

(b) if so, for how many years each
luggage porter has been working on
these rates; and

(c) whether it is proposed to absorb
them as “substitutes”?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI); (a) Yes.

(b) None has continuous service of
six months’ duration. Total service
in broken spells ranges from 54 days
to 906 days.

(c) Yes, according to their turn
based on their total service as a
casual labourer.

Selection and Posting of Teachers in
Place of Ad Hoc Arrangements
(Western Railway)

4187. SHRI ONKAR LAL BERWA:
Will the Minister of RAILWAYS be
pleased to state:

(a) how many Headmasters, Senior
Teachers, Junior Teachers and Physi-
cal Training Teachers of Secondary
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ang Higher Secondary Schools of
Western Railway have been working
on an ad hoc basis without being
selected as such since more than one
year continuously;

(b) the reasons why these teachers
have not been replaced by the duly
selected hands so far;

(¢) how much time will be taken in
completing the process of replacement
by selected hands; and

(d) what action has been taken
against the officials responsible  for
delay in holding selections and posting
selected hands to posts where ad hoc
arrangements had to be made?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) (i)
Headmaster 1.

(ii) Senior Teacher 1.

(iii) Junior Teacher 14.

(iv) Physical Training Instructor 3.

(b) The reasons are given below
itemwise;

(i) Headmaster: The general ques-
tion of filling up the posts of Princi-
pals/Headmasters in Railway
Colleges/Schools on regular basis is
under consideration,

(i) Senior Teacher: Selection for
post of Senior Teacher wag held on
5-11-73 and it will be finalised after
a representation received from one of
the employees is disposed of.

(iii) Junior Teachers: Out of an
indent for 11 candidates, a panel of 6
candidates was recommended by the
Railway Service Commission. These
candidates were allotted to Divisions
in October, 1973. A further indent of
5 candidates has been placed with the
Railway Service Commission who
have advertised the same.

Orders for filling up the remaining
3 vacancies by duly selected candi-
dates were issued, but the concerned

Teachers have
their transfer.
coxamination.

represented against
Their cases are under

(iv) Physical Training ° Instructor:
There ig no serving Teacher with the
requisite qualification for the post. A
requisitionr has been placed with the
Raiiway Service Commission, who
have advertised the post.

(c) and (d). Ad hoc arrangements
will be terminated as soon as regu-
larly selected persons become avail-
able. The circumstances in which ad
hoc arrangements had to be made
have been explained in answer to part
(b) above,

Facilities provided to Directors of
FCIL

4188. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether the Fertilizer Corpora-
tion of India has provided facilities to
refrigerators, air conditioners, fans
and furniture to Member of its Board
of Directors at their residences also;

(b) whether the maintenance of
such household accessories and equip-

ments is being done at the cost of the
Corporation; ERX

(c) what other facilities and privi-
leges Members of the Board of Direc-
tors or Fertilizers Corporation of
India are enjoying which members of
the Board of Directors of other public
sector undertakings are not enjoying

in normal course of their functions;
and

(d) the number of members of
Board of Directors of F.C.I. and their
monthly average salary in 1972-73?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (d). The Information
is being collected and will be laid on
the Table of the House.
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Panel of Dectors for the treafasent of
F.CI1. Staft im Delhi

4186. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
PETROLEUM AND CHEMICALS be
pleaseq to st ate:

(a) whether the Fertilizer Corpo-
ration of India has approved a panel
of Doctors for medical treatment of its
staff memberg in the Union Territory
of Delhi;

(b) whether staff members ure
eatitled to re-imbursement of medical
expenses on Ssubmission of vouchers;

and

(¢) the number of doclors approved
for treatment, date of approval, nor-
mal terms and conditions of treatment
and total number of re-imbursement
made on each individual doctor’s vou-
chers to the staff members during

1972-73?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ

KHAN): (a) Yes, Sir.

(b) Yes, Sir; but such reimburse-
ments are restricted to emergent and
surgical cases only.

(¢) Information is being collected
and will be laid on the Table of the

House.

Re-imbursement of Medical charges
to Employees of F.CI and their

coverage under C.GH.S, in
Delhi
4190. SHRI SHYAM SUNDER

MOHAPATRA: Will the Minister of
PETROLEUM AND CHEMICALS be

pleased to state:

(a) the total number af staff of
Fertilizers Corporation of India in al%
its Offices in Union Territory of Delni
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a.m'l the amount of medical ‘expeniss.
re::mburced to them during 1970-T1,
1871-72 and 1972-73 separately;

(b) whether some staff iy covered
under C.G.H.8. Scheme of the Govt.
of India; and

(c) if not, the reasons for not
covering Fertilizers Corporation's staff
under the Central Government Health
Schieme?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND-
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (¢). The information
s Leing collected ang will be laid on
the Table of the House.,

Scheme regarding transfer of surplus
Water from Lower Godavari Area (o
Krishna Basin through link Canals

4191. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of IRRI-
GATION AND POWER he pleased to
state:

(a) whether Government are consi-
dering a scheme to make up the
inadequate supplies of water available
in the Krishna Basin by the transfer
of surplus supplies from the lower
Godavari area by some link canals:
and

(b) if so, the salient features of the
scheme, including the quantity, in
thousand million cubic feet, of water
prcposed to be transferred and the:
estimated cost, in each case?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) No projects for any
such link canals have been received-
frorn the State Governments.

(b) Does not arise.



85  Written Ansivers AGRABAYANA 20, 1585 (SAKA) Written Answers $6-

. Pivselisation of Trains on South Cen-
tral Railway

4192. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of RAIL-
WAYS be pleaseq to state the num-
ber of trains, with their routes, pro-
posed to be run with diesel engines
in place of steam engines on the
South Central Railway?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAY (SHRI
MOHD. SHAFI QURESHI): There
is no proposal, at present to dieselise
any passenger carrying train on the
South Central Railway.

Scheine to develop Miraj Junction
Railway Station (8. C. Railway)

4193. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there is a scheme to
develop Miraj Junction Railway Sta-
tion on the South Central Railway;

(b) if so,
thereof; and

the salient features

(¢} the time by which it is propos-
ed to implement the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) (i) Construction of a retiring
room.

(ii) Provision of additional accom-
modation for Bookign Office.

(iii) Improvement to refreshment

room and provision of plat-

: form stall on platforms 4|5 and
| and 6]7.

(iv) Provision of urinals in Gents
waiting room,

(v) Provisian of Reservation-cums-

Enquiry Office.

(e¢) The above works are expected
to be completed by end of 1975.

Retrenchment of Erectors. Seramgs:
and Khalsis working under I0W (C)
Bombay Division (Western
Railway

4194, SHRI Y. ESWARA REDDY:
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of Erectors, Serangs.
and Khalasis working under the Ins-
pector of Works (C), Marine Lines,
Bombay Division, Western Railway,.
who were retrenched from the Rail-
ways during the last three months;

(b) whether these workers, known
as Koya Gang, were recruited in the:
South and brought to Bombay with
promises of absorption in permanent
jobs and work accommodation in
Bombay;

(¢) whether these workers had
made representation to the Railway
authorities pleading re-employment
or absorption; and

(d) whether they were promised
employment in the workshops as well
as transfer to Construction Branch in
Ahmedabad, and if so, whether these
promises have been implemented?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI). (a) to
(d). 27 Casual labourers working.

under the Inspector of Works, Marine
Lines have been retrenched on com-
pletion of the work. No promise of
absorption in permanent jobs had
been given to them, They were given
accommodation in temporary huts

near the work site. These Casual
labourers have representeed for
absorption, Efforts are being made to-
absrb them under Chief Engineer

(Construction), Ahmedabad
against vacanecies in
Workshop at Parel.

and als¢
the Reilway
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Agitation by Railway Workers in
Kerala for supply of Foodgrains.

4195; SHRI Y. ESWARA REDDY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there was an agitation
by the Railway workers in Kerala
State from the 27th to 31st August,
1973 demanding the supply of food-
grains at reduced rates; and

(b) whether an assurance was given
at that time by the Divisional Super-
intendent, Olavakkot in the presence
of the District Collector of Palghat
shat there will be no victimisation
vf the employees involved in the
strike?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
There was an agitation demanding
grant of interest free loan and a
moratorium in recoveries from pay
for six months,

(b) No such assurance was given,

‘Special train from Malda to Sealdah
run on 18th August, 1973

-4196. SHRI SOMNATH CHATTER-
JEE: Will the Minister of RAIL
"WAYS be pleased to state:

(a) whether any special train was
‘run from Malda station to Sealdah
-station on the 18th August, 1973;

(b) who arranged to reserve the
said special train and when was the
booking made; and

(c) whether all the charges for
running the said special train have
"been realised by the Railways?

THE DEPUTY MINITER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.
However, a special train was run
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from Malda Town to Harish Chan-
drapur on the night of 18/19-8-1973
to clear the extra rush of passengers
at railway convenience

(b) and (c). Does no arise,
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Assistance sought by Andhra Pradesx
for Tungabhdra project high level
Canal Scheme

4199. SHRI K, KODANDA RAMI
REDDY: Will the Minister of IR-
RIGATION AND POWER be pleased
to state:

(a) whether the Goverment of An-
dhra Pradesh has requested for addi-
tional assistance of Rs. 160 lakhs
during 1973-74 for the Tungabhadra
Project High Level Canal Scheme
Stage II; and

(b) if so, the reaction of the Cen-
tral Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Yes, Sir.

(b) Due to constraing of resour-
ces, it has not been possible to provide
the additional Central assisiance-
asked for.



N Written Answers

EBxpoaditure  imeurred em Krishna-
Godavari Drainage Schemes in An-
dhra Pradesh

4200. SHRI K. KODANDA RAMI
REDDY: Will the Minister of IRRI-
‘GATION AND POWER be pleased to
-state:

(a) the total amount spent so far,
_year-wise, on the Krishna-Godavari
drainage schemes in Andhra Pradesh;

(b) the time and the amount
needed for the completion of remain-
ing woriz: and

(¢) the progress of work done  so
far?

THE CEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWEf. (SHRI SIDDHESHWAR
PRAS:\D): (a) to (c). The scheme
for Flood Control and Diainage in
the Krishna and Godavarj deltas is
being ec<2cuted by the Government
of Andhra Pradesh outside the State
Plan, %'he works taken up for im-
piementation are as ‘ollows:

(1) ILinprovement of Uppateru
drain fur a discharge capacity of
437 cimrecs (15,000 cusecs),

(2) %1rod detention
ross T'hanmileru,

reservoir ac-
(3) loprovement of drains in the

Krishna and Godavari deltas.

(4) litension
near ‘7o taipalem,

of Romperu cut

(5) Widening of Biccavolu drain.

(6) Raising and strengthening of
Dudameru flood banks from km 0
‘to km 51.

(7) Excavation of Romperu straight
cut neir Epurupalem.

The physical progress made till the
-end of September, 1973, reported by
“the Stat: Government, is as follows:

1. Raising and strengthening of
the Budameru flooq banks has been
completed,
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2. The work on the Bieccaveln
drain has been completed,

3 Out of 818 drains taken up for
improvement, work on 539 drains
has been completed.

4 Earth work for the dam and
the regulator for the Thammilleru
Reservoir is in progress. The total
earth work done is 14.14 lakh cubic

metres out of estimated quantity
of 34.73 lakh cubic meters

5. The work on the TUppateru
straight cut from km 47 to the sea
is in progress and 14.83 lakh cubic
metres of earth work has been done
so far. Removal of shoals in the
Uppateru from km 10 to km 51 is in
progress and nearly 90 per cent of
the work has been done.

6. On the Romperu straight cut
at Vetapalem, 7.09 lakh cubic
metres of earthwork has been done

out of the estimated 8.55 lakh
cubic metres. On the straight cut
at Epurupalem, 10.12 lakh cubic

metres of earthwork has been done
out of 11.17 lakh subic metres.

The year-wise expenditure on the
scheme is as follows:—

{Rs. in lakhs?

1969-70 295.4

1970-71 578.37

1971-72 366 41

1972-73 195-07

1973-74 . 486-00

(Programme:{
outlay}

7 “Towlanticipated

unte 31-3-1974. 192125

The State Government have esti-
mated the revised cost of the works,
except for the Improvement to the
Uppateru Drain as Rs. 33.28 crores.
The estimate of Rs 428 crores for
the Uppateru Drain is under revision.
The time schedule of completion of
the scheme will depend upon the
ultimate cost of the works, and the



93 Written Answers AGRAHAYANA 20, 1385 (S4KA) Written Ansyiers g4

funds that will be available from

YEur to yedr,

Qenversion of Tirupathi-Katpadi line
into Broad Gauge

4201. SHRI K, KODANDA RAMI
RBDDY: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether a proposal from Gov-
ernment of Andhra Pradesh for the
conversion of Tirupathi-Katpadi line
into Broad Gauge is pending  with
his Ministry;

(b) if so, since when; and

(c) the reaction of the Railway Ad-
ministration to the proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.

(h) and (c¢). Do not arise,

Representation from Andhra Pradesh
regarding opening of D.BK. Railway
ling

4202, SHRI K. KODANDA RAMI
REDDY: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whethe: any representations
have been received by his Ministry
from Andhra Pradesh with regard to
the opening of D.B.K, Railway line
for goods and passenger traffic; and

(b) if so, the reaction of the Cen-
tre?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) For optimising the capacity on
the Kottavalasa-Kirandul line and
for considering an alternative route,
two surveys have recently been con-
ducted, the reports of which are at
present under examination. A deci-
sion regarding opening of this line
for passenger traffic and general goods
traffic will be taken on completion of
this examination,

Speedier Dieselisation of Trains om

Madras Iines.

4203. SHRI K. KODANDA RAMI
REDDY : Will the Minister of RATL-
WAYS be pleased to state :

(a) whether it has been represen-
ted to his Ministry by the Govern-
ment of Andhra Pradesh and Mem-
bers of Parliament from Andhra
Pradesh for speedier dieselisation of
trains on Hyderabad-Howrah and
Hyderabad-Madras lines; and

(b) if so, what action has been ini-
tiated in this direction?

THE DEPUTY MNISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) Yes.

(b) Dieselisation of long distance
over-crowded Mail Express trains are
being done on a programmed basis
having regard to the availability of
diesel locomotives. which are pri-
marily used for clearance of goods
trafficc. As and when more diesel
locomotives become available, dieseli-
sation of 4546 Hyderabad-Howrah and
53154 Hyderabad-Madras Expresses
will be considered, along-with other
similar demands.

A A awt & rw Rforaw & JeqrRt
& waat d afg
4204. W [T T@W fag I
¥AMRaq wtc Tqga w4 77 I
# w0 w5 ‘
(%) fravavs 79 ¥ qegvd o,
fazdy ¥ ax, w7 741 &7 F wAY §
frry afz gf ==

(@) 9% 71 Froor & ?

Wfeaw @ WA daew ¥
ey §N (o g at )
(¥) ¥y quar DA afd-
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‘OIL DRILLING AT BODRA IN
WEST BENGAL AND EXPENDI-
TURE INCURRED THEREON.

4207. SHRI JYOTIRMOY BOSU :
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state the total expenditure incurred
in connection wih the drilling at
Bodra, West Bengal, for finding pet-
rol?

THE MINISER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : A total expenditure of ap-
proximately Rs. 292.54 lakhs has been
incurred till 31-3-1973 on exploratory

drilling at Bodra (Canning), West
Bengal.
W T ¥ fafiw A § wm

aeq e mfeat & wfawaar

4208. =01 =fewr waw : F@T
IX HAT Tg FATH A FAT FI F

(@) 9w w9 & fafas Smr
¥ aqm 9T S arer wireat #v wfa-
WA FTE ;AR

(@) &t mfgar qom o T&f
T@F w7

W W ¥ oA (s wgee

mygan ) (F) fagEz W)
FEEY, 1973H G W HAAT A
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Demonstration by All India Station

Masters’ Association before General

Manager Eastern anq South Eastern
Railways.

4210. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of RAILWAYS
be pleased to state :

(a) whether there was a demons-
tration before General Managers,
Eastern Railway and South Eastern
Railway by the All-India Station
Masters’ Association, Eastern Railway
and South Eastern Railways on 28th
September, 1973, but the joint Memo-
randum was not accepted by the Eas-
tern Railway Authorities and it was
later sent under Registered post;

(b) if so, the action taken for such
attitude of Eastern Railway Autho-
rity; and '

(c) the broad outlines of the grie-
vances listed in the Memorandum and
the action taken thereon by Govern-
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS : (SHRI
MOHD. QURESHI) (a) There was
on such demonstration before the
General Manager, Eastern Railway
on 28-9-1973.

(») and (c). Do not arise.

Steps to make Expeditious Payment
of Retirement Benefits

4211. SHRI RAMAVATAR SHAS-
TRI. Will the Minister of RAILWAYS
be pleased to state :

(a) whether the payment of retire-
ment benefits is taking unnecessarily
long time now a days;
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(b) what is the difficulty in paying
90 per cent of the amount within a
month of the retirement as was the
practice hitherto; and

(c) the steps being taken to expe-
dite payment of retirement benefits
to employees?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a)
In the vast majority of cases, pay-
ment of retirement benefits is arrang-
ed within a period of three months or
less from the date of retirement.
Only in a few abnormal type of
cases like staff not vacating quarters,
non-production of legal documents by
heirs of the deceased employee etc.,
there is some delay in the payment of
settlement dues.

(b) In accordance with the extant
rules staff appointed to service be-
fore 1-6 -1937 are entitled to with-
draw upto 90 per cent of their P.F.
dues while on Leave Preparatory to
retirement and this Rule is still in
force. In the case of others there is
provision for immediate payment of
one's own contribution to Provident
Fund. Delay, if any occurs only in
payment of special Contribution to
Provident Fund or Death-cum, retire-
ment gratuity for adjustment against
pending claims,

(c) Instructions have been issued
from time to time stressing on the
Railway Administrations the need for
expenditious disposal of settlement
dues.

Contract labour employed in Railways
in different zones

4212, SHRI VASANT SATHE :
Will the Minister of RAILWAYS be
pleased to state :

(a) the estimated number of cont-
ract labour employed on Railways in
different zones and the nature of jobs
on which contract labour is engaged;

(b) whether Government are
aware of the various types of mal-
practices adopted by the contractors
in exploiting the labour engaged on
construction and other jobs;

(c) if so, the steps proposed to be
taken to abolish or regularise cont-
ract labour system with a view tc
ensuring that the labour engaged by
the Railways gets minimum wages
and other facilities as are availed oi
by the employees engaged on jobs of
identical nature;

(d) whether Government have any
scheme for encouraging contract la-
bour co-operative societies to replace
contractors progressively; and

(e) if so, the salient features of the
scheme?

THE DEPUT” MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI: (a) to (e).
The information is being collected
from the Zonal Railways and the same
will be laid on the table of the Sabha.

Steps proposed to pe taken for the
safety of life and property of
passengers in trains

4213. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether in the long-rute trains,
the miscreants make attempts on the
life and property of the Passengers;
and

(b) if so, whether any additional
security or  ‘Passenger Protection
Force’ is proposed to be introduced to
protect the life and property of the
passengers travelling by long-route
trains, particularly in the sleeper
compartments all over the country?

. THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI : (a) Yes.
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(b) There is no proposal to set up
a ‘Passenger Protection Force’. How-
ever, Government is alive to the prob-
lem and the following steps are being
taken for the prevention of crimes

against passengers travelling in
trains.
(1) To the extent possible

Government Railway Police escorts
are provided on all important night
passenger trains to ensure safety
of life and property of the passen-
gers in the affected areas.

(2) R. P. F. staff have been di-
rected to extend active cooperation
to Government Railway Police and
Civil Police in tracking down cri-
minal responsible for such incidents
on the Railways.

(3) Close liaison is maintained
with the Government Railway Po-
lice and Civil Police to keep strict
surveillance over bad character-
operating in the sections.

(4) Concerned at the growing ir
cidence of crime affecting passen-
gers like murder, robbery and da-
coity in rains/railway premises, in
the States of U.P., Bihar and West
Bengal, the Minister of Railways
addressed letters to the Chief Mini-
sters of these States on 2-11-72 and
requested them to provide armed
guards on important passenger
trains praticularly in badly affect-
ed areas, The Minister of Railways
also held a high level meeting with
the Home Ministers and high offi-
cials of some States on 21-3-73 in
this connection so that greater se-
curity could be provided to the
travelling public. As a result of
this meeting a working group consis-
ting of senior officers of Central
and State Governments has been
formed to thoroughly examine the
various suggestions made at the
meeting and to suggest measures for
effectively tackling the problem.

The working group has unani-
mously agreed that there is an ur-
gent need to augment the strength
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of Government Railway Police. The
State Governments, however, ex-
pressed their inability to meet this
additional expenditure and desired
that the Central Government should
bear the cost of expenditure on this
augmentation by giving grants-in-
aid.  Accordingly a memorandum
was submitted to the Finance Com-
mission for consideration.

‘Withdrawal of Application for Mathura
Fibre Glass Plant by the Birlas

4214. SHRI MADHU LIMAYE: Will
the Minister of LAW, JUSTICE AND
COMFANY AFFAIRS be pleased to
state:

(a) whether the Birlas’ have with-
drawn their application for Mathura
Fibre glass plant from the Monopolies
and Restrictive Trade Practices Cuin-
mission on the ground that the project
is covered by Government policy on
expansion and diversification:

(b) whether it has been alleged that
non-foreign firms are being discrimi-
nated against and ‘oreign companies
are being favoured in the matter of
reference to MRTP Commission; and

(¢) the reaction of Government

thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
DRATA BARUA): (a) and (b). Cen-
tury Spg. and Wvg. Co. Ltd. have
withdrawn their proposal for substan-
tial expansion by manufacturing new
article viz., Rods (Glass), Textile Yarn
and Rovings/Chop Strand Mat in the
new Unit to be establisheq at Mathura,
on the plea that according to them on
legal understanding it does not require
any prior approval from the Central
Government under Section 21 of the
MRTP Act.

(¢) Does not arise.
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Ccal Crisis in Thermal Power Stations

4216. SHRI MADHU LIMAYE; Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Government’s attention
has been drawn to the coal crisis affect-
tiie thermal power stations in the

country;
(b) the number of stations which
have closed down already and the

stations facing closure;

(c) the fall in the output of electii-
city as a result @f this; and

(d) the measures taken by Govern-
ment to meet the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Yes, Sir.
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(b) and (c). Two large power sta-
tions, namely, Nasik and Paras in
Mauharashtra which have a total in-
stalled capacity of 372 MW, had been
partially affected for want of coal, for
a short period, to the extent of near-
ly 50 per cent of the installed capa-
city. Nine small stations in Gujarat,
Rajasthan, U.P. and Delhi with a
total capacity of about 80 MW were
also affected for want of coal to the
extent of 75 per cent of their capacity.
Recently no power station has been
closed down for want of coal though
a few small power stations in U.P.
and Delhi (Indraprastha) are facing
coal shortage. At a few thermal
power stations, due to depleted coal
stock position, the entire power de-
mand of the area could not be met to
the extent otherwise possible.

(d) Sustained efforts are being
made jointly with the Department of
Mines and the Railway Board to
maintain coal supplies to the power
stations: —

(i) A Standing Linkage Commit-
tee has been set up in the
Department of Mines to re-
view the monthly allocation
of coal to power stations.

(ii) A Control Board has been sct
up in the Railway Board to
review the daily supply and
stocks of coal at different
power stations.

(iii) A joint Cell has been created
at Calcutta to review the
loading and allotment of
wagons for movement of coal
to thermal power stations.

(iv) Two power stations, namely,
Trombay and Barauni which
have been designed to burn
both coal and oil, are supplied
with oil, thus making avail-
able more coal for other
power stationsg for the time
being.
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Execution of Beas-Sutlej Project

4217. SHRI MADHU LIMAYE: Wili
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether cement shortage has
hampered the rapid execution of the
Beas-Sutlej project:

(b) whether any cement had to be
purchased in the black market and

(¢) how much power will be pro-
duced and how much land irrigated
in the year 1974 wunder the Beas
scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHR1I SIDDHESHWAR
PRASAD): (a) Yes, Sir. To some
exlent.

(b) No Sir.

{c) The Beas-Sutlej Link Project is
scheduled to be completed during
1975-76. Irrigation and Power bene-
fits would accrue thereafter.

Issue of Instructions on Functioning
of Accounts Officers on Indian
Railways

4218. SHRI CHANDRIKA PRA-
SAD: Wil] the Minister of RAILWAYS
be pleased to refer to the reply given
to Unstarred Question No, 6711 on the
10th April, 1973 regarding ARC’s com-
ments on functioning of Accounts

Officers on Indian Railways and
state:
(a) whether the instructions have

since boen issued;

(b) if so, the salient features there-
of: and

(c) if not, the reasons for delay in

DECEMBER 11, 1973
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issuing the instructions and the time
likely to be taken to issue the instruc-
tions?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b' The Government have accepted
this recommendation and necessary
instructions have since been issued to
all concerned that both the Executive
Officers and the Finance Officers
should appreciate their correct rules
in the due discharge of their respon-
sibilities.

(c) Does not arise.

Irrigation in Stateg

4219. SHRI SHANKERRAO SA-
VANT: Will the Minister of IRRIGA-
TION AND POWER be pleased to
state:

(ai which of the States are back-
ward in Irrigation at present;

(b) the percentage of irrigation in
ea~h of these States; and

(c) the efforts made to step up iiri-
gation i) each of these States?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (c). The percentage
0" ultimate irrigation potential from
major and medium irrigation schemes,
which would have heen exploited at
the end of the Fourth Plan, would be
below the All-India average in the
following 7 States. However, during
the Fifth Plan, completion of the
projects already in hand is expected
to reduce significantly the imbalances
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in most of the States as indicated
below:—
State Potential likely to
be developed
from major and
medium irrigation
projects as per-
centage of ultimate or
potential from major
medium schemes
in State,
Attend of Fourth plan
Tentative projection
at crd of Fifith Plen
Assam . 39 I 1
Bihar 21°7 31.2
Gujarat . 336 50°8
Madhya Pradesh 17-7 25
Orissa 368 43.5
Rajasthan 36-8 498
Uttar Pradesh * 36:6 490
ALL INDIA . 37°7 48-7
Further, it is expected that as a

result of new projects to be taken up
in the Fifth Plan, it may be possible
to achieve progressively further re-
duction in the imbalance in the subse-
quent Plans.

Assistance to Maharashtra for
Irrigation ;

4220. SHRI SHANKERRAO SA-
VANT: Will the Minister of IRRI-
GATION AND POWER be pleased 1o
state the total financial assistance
given to the State of Maharashtra for
irrigation during the last three years?

' THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD); Irrigation is a State sub-
ject and funds for the execution of
irrigation projects are provideq by
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the State Governments in their jeve-
lopmental Plans. The Central assis-
tance tc State Plans is given in the
form of Ylock loans and grants, not
related to any individual sector of
development or project. The total
plap outlay of Maharashtra in the
three years 1970-71 to 1972-73 was
Rs. 541.05 crores, of which Central
assistance was Rs. 141.24 crores.

Generation of Power from Hydraulic
Diesel and Atomic Sources

4221. SHRI SHANKHRRAO SA-
VANT: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) the State-wise position regard-
ing the generation of power from (i)
hydraulic (ii) diesel and (iii) atomic
sources, and

(b) the demand for power by each
of these States?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR
PRASAD). (a) and (b). The required
information, as latest available, is

given in the Statements laid on the
Table of the House. [Placed in Lib~
rary. See. No. LT-5965/73)

Proposal to curb Car Travel by
Private Companies

4222. SHRI VEKARIA: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Government have any
proposal to curb expenditure on car
travel by private companies; and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b). The
use of cars by companies is not gov-
erned by the Companies Act, 1956,
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which regulates working of Compa-
nies and certain other associations
registered  thereunder. However,
while processing applications relating
to the appointment of Managing
Directors, Whole-time Directors and

Managers in public limited companies

and private companies which are sub-
sidiaries of public companies, which
require the appreval of the Govern-
ment under the provisions of the
Companies Act, it has been observed
that most of the companies allow the
aforesaig Executives the free use of
a car each. In such cases, the com-
panies are informed that the mone-
tary value of the perquisites in regard
to free use of car will be evaluated as
per Rule 3 of the Income-tax Rules,
1962.

Meeting of Chief Ministers of Punjab
and Haryana on sharing of Beas
water

4223. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) whether Chief Ministers of
Punjab and Haryana had any meet-
ing with the Union Planning Minis-
ter on the 9th November, 1973 at
New Delhi;

(b) whether sharing of the Beas
Water was discussed therein; and

(c) if so, the broad features of the
decision arrived at?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI  SIDDHESHWAR
PRASAD): (a) Yes, Sir.
(b) Yes, Sir,

(c) The discussions were inconclu-
sive and another meeting is expected
to be held shortly.
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Utilisation of Water of Rivers Sutiej,
Beas and Ravi under Indus Water
Treaty

4224, SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of IRRI-
GATION AND POWER be pleased
to state.

(a) whether the entire discharges
of the rivers Sutlej, Beas and Ravi
were allocated to India for utilisation
w.ef. 11th April, 1970 under the In-
dus Water Treaty;

(b) whether on the River Ravi
only flow supplies are being utilised
and million acre feet of waters are
going waste every year; and

(c) whether Government are con-
sidering constructing of a dam across
the River Ravi to utilise this large
volume of water for irrigation and
Power facilities and, if not, the rea-
sons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Yes, Sir.

(b) and (c). At present out of
about 6.4 million acre feet of Ravi
water, abou 3.4 million acre fe=t are
being utilised and about 3 million
acre feet are going waste during the
flood season, On completion of the
Beas Dam and with the help of the
existing Madhopur-Beas Link, an-
other 2 M. A. F. will be utilizeq leav-
ing a balance of only ] million acre
feet. A proposal for the construction
of a dam on the Ravi tp harnass this
surplus is under consideration. Cer-
tain inter-State issues have to be re-
solved before the project can be taken
up.

Representation from Pupjab regard-
ing Power Relief from Nangal Fer-
tilizer Factory and DESU

4225. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of IRRI-
GATION AND POWER be pleased
to state:

(a) whether the Punjab Govern-
ment has been representing regard-
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ing power relief from Nangal Ferti-
lizer Factory and DESU; and

(b) if so, Central Government’s re-
action thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI  SIDDHESHWAR
PRASAD): (a) and (b). In November,
1972, the Chief Minister of Punjab had
represented to the Prime  Minister
that power supply to the Nanga] Fer-
tiliser Factory should be reduced
from 98 MW then being supplied tc 60
MW, to give relief in the acute power
shortage then prevailing in Punjab,
The Government of India decided
that power supply to N.F.F. should
be reduced from 98 MW to 60 MW
from 10-2-73 to 10-4-73. No repre-
sentation has been received from the
Punjab Government about reduction
of power supply to DESU.

Release of Power for Small Industries
ang Apiricultura] Tube-Well Operations
in Punjab

4226. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of PET-
ROLEUM AND CHEMICALS be
pleased to state:

(a) whether the Punjab Govern-
ment had offered to the Centre to
bhear the cost of shifting the country’s
second fertilizer factory from Naya
Nangal to release the committed
power for small industries and agri-
cultural tube-wel] operations;

(b) whether the offer was rejected;
and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) to (c). Govern-
ment are not aware of any such offer;
however, enquiries in this regard are
being made from the Government of
Punjab and the information, when
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available, will be laig on the Table
of the House,

Uncertainty over re-Location of Naya
Nanga] Fertilizer Factory

4227, SHRI RAGHUNANDAN LAL
BHATIA:

SHRI P, M. MEHTA:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether there was any uncer-
tainty over the re-location of the
Naya-Nangal Fertiliser Factory;

(b) if so, the reasons therefor;

(c) whether his Ministry are of the
view that the supply of 124 MW from
Bhakra can be supplemented; and

(d) if so, the broad features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) There is no uncertainty in
regard to the location of the Fer-
tiliser Factory at Nangal, In fact the
Scheme for the expansion of the fac-
tory at the existing site is under im-
plementation.

(b) Does not arise.

(c) At present there is no proposal
to increase the quantum of power
supply to the Nangal Fertiliser Fac-
tory beyond 124 MW,

(d) Does not arise,

Sctting up of Therma) Project at
Dalkhola in North Bengal

4228. SHRI B. K. DASCHOW-
DHURY: Will the Minister of IRRI-
GATION AND POWER be pleased to
refer to the reply given to Starred
Question No. 38 on the 24th July,
1973 regarding the setting up of Ther-
mal Project at Dalkhola in North
Bengal and state:

(a) whether the proposed Thermal
Power Project at Dalkhola in North
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Bengal has since been cleared by the
Planning Commission; and

(b) if so, the probable date of
commissioning of the said Project?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). The project
for the establishment of a thermal
power station at Dalkhola is still
under examination.

Power Project in Bihar

4229. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of IRRI-
GATION AND POWER be pleased
to state:

(a) whether the Bihar State Elec-
tricity Board has recently submitteq a
scheme to the Central Government for
power projects in the State involving
a sum of Rs. 800 crores; and

(b) if so, the reactions of the Cen-
tre in that regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). On behalf
of the Electricity Plan Project Com-
mittee set up by the Government of
Bihar to advise the State Electricity
Board and Government on planning
and development of power, a Memo-
randum was submitted to the Union
Minister of Irrigation and Power
wherein it was stressed that the Fifth
Plan outlay on pewer development
in Bihar should, in no case, be less
than Rs. 800 crores. The Memoran-
dum was discussed with members of
the Committee and the representa-
tives of the Bihar State Electricity
Board, Tt was then recognised that
the total resources for power as well
as for the entire Plan of Bihar being
limited, this fact would have to be
kept in mind in choosing the power
projecty for inclusion in the Fifth
Five Year Plan. The Fifth Plan for
the Stute has not been finalised as
yet.
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Implementation of Upper Sakeri
Reservoir, Talai Division and
Mohana Reservoir Schemes

4230. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of
IRRIGATION AND POWER be
pleased to state:

(a) the jprogress made so far in
implementing the Upper Sakeri
Reservoir, Talai Division and Mohana
Reservoir schemes; and

(b) the time by which the schemes
are likely to-be completed and the
estimated amount likely to be spent
for each of them?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). The Govern-
ment of Bihar have stated that the
investigation work of Upper Sakeri
Reservoir scheme is in progress and
will be completed by February, 1975.
The estimated cost of the scheme is
Rs. 12 crores. The scheme has been
included in the Fifth Five Year Plan
of the State subject to availability of
funds. !

The investigation work of Tilaiya
Diversion scheme has been completed.
The project report is under prepara-
tion in Bihar and is likely to be
submitted to the Central Water and
Power Commission by March, 1974.
The estimated cost of this scheme is
Rs. 12.90 crores. The clearance of the
scheme is subject to agreement on the
utilisation of waters from the D.V.C.
storage for irrigation between the
Chief Ministers of Bihar and West
Bengal. The scheme has been included
in the Fifth Five Year Plan of the
State.

The investigation work of Mohana
Reservoir Scheme is in progress. The
scheme is likely to be submitted by
Bihar to the Central Water and Power
Cemmission by June, 1974. The
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estimated cost of the scheme is Rs.
12 crores. It has been included in the
Fifth Five Year Plan of the State
subject to availability of funds.

Construction of a Canal and Barrage
on Pun Pup River in Gaya District of
Bihar

4231. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of
IRRIGATION AND POWER be
pleased to state:

(a) whether a survey has been
made for constructing a canal and
barrage on Pun Pun river in Gaya
District of Bihar; and

(b) if so, the reasons for the delay
in executing the scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b), The Government of
Bihar have reported that field survey
and investigation work of Pun Pun
barrage scheme have been completed.
The project report has not, however,
been received in the Central Water
and Power Commission for technical
scrutiny.

The question of executing the
scheme will arise after it has been
technically scrutinised and accepted by
the Technical Advisory Committee of
the Planning Commission and subject
to availability of funds.

Setting up of big thermal Power

plants at Coal Pit Heads

4232. SHRI PRABODH CHANDRA:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Government have any
plans to set up big thermal power
plants at the coal pit heads; and

(b) if so, by what time the first
such plant is proposed to be started?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). A Committee for
selection of sites for large thermal
power stations at coal pit heads in
different regions has been set up by
the Ministry of Irrigation and Power.
The report of the Committee is
awaited.

Generation of Electricity in Punjab

4233. SHRI PRABODH CHANDRA:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Government have
received any proposal from the Punjab
Government for further generation of
electricity in the State; and

(b) if so, the main features thereof
and the action taken by Government
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR
RRASAD): (a) and (b). The follow-
ing schemes for power generation
have been received from Punjab for
implementation in the Fifth and early
Sixth Five Year Plans:—

(1) Shanan Hydel Extension.

(2) Anandpur Sahib _ Hydel
Scheme.

(3) Bhatinda Thermal Station
Ext. St. I

(4) Thein Dam Project with

U.B.D.C. Extension.
(5) Mukeriap, Hydel Scheme.

(6) Bhatinda Thermal Extension
Stage II.

(7) Rupar Thermal Power Station.

(8) Shahpur Kandi
Multipurpose Project.

Barrage
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The salient features and action taken
on the above-mentioned schemes by
the Centre are indicated in the
statement laid on the Table of the
House. [Placed in Library See. No.
LT-5966/73].

Rural Electrification Projects in
Border Areag

4235. SHRI M. S. PURTY: Will
the Minister of IRRIGATION AND
POWER be pleased to state the
number of Rural Electrification Pro-
jects sanctioned in the border areas?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI  SIDDHESHWAR
PRASAD): The Rural Electrification
Corporation has sanctioned 63 rural
electrification schemes for border Dis-
tricts of different States (in Assam 9,
in Bihar 1, each in Gujarat and Rajas-
than, 6 in Jammu and Kashmir, 2 in
Meghalaya, 7 in Punjab, 12 in Uttar
Pradesh and 19 in West Bengal).
These schemes involve a total loan
assistance of Rs. 33.56 crores.

Trains cancelled in Saurashtra Region
during 1973

4236. SHRI ARVIND M. PATEL:
SHRI D. P. JADEJA:

Will the Minister of RAILWAYS
be pleased to state:

(a) the number of trains cancelled
in Saurashtra Region in Gujarat State
during 1973;

(b) the names of their routes; and

(c) the reasons for cancellation of
trains?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to (c).
The information is being collected and
will be laid on the Table of the Saobha.
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Plans Prepare by Planning Commis-
sion for producing synthetic oil
from Coal Resources

4237. SHRI C. K. CHANDRAPPAN:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the Planning Commis-
sion had once studied and prepared
a paper regarding the possibility of
producing synthetic o0il from coal
resources;

(b) whether Government intends to
take up this proposal for implemen-
tation; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). On the basis of

the exploratory studies done so far by
the National Committee on Science
and Technology and the Planning
Commission, it has recently been
decided to set up a group to make a
feasivility study for establishing a
plant for the manufacture of 0il from
coal. Further decisions regarding im-
plementation will be taken on the basis
of the report of this group.

(c) Does not arise.

Poor quality of food served in Delhi-
Howrah Rajdhani Express

4233. SHRI C. K. CHANDRAPPAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware
of the fact that the standard and
quality of the food served in Delhi-
Howrah Rajdhani train is deteriorating
and has now become substandard
food;

(b) whether Government are also
aware of the fact that the food in this
train is served in some dirty and
stained aluminium or tin trays which
is quite unhygienic and repulsive; and
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(c) what steps Government will
take to improve the quality of food
in this train and to serve it in a more
hygienic way?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.
Gooq quality food is served to passen-
gers in Delhi-Howrah Rajdhani {rain.
Against only one complaint about bad
quality of food received during the
period April, 1973 to September, 1973
as many as 3,436 appreciations were
recorded by passengers about the
catering service on this train,

(b) No. Food is served to
passengers in clean and anodised box
type aluminium trays.

(¢) Does not arise in view of
answers to parts (a) and (b) above.

Granting of voting right at the age of
18 years

4239. SHRI C. K. CHANDRAPPAN:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government have since
taken a fina] decision on granting
voting right at the age of eighteen;

(b) if not, the reasons for this
inordinate delay in taking decision on
this matter; and

(c) if voting right is given at
eighteen, how many new voters are
likely to be added to the list of voters
according to the latest census figures?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE ): (a) No, Sir.

(b) The proposal is still under
consideration. Further certain practi-
cal difficulties which may arise on
account of the enlargement of the
electorate, such as the extra numbers

involved, the electoral arrangements
these would necessitate, etc., have also
to be examined. In the circumstances,
some more time is likely to be taken
to arrive at a decision.

(c) A little over three crores and
forty-two lakhs of new voters are
likely to be added to the list of voters.

Construction of Tunnel for Loktak
Multi-purpose Project in Manipur

4240. SHRI N. TOMBI SINGH: Will
the Minister of TRRIGATION AND
POWER be pleased to state:

(a) the progress made in the
construction of the tunnel for Loktak
Multi-purpose Project in Manipur;

(b) whether the Project is being
completed according to schedule;

(c) if not, the difficulties coming in
the way and when the first phase will
be commissioned; and

(d) whether difficulties are being
faced in respect of procurement of
equipments and if so, the nature and
extent of such difficulties?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) Out of a total length of
about 6248 metres, a length of over
700 metres of the tunnel has been
completed, The driving of three shafts
and the adit tuunel have also been
completed.

(b) to (d). The first unit of 35 MW
was originally scheduled to be
commissioned by March, 1975. How-
ever, due to the delay in the delivery
of the main generating unit which is
being imported, the first unit is now
expected to be commissioned by
March, 1976. No difficulty is being
experienced in the procurement of
other power house equipment, or in
other matters in completion of the
first phase.



123 Written Answers

Permanent Bench of Gauhati High
Court at Imphal

4241. SHRI N, TOMBI SINGH: will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether the people of Manipu‘r
vide for people of Manipur to file peti-
the absence of a permanent Bench of
the Gauhati High Court of Imphal;

(b) whether Government are aware
that by surface route, the journey
from Imphal to Gauhati, takes two
days and people cannot easily get the
benefit of the High Court in the
absence of the permanent Bench at
Imphal;

(¢) if so, whether Government pro-
pose to maintain a permanent Bench
of the lligh Court, pending the esta-
blishmerit of full-fledged High Court
in Imphal; and

(d) if so, when the permament
Bench will start functioning and if
not, the reasons therefor?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R.. GOKHALE): (a) Govern-
ment have not received any repre-
sentation in this regard.

(b) The existing arrangements pro-
vide for people of Manipur to file peti-
tions/cases ipn Imphal itself though

there is no bar to filing them at
Gauhati. Government have not
received a report of any lifficulties
encountered.

(¢) and (d), Do not arise.
Railway Line between Silchar and

Jiribam
4242. SHRI N. TOMBI SINGH:

Will the Minister of RATLWAYS  be
pleased to state:
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(a) the progress made in respect of
the proposed construction of Railway
line between Silchar and Jiribam;

(b) whether the Project is receiv-
ing priority; and

(c) if so, the time by which the new
line will be commissioned?

THE DEPUTY MINISTER IN THE
MINISTRY OR RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(c). Preliminary Engineering-cum-
Traffic survey for the extension of a
M.G. line from Silchar to Jiribam is
in progress. Further consideration to
the proposal will be given after the
survey is completed and its results are
known.

Programme to Raise the Standard of
Cleanliness on the Railway Stations

4243. SHRI RANABAHADUR
SINGH: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether any programme to
raise cleanliness standard of Railway
statlions to make them look beautiful
has been launched over the entire
Railways network; and

(b) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
Yes, a programme to raise the stand-
ard of cleanliness has been launched
on each Zonal Railway at some selec-
ted stations.

(b) The programme envisages
more attention towards sanitation re-
pairs to buildings and fixtures, im-
proved maintenance of amenities for
passengers, giving a face lift and
more intensified supervision at such
stations,
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Delay in Oil drilling by 0.& N.G.C. in
Collaboration with American Experts

4244. SHRI RANABAHADUR
SINGH: Will the Minister of PET-
ROLEUM AND CHEMICALS Ye plea-
sed to state:

(a) whether the oil and Natural Gas
Commission has secured the services
of American experts from the off-
shore Company but the delay in exe-
cution of the off-shore oil drilling pro-
gramme is costing the country; and

(b) if so, the daily loss India is
incurring due to the delay and reasons
thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). ONGC has con-
tracted the services of the US firm,
Offshore International SA for con-
ducting drilling operations  using
“Sagar Samrat”. The contract is for
a period of one year. The commence-
ment of offshore drilling, wusing
“Sagar Samrat”, was delayed due to
two reasons, namely six months’ delay
in the delivery of the “Sagar Samrat”
and bad weather conditions in the
Bombay-High area, shortly after the
arrival of “Sagar Samrat”. However,
Government have not suffered any
avoidable  loss, since liquidated
damages have been collected from
the suppliers of “Sagar Samrat” for
the delay in its delivery, The delay
due to bad weather conditions was
beyond the control of the ONGC.
ONGC had to incur certain expendi-
ture during the period of the delay
and this expenditure amounted to $
7000 per day as payment to Drilling
Contractor and for supply boats and
crew boat. 20 per cent of the expen-
diture was, however, in Rupees.

Loay for Electrification of Bilaspur
District of Himachal Pradesh

4245. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
IRRIGATION AND POWER be
pleased to state:
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(a) whether the Rural Electrifi-
calion corporation has sanctioned a
loan of Rs. 60 lakhs for the electrifi-
cation of Bilaspur District of Hima-
chal Pradesh;

(b) if so, whether a programme has
been drawn up for the electrification
of the entire District;

(¢) if so, the likely date by which
the whole District would be electrifi-
ed; and

(d) whether the Bhakra Dam Ous-
tee villages and the Harijan Basti in
the District would be given priority
in the programme of electrification?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (c). Yes, Sir, The
Himachal Pradesh State Electricity
Board has drawn up a scheme for elec-
trification of Bilaspur District of
Himachal Pradesh and by the end of
the Fifth Plan, 66 per cent of the
villages in this District are likely to
be electrified.

(d) The schemes sanctioned by the
Rural Electrifiction Corporation cover
a substantial number of Bhakra Dam
Oustee villages. Provision has  also
been made in the scheme for electrifi-
cation of Harijan Bastis adjoining
the villages covered.

Survey by O. & N. G. C. for Natural
Gas in Talai area of Bilaspur

4246. PROF, NARAIN CHAND
PARASHAR: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether there is a possibility of
natural gas in Talai area of Bilaspur
District;

(b) if so, whether any survey has
been conducted by the Oil and Natu-
ral Gas Commission; and

(c) if so, the findings thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) Yes, Sir.

(b) Yes, Sir,

(c) The geological survey of the
area has led to the discovery and
delineation of an anticlinal structure
worth testing by drilling.

Represetation on unsatisfactory work-
ing of Railway out-agencies in IHima-
chal Pradesh

4247, PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether any represetation has
been received by Government regard-
ing the unsatisfactory working of
certain Railway  Out-Agencies in
Himachal Pradesh; and

(b) if so, the steps taken or propos-
ed {o be taken by Government to
improve the working of these Out-
Agencies?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b): A representation was received in
regard to the working of Out-Agen-
cies at Gagret, Bharwain, Pragpur,
Jawalamukhi Mandir, and Nadaun.

As no contractor was coming for-
ward to work these Out Agencies due
to meagre prospects of traffic, the
Mandi Kulu Road Transport Corpo-
ration were persuaded to undertake
the work. The Corporation had agre-
ed to work each of these Out-Agencies
of one day per week as an experi-
mental measure and this arrange-
ment came in force from December,
1972. However, due to inadequate tra-
ffic, the Corporation have given up
the work and the Agencies have been
closed from 1-7-1973.
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Rules Governirg the Inter-zonal
Transfers of Class III and Clasg IV
employees on Railways

4248. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) the rules governing the Inter-
Zonal transfers of Class III and Class
IV employees on the Railways; and

(b) the period generally taken in
the effecting of these transfers after
the applicatioins have been received
by the authorities?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI). (a) The
rules is that ordinarilly a  Railway

servant shall be employed throughout
his service on the Railway or establi-
shment to  which he is posted on
first appointment and shall have no
claim as of right for transfer to
another Railway or Railway establi-
shment. But requests from Railway
servants for transfer from one Rail-
way to another on grounds of special
cases of hardships are considered
sympathetically by Railway adminis-
trations. The difficulty in such cases
is that if a senior person is transferred
it reduces the promotion prospects of
the staff of the unit to which he is so
transferred. In view of this it is pro-
vided that transfers on request will
normally be in the lowest recruit-
ment grade and subject to the appli-
cant accepting bottom seniority in the
new cadre. There is also provision
for transfers on mutual exchange
between employees of more or less
corresponding seniority; this is nor-
mally arranged by a system of regis-
teration.

(b) The position varies from Rail-
way to Railway and unit to unit
depending upon the cadre position and
the  willingness of employees for
mutual exchange.
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Periodicity ang circulation of magza-
zines published by Indian
Railways

4249. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) the names and the number of
magazines published by the Indian
Railways alongwith the periodicity of
publication; and

(b) the average circulation of each
one of them?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). The Railway Board publishes two
monthly magazines, “Indian Railways”
(English) and  “Bharatiya Rail”
(Hindi). The “Indian Railways”
has an average circulation of ubout
4900 copies per month and ‘Bhara-
tiva Rail” 2500 copies per month.

The Zonal Railways do not bring
out any magazines. Staff bulletins
and Newsletters are, however, pub-
lished by them for free circulation
among railway emnvployees and raii-
way users.

Expenditure incurred on elections to
Parliament in 1971

4250. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state :

(a) whether Government have
worked out the average expenditure
incurred on elections to Parliament
Constituency-wise;

(b) if so, the figures for 1971 elec-
tions; and

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRAJ
SINGH CHAUDHARY): (a) to (¢).
A statement showing the amount of
expenditure incurred by each of
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States/Union territories for the con-
duct of the general elections to the
House of the People held in 1971 and
the average expenditure incurred on
each  Parliamentary Constituency 1n
a State/Union Territory is laid on the
Table of the House. [Placed in the
Library. See No. LT-5967/173]

In the States of Orissa, Tamil Nadu
and West Bengal, elections to Parlia-
ment and the State Legislative As-
semblies were held simultanously in
1971 and consequently, it is not pos-
sible to work out the average expen-
diture incurred for election in a Par-
lamentary  Constituency in those
States.

Railway line from Talcher to Bimla-
garh in Orissa (South Eastern
Raliway)

4251. SHRI P. GANGADEB : Will
the Minister of RAILWAYS be pleased
1o refer to the reply given to Unstarred
Question No. 3088 on the 5th Decem-
ber. 1972 regarding Railway Line from
Bimlagarh to Talcher (South Eastern
Railway) ang state whether the survey
report under examination in regard to
the construction of the Railway line
from Bimlagarh to Talcher in the
South Eastern Railway in Orissa has
been finalised?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): Since the
Report of the Study Group appointed
by the Government for development
of Malangtoli iron ore, has not been
received so far, it has not been possi-
ble to take a decision regarding con-
struction of the proposed line from
Bimlagarh to Talcher.

Prices of Lubricants
4252. SHRI D. B. CHANDRA
GOWDA :
SHRI C. K. JAFFER
SHARIEF :
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state;
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(a) whether Government have de-
cided {o raise the price of ail lubri-
cants by Rs. 75 per tonne from next
month; and

(b) if so, the reasons alongwith
the broad outlines of their consump-
tion in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) No such decision has
has been taken so far.

(b) Does not arise.

Steps to improve conditions of retiring

rooms and Dormitories on the stations

of North Eastern Railway and Eastern
Railway.

4253. SHRI R. P. YADAV : Wil
the Minister of RAILWAYS be pleas-
ed to state :

(a) whether Government are aware
that the standard of maintenance of
Retiring rooms and Dormitories the
North Eastern Railway and Eastern
Railway viz. at Muzaffarpur, Chupra,
Sonpur Katihar and Patna Junctior.
Dhanbad, Gaya, Arrah in State of
Bihar is far from being satisfactory
and the incharge and chowkidars of
such Retiring rooms are not only
callous ang negligent but are equally
non co-operative and rude in their
talks;

(b) whether the chart of furniture
supplied to such Retiring Rooms is
not maintained properly in as much
as the broken furniture is never re-
paired and on occasions the toilets
are very dirty: and

(c) what steps are being taken to
improve the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
Some complaints of inconvenience
caused to passengers in Retiring
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Rooms have been
Railways.

received by the

(b) The chart of the furniture sup-
plied in the Retiring rooms is main-
tained properly and broken furniture
is repaired/replaced as and when re-
quired.  Sustained attention is paid
to the cleanliness of these rooms in-
cluding toilets.

(¢) Instructions exist that Station
Supdt./Station Master must inspect
Retiring Rooms daily to ensure their
proper upkeep. These instructions are
being repeated. Inspections at all
levels are also being carried out to
ensure proper maintenance and clean-
liness.

Cancellation of trains due to strike by
the Railway employees

4254. SHRI R. P. YADAV:

SHRI CHANDRIKA PRASAD:
Will the Minister of RAILWAYS
be pleased to state:

(a) the number of mail, express,
passengers and goods trains cancelled
all over India due to loco  strike,
guards strike or any other strike by
the Railway employees from Janu-
ary to October, 1973;

(b) what is the estimated loss the
Railways have suffered due to such
strikes; and

(¢) what steps are contemplated to
avoid such eventualities in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). The information is being collec-
ted and will be laid on the table of
the Sabha.

(c) The legitimate demands of all
categories of staff are considered and
solved through the various tiers of
the collective bargaining machinery—
The Permanent Negotiatirg Machi-
nery and the Joint Consultative Ma-
chinery—which have been function-
ing constitutionally and purposefully
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over a long period of time. Further,
representations coming from any
source, including unrecognised Unions,
are given due consideration and ac-
tion, as is approoriate in each case.
is taken. When there is so much of
scope for raising the points of grie-
vances and getting them redressed,
there should really be no room for
sudden out-bursts of illegal strikes
or agitations like ‘Work-to-Rule,
‘Work-to- Safety’ etc.

Whatever demands are presented to
the administration are given due con-
sideration with the utmost sympathy.
It has to realised by staff that just
because certain demands have been
voiced, it does not mean that they
should be conceded forthwith. Gov-
ernment have to consider the demands
taking into consideration factors like
financial resources, the framework
of the rules and regulations, justifi-
cation for accepting the demands and
the repercussions of their acceptance.

Private and Assisted Sidings function-
ing on Allahabad Division without
executing proper Agreements

4255. SHRI ISHWAR CHAUDHRY:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No, 1264 on the
28th March, 1972 regarding the finan-
cial loss to Railways due to non-ex-
ecution of agreement with sidings
(Allahabad Division) and state:

(a) the names of Private and Assi-
sted Sidings which are still function-
ing on Allahabad Division without
executing proper Agreements;

(b) the amount of demurrage cha-
rges and other Railway dues which are
lying outstanding against the siding
owners who are operating on Allaha-
bad Division; and

(c) what action is proposed to be
taken to realise Railway due expedi-
tiously?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI):
(a) Agreement with M|s. Indian Ex-
plosive, Panki is still to be executed.

(b) and (c). A Statement is laid on
the Table of the House. [Placed in
Library, See No. LT-5968/73].

Files missing from the Office of Divi-
sional Superintendent, Allahabad.

4256. SHRI ISHWAR CHAUDHRY:
Will the Minister of RAILWAYS be
pleased o refer to the reply given to
Unstarred Question No. 3081 on the
18th April, 1972 regarding the repre-
sentation for inadequate supply of
labour by Parcel Handling Contractor,
Allahabad division and state:

(a) whether the responsibility for
the loss of file has been fixed by the
Divisional Superintendent, Allahabad;

(by whether disciplinary action agai-
nst the person found responsible has
been taken;

(c) if not, the reasons therefor; and

(d) the particulars of other files re-
ported to be missing from the office
of the Divisional Superintendent,
Allahabad together with action taken
against the person found responsible?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
the responsibility has been fixed by
the Divisional Superintendent, Alla-
habad on two officials.

(b) Yes. Disciplinary action has
been taken against the two officials.

(c) Does not arise.

(d) Two files viz. one relating to
award of Goods handling contract at
Cooperganj (MG) and the other rela-
ting to Parcel handling contract at
Kanpur Central station were found
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missing from the Office of the Divi-
sional Superintendent, Allahabad.
Shri P. C, Gupta, the then dealing
Clerk of Commercial Branch, Allaha-
bad who is on long unauthorised ab-
sence has been held responsible for
the loss of the above files. Discipli-
nary action will be finalised against
him on his resumption of duty.

Rotational Transfer of Employees on
Railways

4257. SHRI ISHWAR CHAUDHRY:
Will the Minitser of RAILWAYS be
pleased to refer to the reply given
to Unstarred Qustion No. 1823 on
the 4th April, 1972 regarding rota-
tion of employees on Railways and
state:

(a) whether the scheme of rota-
tional transfer which was held in
abeyance till the end of 1972 has
been re-introduced;

(b) whether rotational transfers of
dealing clerks who are mostly deal-
ing with public in Commercial, Ope-
rating and Engineering Branches of
Allahabad Division are made to pre-
vent chances of corruption and if
not, the reasons therefor;

(c) whether representations from
public, members of Parliament and
M.L.Cs. for rotational transfers parti-
cularly in Commercial Branch of
Allahabad Division has been receiv-
ed by Government; and

(d) if so, the action taken there-
on?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(d). The scheme of periodical trans-
fers has been withdrawn from 1st

January. 1973. This scheme had
never been applicable to clerical staff
working in administrative offices.

Even so, whenever complaints of mal-
practices are received suitable reme-
dial action, including transfer of staff,
is taken.
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Sale of Unauthorised articles by un-
licensed vendors at Kanpur Central
and Allahabad Stations

4258. SHRI ISHWAR CHAUDHRY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the sale of unautho-
rised articles by unlicensed vendors
at Kanpur Central and Allahabad
Station on the Northern Railway is
being permitted by the Station
Superintendent concerned and Railway
officials;

(b) whether this fact is in the
knowledge of the Divisional Autho-
rities;

(c) whether Government are aware
that unlicensed vendors are allowed
to sell articles a exorbitant rates
with the wilful collusion of Railway
Police, Platform Inspector and the
Station Superintendent; and

(d) if so, what action Government
propose to take in the matter to pre-
vent cheating of passengers by these
unlicensed vendors at an important
station like Kanpur Central and Al-
lahabad?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.
This is not permitted.

(b) Does not arise.

(¢) Unauthorised vendors are not
allowed to sell articles on platforms,
but it has been noticed that at times
such vendors do sneak in and they
are suitably dealt with when dctect-
ed. ,

(d) Drives are conducted from
time to time to eliminate unauthoris-
ed hawking at Allahabad, Kanpur &
other important stations. During one
such check on 19th November, 1973,
10 persons were arrested at Allaha-
bad and fined. Checks to elim:nate
unauthorised vending will be contin-
ued.
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Target for Refining Capacity during
Fourth Plan
[ 4

4259. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) what are the targets fixed by
Government for the achievement for
refining capacity during Fourth Five
Year Plan;

(b) the extent to which Govern-
ment have achieved its goal; and

(¢) whether Government have pro-
posed to take steps to build additio-
nal capacity for the manufacture of
paraffin wax, lubricants and other
products to make the country self-
sufficient in these products?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) The Fourth
Five Year Plan provided for a total
refining capacity of 25.55 million
tonnes to be achieveq by the end of
the plan period.

(b) Refining capacity to the extent
of 24 million tonnes is expected to
be achieved by the end of the Plan
period.

(c) Yes, Sir.

Steps taken to Relieve Congestion at
Howrah Statiop

4260. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the heavy
traffic and congestion at the Howrah
station; and

(b) if so, what steps have been
taken or proposed to be taken by
Government to relieve the conges-
tion?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). A survey for providing a new
suburban terminal for Eastern Rail-
way in Howrah, has been recently
completed and the Survey Report is
under examination. Also, a survey
for provision of auxiliary long dis-
tance-cum-suburban terminal for
South Eastern Railway in Padmapu-
kur is in progress. Further conside-
ration to these proposals will be giv-
en after the survey reports are exa-
mined from all angles. Pending de-
cision on the proposal for the new
suburban termindl for Eastern Rail-
way referred to above, which also
includes provision of additional faci-
lities in the present Howrah Station,
the work on underground sub-way
connecting the Third Class Booking
Office concourse with the bus and
tram terminus at a cost of Rs. 9.94
lakhs is in progress.

Nationalisation of M/s. Renusagar
Power Company

4261. KUMARI KAMLA KUMARI:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whetlier M/s. Renusagar Power
Co., a concern of Birlas, is under ex-
pansion plan;

(b) if so, the salient features of
the expansion programme and when
will it start power supply; and

(c) whether Government are consi-
dering of nationalise it, if not, the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Yes, Sir.

(b) The details regarding the type
and capacity of the generating set
to be installed is under examination.

(c) There is no proposal at present
to nationalise the Company. It is
not a public utility, but only a cap-
tive unit of M/s. Hindustan Alumi-
nium Co. Ltd.
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Re-imbursement of Tution Fees to

Assistant Station Masters, GMC, Al-
lahabad Division (Northern Railway)

4265. SHRI JAGANNATHRAO
JOSHI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the number of Assistant Sta-
tion Masters of G.M.C. in Allahabad
Division of Northern Railway who
have not yet received re-imburse-
ment of tuition fees for the year 1972
and the amount to be paid to them;
and

(b) the date by which this re-im-
bursement would be cleared?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Five
Assistant Station Masters have sub-
mitted on 23rd November, 1973 their
claim for re-imbursement of tuition
fees for the period July 1972 to
December 1972 amounting to Rs. 237.
50.

(b) The claim will be settled in
the regular salary bills of December
1973 to be paid in January 1974.
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Non-payment of Overtime allowance
to Assistant Station Masters of G.M.C.,
Allahabad Division (Northern Rail-

way)
4266. SHRI JAGANNATHRAO
JOSHI: Will the Minister of RAIL-

WAYS be pleased to state:

(a) the number of Assistant Sta-
tion Masters of G.M.C. in the Allaha-
bad Division of Northern Railway
who have not been paid their overtime
dues for the year 1972; and

(b) the amount which is to be so
paig and the date by which these
payments will be cleared?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Only one Assistant Station
Master of G.M.C. in the Allahabad
Division is alleged to have not re-
ceived a sum of Rs. 67.10 as over-
time for the year 1972. The amount
is alleged to have been received by
another person and the matter is
under investigation. Steps have been
taken to expedite the investigation
and arranged the payment to the
claimant if due.

Conversion of Narrow Gauge Lines
into Broad Gauge of Baroda Region

4267. SHRI SOMCHAND SOLAN-
KI: Will the Minister of RAILWAYS
be pleased {o state:

(a) whether the Railway Ministry
has decided to convert narrow gauge
lines of Baroda region into Broad
Gauge lines because of speedy indus-
trialisation; and

(b) if not, the reasons therefor
and when proposals made by ‘the
Gujarat State Government in  this
regard are proposed to be considered?

.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Based on the recommendations
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of the Uneconomic Branch Lines
Committee—1969, a traffic survey was
carried out for the conversion of
Chhota  Udaipur-Pratapnagar and
Chhuchhapura-Tankhala N. G. lines
into B. G. The examination of the
survey report has shown that the
conversion of these two lines would
not be justified on financial and
(raffic considerations.

No other narrow gauge sections in
Baroda region were recommended by
the Uneconomic Branch Lines Com-
mittee for conversion into broad
gauge.

Supply of Unhygienic Water to new
Railway Colony at Sabarmati
(Western Railway)

4268. SHRI SOMCHAND SO-
LANKI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government are aware
)f the fact that unhygienic water is
being supplied in the new Railway
Colony at Sabarmati (Western Rail-
way) for the last ten years;

(b) whether the attention of the
Chairman, Railway Board has been
drawn to this fact by the Sabarmati
Railway authorities; and

(¢) whether the Western Railway
authorities have tried to supply hy-
gienic water to the Railway em-
ployees; if not the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(c). Hygienic water is being supplied
in the New Railway Colony at Sa-
barmati and periodic bacteriological
and Chemical analyses of the water
reveal that the water supplied is po-
table and safe for general domestic
purposes. To improve the existing
arrangements, chloronomes are pro-
pnsed to be installed in the future
years.
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Survey of Dhans-Bagmati River for

implementation of Flood Control-

cum-Irrigation project in Darbhanga
District of Bihar

4269. SHRI BHOGENDRA JHA:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether survey of Dhans-Bag-
mati river flowing through Madhwa-
pur, Bampatti, blocs of Madhubani
and Jogiara Sighbara, Hayaghat blocs
of Darbhanga Districts of Bihar for
implementing flood control-cum-irri-
gation project by constructing em-
bankments on both sides,sluice gates
and channels at suitable intervals has
keen made;

(b) if so, the main features there-
of;

(¢) whether the scheme for cons-
tructing embankments on both sides
of river Mohane from Sighbara to
river Khiroi in the District of Dar-
bhanga in Bihar has since been fina-
lised; and

(d) if so,
execution?

the time-schedule {for

THE DEPUTY MINISTER IN THE
MINISTRY OF 1RRIGATION AND
POWER (SHRI SIDDESHWAR PRA-
SAD): (a) and (b). A study of Dhans,
which is a tributary of Dharbanga-
Bagmati, wag made by the Adhwara
Technical Expert Committee  which
has recommended the following
works;

(i) Construction of embankments
on both sides between Ragh-
auli and Saulighat upstream
of the proposed regulator at
Raghauli.

(ii) Extension of the right em-
bankment upstream between
Saulighat and Agrapatti alone
the right bank of river Bur-
hand.
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(¢) No, Sir.

(d) Does not arise,
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scheme. They have proposed to col- -
lect further data. g7 17 F quETg aewrar wfufaw,
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1963FT 4T 5(1) (F) & AT
ITF wAAE, wogafy & mfaw 7@,
Taaa # weifaa fET g g

fraa aar wawE § afg & Tmd
& q@EJT wIEr Ty

4272. = RAFTI FU0 ¢
= foa g wEE

FAT ¥ T T2 AT FY T HG
fF -

(%) 7T 1970-71 F W= A5
7 T4 qreT 87. 33 AT ¥ &
g7 #x afz g, @ | a9 # AW
¥ 7@y g1 5 afzad feay aqr o
¥ gfg #1 9T & AT TTF AW FO
T §; WX

(@) 7w wser feod fafa o
Fra fAfg aarer T mEe o IT &
frwra & 9T 95. 85 FUT ®IT YR
Fx a3 g afz g, @1 ag feafd ==
aF A T ?

WA A IR (s wEew
TR g ) (F) a0 oIw
a2 F AT FON T AFL §

(1) ardy feat sk @ gt
g § gt afe 7Y gf fom
fagw (o sk aW)
FY AT W gs § 1

(2) = gremETE SEEr AT °
& g faadt 5 smar £y
LRIl

(@) strgi1 1970-71 % o1
# fasme fafy st o wrefirs fafa
F AT B HT THTIT TG 95 85
07 gigdy |« 3g frafy 9w Amm

a% IAY A 9@ qF £ A A g
e quaE w7 fawmtaty s
FqTfed g1 arer famioy &&f &) sy
TAWFIM Q@ FEA 3 {au gyl
EECiE Al cil|

frataa fafa arasl dma & G
T owAE ¥ NemEw
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Taking over entire Petroleum Trade of
Burmah Shell Oil Company by 1.0.C.

4274. SHRI PILOO MODY: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether the Indian Oil Corpora-
tion Limited has decided to take over
the entire petroleum trade of Burmah
Shell Oil Company over an area com-
prising of Kerala, parts of Tamil Nadu
and Karnataka States;
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(b) if so, the reasons therefor and
financial implications of this project;
and

(c) what will be the fate of the staft
of Burmah Shell working in these
areas?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH
NAWAZ KHAN): (a) No decision has
yet been taken by the Indian Oil Cor-
poration in this regard.

(b) and (c). Do not arise.

Yardstick fixed for counting currency
Notes by shroffs and Chief Booking
Clerks on Indian Railways

4275. SHRI PANNALAL BARUPAL:
SHRI ONKAR LAL BERWA:

Will the Minister of RAILWAYS
be pleased to state the Yardstick fixed
by the Railway administration for the
Shroffs working in the Cash Office for
counting Government currency Notes
and that fixed for counting Govern-
ment currency Notes by the Chief
Booking Clerks'Head Booking Clerks
working in the Booking offices at the
Stations?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): Informa-
tion from Zonal Railways is being col-
lected and will be laid on the Table
of the Sabha.

Specifying Capacities of Production in
C.0.B. Licences issued to foreign Drug

firms
4276. SHRI P. M. MEHTA: Will
the Minister of PETROLEUM AND

CHEMICALS be pleased to refer to
the reply given to Unstarred Question
No. 336 on 13th November, 1973 and
state :

(a) the capacity of items covered
by permission/no objection letters;
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(b) on what basis, the capacity of
such items was determined while issu-
ing C.O.B. licences;

(c) whether the production value
of each and every items was asked for,
and if so, what were the details sup-
plied; and

(d) what is the outgoing foreign
exchange involved directly or indirect-
ly?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN): (a) The capacities for items
covered by permission'no objection
letters, in most of the cases, were
not specified.

(b) and (c). The applicant firms
seeking COB licences were required to
furnish production value of items ap-
plied for in their applications. Capa-
city of items granted while issuing
COB licences was generally determin-
ed on the basis of maximum produc-
tion achieved during any one of the
previous three years.

(d) Does not aTise as the capacities
fixed were based on levels of produc-
tion already achieved.

Srecifyinz value of Pzoductiop cove-
red by C. O.B. Licences jssued to fore-
ign Drug Firms

3277. SHRI P. M. MEHTA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to refer to the
reply given to Unstarred Question
No. 336 on 13th November, 1973 and
state:

(a) the value of the turn-over cove-
red by the C.O.B. licences/permis-
sion/no objection letters 1ssued to
firms with foreign equity exceeding 26
per cent.

(b) the number of permission letters
issued to each firm against which COB
licences were granted, the date and
number of issue and the authority
under which it was issued;
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(c) how many applications from
Indian sector, both small scale and
organised were received for manufac-
ture of it covered by permission
letters/COB licences, how many of
them were rejectedq and whether the
reason for rejection as non-availability
of technical now-how or otherwise;
and

(d) the outflow of foreign exchange
involved as a result of thig action of
the Ministry?

THE MINISTER OF STATE IN THE
MINISTRY OF FETROLEUM AND
CHEMICALS (SHRI SHAII NAWAZ
KHAN): (a) Ag already stated in re-
ply to Unstarred Question No. 336 on
13th November, 1973 most of the per-
mission ‘'no objection letters do not
specify capacities. For this reason it
is not possible to indicate the value of
the turnover covered by them.

SL
No.

Nam- of th. firms
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The information regarding the value
of the turnover covered by the COB
licences to firmg with foreign equity
exceeding 26 per cent. is being collec-
ted and will be laid on the Table of
the House.

(b) A statement is attached. The
COB licences were issued with the
approval of the Licensing Committee.

(c) No application received from
any Indian company seeking to cover
capacities granted to it under permis-
sion letters into COB lLicences has been
rejected. Only one such application
has been received.

(d) Does not arise as capacities
were fixed in COB licences on the
basis of the levels of production al-
ready achieved.

Statement

of Permission letter and cate

1 My and Baker Ltd, Bombay
2. Glaxo Laboratories (Indin) 1.
Ltd,, Bombay 2. No.
3. No.
4. No.
s. No.
6. No.
7. No.
8. No.
9. No.
10. No.
11. No.
12. No.
13. No.
14. No.
15.
16. No.
17. No.
18. No
19. No.
27, No.

No. 3 (61)/68-Ch. 11T dt. 2-11-68

No. HC-1 (64757 dt. 11-9-57 and 3¢-9-57

22/22 TA(R 52 dt. 22-5-54
22/22/TA(R)s2 dt. 22-5-54

22 (9)IA, 11,57 dt. 25-7-57

22 (305)/IA (11)/59 dt, 20-10-59

3 (30)/61-Ch. ITT drt. 3-6-61

22 (104)IA (L) 55dt. 15-7 55 & 4-8-55

22/22/TA(R) 52 dt. 22-5-54

3 (30) 61-Ch. III dt. 3-6-61
3 (4) 61- Ch. ITI dt. 6-3-61

22 (223)/1A (11} 59 At. 20-4-50

22 (394)'IA (11)/60 dt. 16 2-60

22 (468)/IA (11)/60 dt., 17-1-61
3 (25)/62-Ch. III dt. 29-1C-62
No. 22 (234)/IA (11)/59 ¢t. 3¢-12-59

3 (1)/63-Ch, III dt. 24-8-63

3 (1)/63-Ch. IIT dt. 5-8-63
.22 (272):IA (11)/59 dt, 19-12-59

3 (24)/62-Ch. III dt. 26-7-1962

3 (25)/62-Ch. IIT dt. 25-6-1662
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Payment of minimum wages to casual
labourers under IOW (South Central
Railway)

4278. SHRI BIREN DUTTA: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether all the casual labourers
under I.OW. S.C. Division, South
Central Railway are paid in accor-
dance with the Minimum Wages Act;
and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b), All the casual labourers as are
governed by the Minimum Wages Act
are paid wages at the rates fixed
under that Act.

Transfer of casual labourers working
under IOW, Kazipet (South Central
Railway)

4279. SHRI BIREN DUTTA: Will the
Minister of RAILWAYS bhe rleased
to state:

(a) whether 86 I1.O.W. Casual La-
bourers working under 1.O.W. Kazipet
S.C. Division have been transferred
from I1.O.W. Kazipet to P.W.I. Char-
lapally;

(b) if so, whether it is not against
the Railway Establishment manual
provision 2501;

(¢) what is the difference in daily
wages between I.O.W. casual labourer,
P.W. I, Casual labourer; and

(d) the loss sustained per day by
1.O.W. Casual Labourer if transferred
to P.W.I. Gang?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) As
they were surplus to requirements of
I1.O.W. (South) Kazipet, they were of-
fered alternative employment under
P.W.I. Cherlapalli to avoid their re-
trenchment.
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(b) Does not arise.

(¢) and (d). There is no difference
as such between the wages of L.O.W.
and P.W.I. casual labourer. Casual
labourers, other than those governed
by the Minimum Wages Act, are paid
at local rates which is 25 paise more
per day at Cherlapalli than at Kazipet.

Iunger Strike by Casual Labourers
under 1.0.W. Kazipet (South Central
Railway)

4280. SHRI BIREN DUTTA: Will the

Minister of RAILWAYS be picescd
to state:
(a) whether Government received

any memorandum in connection with
the hunger strike from 3rd October,
1973 by I1.O.W. Casual Labourers at
Kazipet; and

(b) if so, the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATiON AND
MOHD. SHAFI QURESHI): (a) No.

(b) Does not arise.

Power supplied to U.P. through Bhakra

4281. SHRI S. M. BANERJEE: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the power supplied to
Uttar Pradesh through Bhakra, is be-
ing used by Delhi; and

(b) whether this fact has been
brought to the notice of the Centre
by the U.P. Chief Minister and, if
so, the steps taken by Government
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESWAR PRA-
SAD): (a) and (b). Initially while
DESU was transmitting to U.P. the full
energy received by it from Bhakra,
there wag difficulty regarding unifor-
mity of supply. The matter has since
been resolved satisfactorily.
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Demand by Chief Minister of U.P. for
more Kerosene oil

4282. SHRI S. M. BANERIJEE:
SHRI JYOTIRMOY BOSU:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
State;

(a) whether the Chief Minister of
U.P. had demanded higher quota of
Kerosene oil for U.P. to meet the shor-
tages;

(b) if so, the action taken by Gov-
ernment; and

(c) the total quantity to be supplied
during tht month of December, 19737

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN): (a) to (c). Several States,
including U.P. bhave been asking for
increased supplies of kerosene oil. In
the past, it had been extremely diffi-
cult to correctly assess the genuine
requirements of erosene on account of
its large scale admixture with high
seed diesel oil (HSDO). The extent of
this admixture hasbeen estimated by
various agencies to be anything Let-
ween 30 per cent to 45 per cent of the
total past consumption of kerosene oil
in the country. In the context ofthe
recent equalisation of the retail selling
price of kerosene oil and HSDO, it has
become somewhat difficult to correctly
assess the genuine requirements of
kerosene on a State-wise basis. Efforts,
are, however, being made to meet the
full requirements of kerosene not only
of U.P., but of all other States and for
this purpose the sale of kerosene oil
is Yeing increasingly arranged thcugh
the existing petrolldiesel pumps of the
0Oil Companies with a view to covering
the entire country within a period of
vear. Most of these pumps are loca-
ted in rural areas. Retail sale arran-
gement through pumps would supple-
ment the existing channelg of retail
sale of kerosene oil. According to
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the best estimates that could be made
it is expected that U.P. may be able
to consume anything upto 34,000 ton-
nes of kerosene oil during December
1973; the actual consumption even with
100 per cent satisfaction of demand
may be 'much less. More precise esti-
mates of State-wise consumption can-
not obviously be made presently, but
will be made after the consumption
pattern has been studied in depth and
in greater detail, based on the actual
region-wise sales during the next six
months.

Re-start of Dehli-Shahdara-Saharan-

pur Light Railway

4283. SHRI S. M. BANERJEE: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether action has since been
initiated to re-start Delhi-Shahdara-
Saharanpur Light Railway; and

(b) whether this line is being con-
verted into Broad Gauge and if so,
when work would be started?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): {a) and
(b). It has been decided to construct
a Broad Gauge line rather than re-
vive the old Narrow Guage Light
Railway. The work on the new Broad
Gauge line between Shadara and
Sharanpur has been inaugurated by
the Hon’ble Prime Minister on 2-12-73.

Replacement of cast Iron and Wooden
Sleepers by Concrete Sleepers

4284. SHRI S. M. BANERJEE: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether cast iron sleepers and
wooden sleepers are being replaced by
concrete sleepers for running the
trains at faster speeds; and

(b) if so, whether any scheme has
been chalked out and if so the salient
features thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.
However, for high speed and heavy
densify Broad Gauge lines, concret2
sleepers along with Long Welded
Rails, are more suitable and the same
will be used along with wooden
sleepers to the extent available. Cast
iron sleepers will continue to be used
at locations other than above.

(b) Concrete sleepers are planned
to be used on Broad Gauge trunk and
important main lines along with long-
welded rails,

TF 1970-71 9 1971-72 F TR
] WA WE FT &9 A A
waade W@ wHAY
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Demand for New Railway Stations at
Nawpara and Barz:agar (Eastern
Railway)

4237. SHRI MOHAMMED ISMAIL:

Will the Minmister of RAILWAYS
be pleased to state:
(a) whether Government  have

received any demand for new Rail-
way Stations at Nawpara and Bara-
nagar between Dum Dum and Bel-
gharia in Sealdah Division of Eastein
Railway; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MIN'STRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). A proposal for opening of a halt
station at Nawpara between Dum Dum
and Belgharia stations has been
received and examined but the same
has not been found justified financially
as well as from the engineering and
operating points of view.
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Meeting of Indo-Bangladesh Rivers
Commission

4292. SHRI M. S. SANJEEVI RAO:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the Indo-Bangladesh
Rivers Commission met in November,
1973; and

(b) if so, the subjects discussed in
the meeting and outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI  SIDDHESHWAR
PRASAD): (a) and (b). The Indo-
Bangladesh Joint River Commission
met in Dacca during 8—10 November,
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1973, The important matters discuss-
ed and the outcome are indicated
below:—

The experience gained during the
monsoon of 1973 in the field of meteo-
ro.ogy, flood gauging and forecasting
was reviewed for further improve-
ment in accuracy and speed.

It was agreed that in regard to long-
term planning for flood protection, the
work of the Flood Control Commis-
sions in India would be coordinated
with similar work in Bangladesh.

It wag decided that the data on the
possibilities of multipurposes projects
and storages in the hilly catchments
in India and outside would be com-
piled and examined to see how bene-
fits of increased fair-weather flow and
of flood moderation could be incorpo-
rated in them.

In regard to the flood problem of
the northern region of Bangladesh
and West Bengal, the Commission
decided on a procedure for coordinat-
ing the flood control works on the
Indian side with similar work in
Bangladesh.

On the question of the long-term
planning for the flood control in
Sylhet-Cachar and adjoining areas,
the reports of the concerned officials
of the two countries was considered
and it was decided that in these in-
vestigations emphasis should be laid
on storage possibilities in the basin
and estuarine control of the Meghna
river system.

It was agreed that the joint hydro-
graphic survey of the Ganga from
below Farakka upto the Gorai offtake
at close intervals of cross-sections
should be taken up and completed
during the working season of 1973-74.

In order to speed up the work of
the Commission it was decided that
Members visit areas in Bangladesh
and concerned States in India and
discuss problems with the respective
officials,
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Iriroduction of Public Trusts Bill, 1968

4293. SHRI P. G. MAVALANKAR:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government propose
to introduce the Public Trusts Bill,
1968 in Pariiament;

(b) if so, when; angd

(¢) if not, the reasons therefor?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): (a) No, Sir.

(b) Does not arise,

(c) The draft Public Trusts Bill,
1268, was circulated to the State Gov-
ernments and Union Territory Admi-
nistrations for eliciting their views.
After examining the views expressed
by them, Government have referred
the matter to the Law Commission for
their consideration.

Bhavnagar-Tarapur and Kapadvanj-
Modasa new Railway Lines in Gujarat

4294. SHR! P. G. MAVALANKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) the progress go far made in the

matter of construction of two new
Railway lines in Gujarat viz. (i)
Bhavnagar-Tarapur (ii) Kapadvanj-

Modasa;

(b) whether the pace of construc-
tion will be accelerated, and if so,
how; and

(c) if not, why not?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) So
far as Bhavnagar-Tarapur B. G. rail
link is concerned, the Planning Com-
mission have been approached to
accord their concurrence and allot-
ment of necessary funds for taking up
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its construciion. Further action to-
wards sanctioning the project will be
taken after approval of the PIPlanning
Commission is received.

As regards Modasa-Kapadvanj new
line, a traitfic survey sanctioned on
28-6-1973 for a metre gauge line from
Shamlaji Road to Modasa and Kapad-
vanj and alternatively, for the con-
version of Nadiad-Kapadvanj N. G.
section intp B. G. and its extension
uplo Modasa, is in progress. The pro-
pusal will be further considered after
survey is completed.

(b) and (c) do not arise.

Looting c¢f Wagon containing Motor
‘Tyres in Block Sections between
Matari and Gomoh

4295. SHRI BHOLA MANJHI:

SHRI RAMAVATAR
SHASTRI:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether a wagon containing
costly Motor Tyres wag looted by
criminals in the block section between
Matari and Gomoh on the 6th June,
1973 and the Railway Employees were
assaulted; and

(k) if so, the broad features of the
incident and the action taken by Gov-
ernment to check recurrence of such
cases and to ensure security of the
staff on duty?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b) On 6-6-1973 at about 10.32 hours,
goods train No. EC 587 Up after start-
ing from the intermediate Block Home
Signal, situated between Matari and
Gomoh, suddenly stopped due to
dropping of vacuum and 10/12 persons
started unloading motor tyres from
wagon No. ER 5949. The Guard of
the train was stopped by the mis-
creants from proceeding towards the
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wagon in question. The Asstt. Driver
of the train who tried to set right the
vacuum of the train, was manhandled
by the criminals. 16 motor tyres
valued at about Rs. 14,400/- were
taken away by the criminals. 8 stolen
motor tyreg valued at Rs. 7.200/- were
Jater recovered by the R.P.F. with the
arrest of 3 persons.

Government Railway Police, Gomoh
have registered a case under Sections
395 IPC/128 Indian Railways Act,
which is under investigation.

As a preventive measure, escorting
by the R.P.F. of all goods trains carry-
ing valuable commodities was started
in this Section. R.P.F. Pickets were
aleo posted at the intermediate Block
Home Signal between Matari 9}13
Gomoh, T

Effect of curtailment of Expenditure
on Tube Railway Project for Calcutta

4296. SHRI SAMAR GUHA: will
{he Minister of RATLWAYS be pleased
to state:

(a) whether pronosed curtailment
nf expenditure on Railways will affect
the Tube Railway Project for Calcutta;
and

(b) if so, to what extent and the
r-asons therefor?

THF, DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.

(b) Does not arise.

Take-over of Martin Burn Railways
in Howrah-Hooghly Districts of
Calcutta

4297. SHRI SAMAR GUHA: Will
{he Minister of RAILWAYS be pleased
to state:

(a) whether decision of Govern-
ment to take-over Martin Burn Light
Railways in Howrah-Hooghly Districts
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of Calcutta will be affected by the
decision  of Government curtailing
Railway expenditure; and

~ (b) if not the reasons for the delay
in the take-over?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) and
(b). There is decision of the Gov-
ernment to take-over the Light Rail-
ways.  Instead, it is proposed to
construct Broad Gauge lines in the
areas served by the erstwhile Light
Railways: with the cost being shared
on 50:50 basis between the Railways
and the West Bengal Government.

Industrial licences awaiting clearance
by MRTP Commission

4298. SHRI SAMAR GUHA: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) the number and other particu-

lars of industrial licences for West
Bengal awaiting clearance by the
Monopolies and Restrictive Trade

Practices Commission;

(b) the reasons for delay in clear-
ing these licences; and

(¢) when such licences
cleared?

will  be

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI [DEBA-
BRATA BARUA): (a) None of the
proposals under Section 21 or Sectior
22 of the M.R.T.P. Act referred to the
MRTP Commission which are now
pending with it for further inquiry
relates to the expansion or the estab-
lishment of a new undertaking in
West Bengal.

(b) and (c). Does not 1rise.
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Agitation over price rise of petroleum
products ang its impact op transport

4299. SHRI SAMAR GUHA: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether  Government have
taken notice of all-India agitation
against the abnormal price rise in pet-
roleum and allied products;

(b) whether such price rise will se:
riously affect urban and rural trans-
port industry, trade and commerce
and education in rural areas;

(c) if so the reaction of Govern-
ment thereabout; and

(d) the steps proposed to meet the
difficulties of the people arising out of
such price rise of petrol, kerosene and
other allied products?

THE MINISTRY OF STATE IN TH!
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (d). In view of the
steep and  continuing  worldwide
increases in  the prices of im-
ported crude oil and re-fined
products and difficulties in ob-
taining supplies even at steeply increa-
sed prices, increase in the price of
petroleum products and certain curbs
on consumption have become inescap-
able. This is bound to affect various
sections of society in varying degrees.
While it is not possible to wholly in-
sulate any section of the society from
the impact of this situation, in decid-
ing the quantum of price increases.
Government have accorded  special
treatment to certain products such
as High Speed Diesel Oil and Naph-
tha which play a vital role in the eco-
nomy of the country. To minimise the
effect opn public transport, the basic
excise duty on High Speed Diesel Oil
has also been reduced to Rs. 100 per
KL so as to keep down its price to
the extent possible.
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Loss incurted due to breakdown of
Power Plants

4300. SHRI AJIT KUMAR SAHA:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the innu-
merable breakdowns of the various
power plants and consequent loss in-
curred by the country;

(b) if so, the broad features thzre-
of; and

(c) the reaction of Government

thereto?

THE DEPUTY MINISTER IN
THE MINISTRY OF IRRIGATION
AND POWER (SHRI SIDDHESHWAR
PRASAD) (a) Yes, Sir.

(b) and (¢). The break-downs are
mainly in the thermal power stations.
They are due to poor operation and
maintenance, shortage of spares.
poor quality of coal and highly abra-
sive nature thereof. On account of this
the boiler plant and its auxiliary
equipment have showp high rate of
wear and tear and resulted in break-
down of important auxiliaries like
ID. Fan, coal mills or resulted in
boiler tube leakages, particularly, in
the super heaters and the economisers.
Certain turbo-generator sets have
suffered damage and break-down due
to faulty design and construction of
the turbo-generator. There have also
been break-downs due to miscellane-
ous faults of various complex auxi-
liary systems or the electrical equip-
ment of the power plants.

The following measures have been
taken and are being continued for
improving the maintenance of power
plants in the conutry:—

(1) The project authorities have
been advised to keep up a
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programme of  preventive
maintenance  and ansure
availability of adequate sup-
plies of spares in the case of
both hydro-electric and ther-
mal power plants. Expert
advice from the Central
Water and Power Commission
is also made available
wherever required.

thermal
following
being

(2) In regard to the
power plants, the
further measures are
taken:—

(i) Ensuring supply of suitable
quality of coal and fuel
oil in adequate quantities.

(ii) Improvement of fuel gquali-
ty in the case of power
plants using washery by-
product fuels (in the eas-
term region) by restrict-
ing such use to three-stage
washery middlings.

(iii) Provision of  appropriate
repair  facilities through
BHEL and import of urgent
spare parts, wherever
necessary.

(iv) Special plant improvement

measures for rehabilitating
and improving the perfor-

mance of certain power
plants, especially in  the
eastern region.

(v) Visits by experts deputed

by the Government of India
for assessing and suggest-
ing possibilities of impro-
vement.

(vi) Provision of training facili-
ties for operation and
maintenance personnel.

Receipt of profitability return of
foreign drug firms

4301. SHRI K. S. CHAVDA:. Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to re‘er to
the reply given to Unstarred Question

No. 204 dated the 13th November,
1973 and state:
(a) whether profitability returns

of foreign drug firms with more than
26 per cent foreign equity which have
opted for para 14 of the Drugs (Price
Control) Order, 1970 for full one year
have since been received;

(b) if so, whether these would be
placed on the Table of the House;

(c) which of the firms have ex-
ceeded the prescribed limit of profits;
and

(d) whether Government are satis-
fied that the profits have not been
manipulated?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b). As
per returns submitteq by the firms a
statement showing profitability on
sales turnover of drug firms with
more than 26 per cent foreign equity,
which have opted for para 14 of the
Drugs (Prices Control) Order, 1970 for
the year 1971/1971-72 is enclosed.

(c) M/s. Cyanamid (I) Ltd, and
M/s. Roche have exceeded the pres-
cribed limit of profit and funded sepa-
rately.

(d) The profitability returns are
certified by Chartered Accountants.

Statement
S .No. Name of the firm Gross
profit
before
Tax on
Sales
Turn-
over.
(197 1/1971
72)
T T2 T3 T T
1. M/s. Alkali & Chemical Cor-
poration . . Loss
2. M/s. Anglo French Drug Co. 11-06
3. M/s. Bayer (India) 400
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1 2 3 1 2 3
M/s. Boehringer Knoll 265 35. Ml/s. Geoffery Manners 12°93
M/s. Boots Co. (I) Ltd. 14° 30 36. M!s. Martin & Harrris Loss
M/s. Burrough’s Wellcome. 872 37. M/s. Mysore Infiustrml &
Testing Lab. . 6-89
M/s. CIBA of India . 8- 80
. 38. M/s. Organon . 853
M/s. Cyanamid (I) Ltd. 16.59
39. M/s. Rallis India 6-81
M/s. Duphar-Interfran 11:00 /
40. M/s. Suhrid Geigy . 5'95
M/s. German Remedies. 1280 ’ &
1. M/s. UNI-UCB 9°43
M/s. Glaxo Labs. 9°30 4
42. M/s. Wander Ltd. . 8-60
M/s. Hoechst Pharmaceuti-
cals . . . . 8:20 43. M/s. Wyeth Laboratories . 13:00
M/s. Johnson & John .
Johmson 5:70 44. M/s. John Wyeth & Bros. 740
M/s. May & Baker .
Y 1247 45, MIs.ULS. Vitamins & Phar-
M/s. Merck Sharp Dohme maczuticals . 12-40
of India . 13-00
. W ‘92
M/s. Pfizer Ltd. 1304 46. M]/s. Carter Wallace 99
M/s. Parke-Davis 15-00 47. M!s. Cooper Laboratories 12-60
M/s. Richardson Hindustan 4.0 43 M/s: Curewel .
M/s. Roche 2000 49. M/s. Laboratories Orimault
M/s. Sandoz 10-20 so. Ms. Uni-Sankyo
M/s. Scarle I1-60 s1. M/s. Ward Blenkinsop
M/s. Smith Nephew Loss 52. M/s. Chritsine Holden ngt-Ll
. received.
M/s. Tata Fison . Loss s3. M/s. Whiffens
M/s. Warner Hindustan 1420 54. M/s. Dental Products
M/s. Abbot Laboratories 14.41 55. M]/s. Anglo Thai
M/s. G. W. Carnick . Loss 56. M/s. Leukoplast
M/s. Ethnor 10-20
M/s. Roussel (Franco-Indian 4-90
M/s. C.E.Fulfor.] Loss Decision on recommendations of the
: . . Bureau of Industriaj Costs and Prices
M/s. Indian Sherring 12°02 on Drugs
M/s. E. Merck 10.14
M/s. Nicholas . . 4302. SHRI K. S. CHAVDA: Will
fa. Ni 13°3° " the Minister of PETROLEUM AND
M/s. Smith Kline & French  14°20 CHEMICALS be pleased to refer to
MJs. Biological Evans 983 the reply given to Unstarred Questiov

34.

No. 300 dated the 13th November,
1973 and state:
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(a) When the decisions of Govern-
ment on the recommendations con-
tained in the report of the Workiug
Group are expected to be anncunced;

(h) whether normally such recom-
mendations for price- fixation are for
a definite period of 1—3 years;

(¢) if so. what is the period recom-
mended in this case and what portion
thereof has already expired; and

(d) whether on account of the dclay
some of the recommsndations have
become out-of-date, as a result of
escalation of  prices of some raw
materials ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI $HAH-
NAWAZ KHAN): (a) to (d). The
report of the Working Group set up
under the Chairmanship of the Chair-
man, Burcau o° Industrial Cost and
Prices is under consideralicn. In
taking a final decision all relevant
aspects will be kept in view.

Requirements Production and Import
of Alkyl Benzene

4303. SHRI JAGANNATH MISHRA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

meeting its
Benzene only

(a) whewher India is
requirement of Alkyl
through imports;

(b) it so, the quantity imported an-
nually during the last three years;

(c) whether there is no production
of this chemical in India;

(d) if so, whether Government pro-
pose to give licences to private/public

concerns for the production of this
chemical; and

(e) if s0, the salient feautres
thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI SHAXNAWAZ
KHAN): (a) Yes, Sir.
Year Quantity V alue
in tonnes in Rs/
Lakhs
1970-71 60-33 88-47
1971- 72 9432 14258
1972-73 33-73 44-74

(c) At present there is no production
of Alkyl Benzene in India.

(d) and (e). Government has al-
ready approved project of M/s.
Indiz Petrochemicals Corporation Ltd.,
Baroda (a Public Sector undertaking}
for the manufacture of biedegradable
Alkyl Benzene having the capacity of
30,000 tonnes per year. The production
will be based on the kerosene available
from Koyali Refinery. Their foreign
collaboration has been approved and
they are going ahead with the imple
mentation of this project.

A private sector unit viz. M/s
Beryl & Co. is registered with DGTD
for manufactured of Alkyl Benzene
for kerosene op their own know-how.
for kerosene on their ow: know-how
This party has not so for reported the
production of this item.

Companies registered under Sectioy 26
of the MRTP Act 1969

4304. SHRI JAGANNATH MISHRA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) the mames of the companies
which have registered themselves un-
der Section 26 of the MRTP Act, 1969
since its enactment; and

(b) the number of licences issued to
them, company-wise and item-wise?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) A Statement
showing the names of undertakings
registered under section 26 of he
M.R.T.P. Act, 1969 upto 30th Novem-
ber, 1973 is laig on the Table of the
House. [Placed in Library See. No.
LT-5970/173].

(b) The informaticn is Leing collect-
ed and a Statement will be la:¢ on
the Table of the House.

New Railway lines in Dadra and Nagar
Haveli Areas

4305. SHRI R. R. PATEL: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Government are aware
that Dadra and Nagar Haveli is a
backward area in respect of Railways;

(b) whether there is any proposal to
lay out new Railway line in that area;
and

(¢) if so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) No.

(c) Does not arise.

Applications from persons in Dadra
and Nagar Haveli for Cooking Gas
Agencieg

4306. SHRI R. R. PATEL: Will the
Minister of PETROLEUM AND CHE-
MICALS he pleased to state:

(a) the number of applications re-
ceived for Cooking Gas Agencies in
Dadra and Nagar Haveli during the
year 1972-73; and

(h) the number of anplications still
pending?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) At present there
are no arrangements for the sale of

cooking gas in Dadra and Nagar
Haveli.
(b) Does not arise in view of

answer to (a) above.

Gas Agencies givep in Dadra and
Nagar Haveli

4307. SHRI R. R. PATEL: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) the number of domestic gas
agencies given in the Union Territory
of Dadra and Nagar Haveli;

(b) whether Government are consi-
dering to sanction new agencies in that
territory; and

(c¢) if so, on what criteria?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (c). Indane is not being
presently marketed in the Union Terri-
tory of Dadra and Nagar Haveli.

The availability of liquified petro-
leum gas (LPG) and of the Cylinders
for its distribution is limiled. The
steadily increasing availability of LPG
and cylinders is therefore, being uti-
lised on a planned basis, first to clear
the existing demands in the cities
where it has already been introduced
and then in the areas where it is yet
to be introduced on the basis of the
size of the cities, the potential demand
therein and other such factors. On
this Dbasis, Dadra and Nagar Haveli
have not been included in the plans
for the extension of Indane in the near
future.
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Corruption cases pending against
certain Officers of Northern Railway

4308. SHRI RAJDEO SINGH: Will
.he Minister of RAILWAYS be pleased
1o state:

(a) whether Government are aware
that Stores worth Rs. 5 to 10 lakhs are
purchased by the Northern Railway
every day;

(b) whether Government are also
aware that concerend Stores Officers
indulge in corrupt practices in getting
these stores purchased;

(c) whether there are cases of cor-
ruption pending against any Stores
Officers of the Northern Railway, par-
ticularly C.0.C.,, SS(IA), Dy. COS (G),
SSO(II), ACOS (I), ACOS (Cement),
ACOS (WC); and

(d) if so, what is the progress in
these cases?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) The
Northern Railway has placed orders
for the purchase of Stores worth on an
average about Rs. 2.60 lakhs per day
during 1972-73 and the total value of
the orders placed during the financial
vear 1972-73 is Rs. 7,13/96,000. The
value of purchase of stores works out
to approximately Rs. 2.95 lakhs per
working day taking an average of the
last three financial years, viz. 1970-71
1971-72, 1972-73 during which period
the total purchases had amounted only
to approximately Rs. 25.22 croscs. The
purchases by Northern Railway during
the period 1-4-73 to 30-9-73 during the
current financial year (1973-74), have
amounted to Rs. 4.29 crores. The above
figures exclude the orders placed
against Rate/Running confracts en-
tered into by the D.G.S.&D. and the
purchases made through Joint I’lant
Committee, D.G.S.&D., Railway Board
and other Central Purchasing bodies.

(b) It is not a fact that the con-
cerned Stores Officers indulge in
corrupt practices while making pur-
chases of the requisite stores. How-
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ever, where any complaint of corrupt
practices of any Railway Officers come
to the notice of the Vigilance Organi-
sation functioning on all the zonal
Railwayz and in the Railway Ministry
or any such corrupt practices come to
the notice of the Vigilance Units dur-
ring preventive/surprise checks which
are also frequently carried out, these
are fully investigated and appropriate
action is taken against the officers
found guilty. Any case attracting
vigilance angle which is investigated
against Gazetted Officers, is invariably
referred to the Central Vigilance Com-
mission for advice.

(c¢) and (d). There are a few com-
plaints not relating to purchase of
stores against certain officers of the
Stores Department working on the
Northern Railway. The cases are at
various stages of investigation/depart-
mental enquiries. There is, however,
no case of corruption pending against
the officers mentioned by the Lonour-
able Member.

Demonstration by All India Station
Masters’ Association

4309. SHRI RAJDEO SINGH: Will
the Minister of RAILWAYS be pleased
tc state:

(a) whether the All India Station
Masters’ Association demonstrated
before Parliament on the 29th April,
1972 and submitted a 10-point memo-
randum to the Railway Minister;

(b) whether Station Masters post-
poned their agitation on the assurances
given by the Railway Minister; and

(c) the gist of the demands accepted,
if any?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to (c¢).
The 10 demands of the SMs and ASMs
received by Government and Govern-
ment’s reaction thereto are contained
in the reply to Unstarred Question
No. 1116 in Lok Sabha on 27-2-1973.
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Promotion Course for Assistant Sta-

tion Masters (Grade Rs. 205— 286) to

Station Master (Grade Rs. 205—280)
and Combined Seniority List

4310. SHRI RAJDEO SINGH: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether the Railway Board has
not prescribed any promotion course
for A.S.Ms. (Grade Rs. 205—280) for
promotion as Station Master in grade
Rs. 205—280;

(b) whether in some Railways the
seniority of Assistant Station Masters
and Station Masters Grade Rs. 205—280
is combined; and

(¢) the details, Railway-wise, where
seniority of Station Masters and Assis-
tant Station Masters grade Rs. 205—
280 is combined and where there is no
promotion course from Assistant Sta-
tion Master to Station Masters?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI). (i) Pro-
motion courses for non-gazetted stafl
are nomally prescribed by the General
Managers and not by the Railway
Board. But the Railway Board have
recently compiled and issued a sylla-
bus to be followed in promotion cour-
ses including that from A.S.M. to S.M.
grade Rs. 205—280, where the same
has been prescribed.

(b) Yes.
(c)

Railw:

ays where Railways where there
0!

Senijority is com- is no promo*ion
bined course at prasent
Central Central
Southern . North Eastern

South Central . Northeast Fro-tier

Western South Central West-

ern
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Information from Eastern and South
Eastern Railways is being collected
and will be laid on the Table of thc
Sabha.

Production of Sulphuric Acid by
Sindri Fertilizer Factory

4311. SHRI RAJDEO SINGH: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the Sindri Fertilizer
Factory has launched a rationalised
project to produce 880 tonnes of sul-
phuric acid a day;

(b) whether this aims at removing
the plant’s dependence on low qua-
lity natural gypsum; and

(c) if so, whether the gypsum based
fertilizers are being gradually aban-
doned?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). The raionalisa-
lion schemc under implementation is
designed to produce phosphatic fertili-
zers in the form of triple super phos-
phate with sulphuric acid ani phos-
phoric acid as intermediate products.
The by-product gypsum thrown up in
the production of phosphoric &acid
would be used for the manufacture of
ammonium sulphate for which ratural
gypsum is presently being used,

(¢) No, Sir.

Searching alternative power
resources

4312. SHRI B. S. BHAURA.: Will tac
Minister of IRRIGATION AND
POWER he pleased to state:

(a) whether Government are search-
ing for alternative power resources;
and

(b) if so, the main features thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATON AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). The National Com-
mittee on Science and Technology have
set up a Panel on Fuel and Power and
several Experts Groups under this
Panel for examining the potentials in
alternative sources of energy such as
tidal-Solar-Wind-and Geothermal Re-
search and development work, as may
be necessary as well as techno-econo-
mic studies for developing appropriate
projects, will be taken up on the basis
of the report of the Panel.

Supply of Petrol to Bangladesh

4313. DR. H. P. SHARMA: Will the
Minister of FETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether petrol has been supplied
by India to Bangladesh, if so, how
much petrol was supplied to that coun-
try during the past two years; and

(b) the value thereof in termg of
money?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHMNAWAZ
KHAN): (a) Yes, Sir. 11383 tonnes
tili the end of Sepiember, 1973.

(b) Rs. 84,25,940!-
Statement on Petrol Crisis

4314. DR. H. P. SHARMA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether in a background paper
on the petroleum crisis, the Minister
of Petroleum and Chemicals has fore-
warned the people again of ‘“a fur-
ther increase” in the price of petrol
and other petroleum products; and

(b) if so, whether Government would
lay the paper on the Table of the
House?

186

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN). (a) The Minister of Petro-
leum and Chemicals addressed the
Chief Minister of all States and Lt.
Governors/Chief Commissioners of all
Union Territories on 17-11-1973 ap-
prising them of the tight pocsition cf
availability of crude and petroleum
products ang seeking their cooperation
in ensuring that the consumption of
petro! in all Government vehicles is
sharply cut and the State Govern-
ments'Administrations should be ready
with contingency plan for introducing
rationing of petrol at short notice.

(b) A copy of letter dated 17-11-1973
is laid on the Table of the House.
[Placed in Library See. No. LLT-5971/
73].

Supply of Gas to V.IPs.

4315. SHRI R. N. BARMAN: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether gas is being supplied
to VIPs. on demand;

(b) whether tis Ministry or the
Indian Oil Corporation prepare priori-
ty list of V.I.Ps;

(c) if so, categories of persons treat-
ed as V.I.Ps; and

(d) the steps Government proposes
to take to remove thig disparity?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Yes, Sir, but only within
the prescribed limit of 20 refills per
day and one new gas connection per
day.

(b) Previously this work was handi-
ed by the 1.O.C. However, purely as
temporary measure, during the period
of shortage only, this function has
been taken over by the Ministry.
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(¢) Members of the Diplomatic
Corps, Members of Parliament, Hos-
pitals, doctors etc.

(d) IOC has since wiped off almost
the entire back-log in the month of
November and early December by
arranging increased supplies ex-Ko-
yali Refinery and the supplies are nor-
mal now. IOC has supplied 1,26,000
cylinders in the month of November
against normal requirement of 1,10,000.

With normalcy almost fully, resor-
ted, the system of maintaining priori-
ty list is proposed to be discontinued
within the mext few days.
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Confirmation of Non-Gazetted Officers
in Railways

4317. SHRI P. A. SAMINATHAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it has been decided
to make 6,000 non-gazetted Officers
permanent in the Railways;
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(b) if so, the broad ou.lines of
the proposals; and

(¢) what other benefits are proposcc
to be given to them?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(c). It has been decided that 40
per cent of the temporary non-gazet-
ted pos's in the Construction Depart-
ment of the Railwayg should be
made permanent to constitute o
“Construction Reserve”. This de-
cision will cover also staff on Pro-
jects workg costing more than Rs. 4
lakhs in the Open Line of the
Railways.

that in all about
6000 staff may get confirmed as a
result of the above dscision. In
addition the Railway Administra-
tion are carrying out a  sustained
drive to convert as many temporary
posts as possible into permanent
ones to give benefits of confirmation
to staff.

It is estimated

Power ghortage in  Gujarat
4318. SHRI PRABHUDAS PATEL:

SHRI P. M. MEHTA

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether there has been power
shortage again in the Gujarat State
from the 10ih November, 1973;

(b) if so, the main reasons for this
shortage;

(c) whether any Central team has
been sent to Gujarat to examine the
reasong for power shortage; and

(d) if so, the findings thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). On ac-
count of power shortage the Gov-
ernment of Gujarat has enforced a

8 per cent demand cut on H.T. indus-
tries, excluding continuous process
industries, with effect from the 19th
November, 1973. The shortage is due
to increased agricultura] demand for
Rebi crops and reduced power out-
put at the Tarapur atomic power
station.

(c) No Central team wag sent to
Gujarat to study the rcasons for
powcer shortage as it is due to in-
adequate system capacity.

(d) Does not arise.

Water and drainage schemes for
Gujarat

4319. SHRI PRABHUDAS PATEL:
SHRI P. M. MEHTA:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Gujarat Government
have prepared schemes for the im-
provement of water and drainage in
urban and rura}] areas:

(b) if so. the main features there-
of; and

(¢) whether Government propose
to provide any financial assistance
to the State of Gujarat in imple-
menting the proposed scheme, if so,
to what extent?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR
PRASAD): (a)y to (o). The de-
tailed State plang for the period

1974—79 have yet to be finalised.
However, the Central Government
provides Central assistance for the
State plans, and water supply and
drainage schemes would be included
in the State plan.
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Damage to Ukai Plant in Baroda

4320. SHR1 PRABHUDAS PATEL:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Leakage
wall has caused damage
plant in Baroda;

in dam
to Ukai

(b) if so, the extent of damage
caused to the power equipments
there; and

(c) whether any enquiry has been
made, and if so, the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (PROF, SIDDHESHWAR
PRASAD): (a) and (b). As a re-
sult of water leakage through tihe
gate-shaft of generating Unit No. IV.
some damage has been reported to
the generating plunt -and auxiliary
equipment of Unit No. I under erec-
tion. The exient of the damage is
being assessed.

(c) Two officers of ithe Central
Water and Power Commission were
sent to the project site for inspaction.
It transpired that the leakage was
due to the concrete in the gate-shaf.

of the Unit No. IV. Improvements
to the gate-shaft have been sug-
gested,

Discontentment among Railway
Employees

4321. SHRI V. MAYAVAN:
SHRI P, M. MEHTA:

Will the Minisier of RAILWAYS
be pleased to state:

(a) whether there is a large dis-
contentment among the Railway
employees;

(b) if so, whether this discontent-
ment among the Railway employees
is resulting in deterioration in the
working and efficiency of the Rail-
ways;

(¢) whether this large scale dis-
contentment in the Railways has re-

DECEMBLR 11, 1973

Written Answers 192

sulted in large scale Railway acci-
denis, late running of trains and
decrease in the Railway revenues;
and

(d) if so, to what extent?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI

MOHD. SHAFI QURESHI): (a) to
(d). Of late a small section of
staff of a few categories keep on

causing agitations off and on and this
causes setback in operation tem-
porarily and since Railways consti-
tute an integrated net-work, such
agitations tend to reflect in the work-
ing and efficiency of the Railways
and no doubt punctuality may be
affected. It has, however, to be
understood that the percentage of
staff who take part in such agita-
tons is very small taking into con-
sideration the strength of Railway
staff of about 14 lakhs. Such agita-
tions and strikes have resulted in
loss to Railwayg to the extent of
Rs. 1.3 crores in 1970. So, 1.4 crores
in 1971, Rs. 19 crores in 1972 and
Rs. 1.4 crores in the first half of
1973. The major s:rike by the loco
running staff in August, 1973 caused
the Railways a loss of Rs. 8.75 crores.
On the other hand, loss to Railways
due to circumstances not created by
the staff can be considerable, e.3..
the loss was about Rs. 20 crores due
to agitations in Andhra alone early
ihis year.

Lock-out at the Trombay Fertilizer
Factory

4322. SHRI V. MAYAVAN:
SHRI P. M. MEHTA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
to state:

(a) whether the Fertilizer Corpo-
ration of India had declared a lock-
out at its unit at Trombay on the
20th October, 1973;

(b) if so, whether the main reason
for the lock-out was the failure of
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talks between the Management and
the workers; and

(c) what was the point of dispute
and the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Yes, Sir.

(b) and (c) Lock-out had to be
declared because the workers resorted
to a tools down, pen down, sit-down
strike and refused to perform their
allotted duties with effect from 5-10-73.
The striking workmen also prevented
the officers and the supervisory staff
from performing their normal duties.
Safety of the plant was consequently
endarnigered. The main dispute
between the management and the
union at the rate of 20 per cent
besides an ex gratia payment equi-
valent to 21 per cent of their
gross earnings on unitwise basis
for the accounting year 1972-73. Settle-
'‘ment on the disputed issues was subse-
quently reached after negotiations
between the management and the
union and the lock-out was lifted on
24-10-1973.

Irrigation Schemes in Tamil Nadu

4323. SHRI V. MAYAVAN: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether all the schemes for
irrigation prepared by the Tamil Nadu
State has peen approved by Govern-
ment; and

(b) if so, the broad features of
schemes prepared and how many of
them have been accepted by the Union
Government so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). 2 rmajor and
12 '‘medium schemes had been pro-
posed by the Government of Tamil
Nadu, out of which the following nine
medium schemes have already been
approved for implementation in the

Fourth Plan:
Name of the Scheme Estimated Benefit
cost (in (in hec-
lakhs of  tares)
Rupees)
1. Parappalar Reser-
voir. . . . 79 50 0-008
2. Ponnaniar Reser-
voir . . 98-94 0-008
3. Thandarai Aricut 87-86 0-03
4. Renovation of Nan-
dan Channel 72 11 0-002
5. Chinnar Reservior 14713 0-02
6. Palar-Porandalar
Reservior . 500 00 0-06
7. Marudhandhi 108 90 0-02
8. Karuppandhi 220°00 0-19
9. Pillavuk kal 186-22 014

The following new schemes propesed
by the State Government are pending
for clearance:—

Estimated Benefits

Name¥ of Scheme Category Cosrin (in lakhs)

lakhs)
Modernisation of old Cauvery celta Major 4900 6-48
Kollai Malai} . Medium 319 0+03
Varattupallamy . . Medium 60 0007
Doddahala Medium 91-89 0-co8
Improvement to Periyarf System Majorj) 73C 0-13

2644 LS—8
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This first four projects involved
inter-State issues relating to Cauvery
waters. The project for improvement
to Periyaf System was under corres-
pondence with the State Government
on the design and cost aspects. The
finaliseq  project estimates were
received from the State Government
in September, 1973 and are under
examination.

Construction reserve for Railway
Construction Projects

4324. SHRI P. M, MEHTA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the Railway Ministry
has decided to constitute a construc-
tion reserve out of temporary hands
working on Railway construction pro-
jects;

(b) if so, how many employees will
be benefited; and

(c) what other benefits to them
have been announced by the Railway
Board recently?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(¢). It has been decided that 40 per
cent of the temporary non-gazetted
posts in the Construction DJepartment
of the Railways should be made per-
'manent to constitute a “Construction
Reserve”. This decision will cover
also staff on Projects works costing
more than Rs. 4 lakhs in the Open
Line of the Railways.

It is estimated that in all about 6000

staff may get confirmed as a result
of the above decision,

In addition the Railway Adminis-
trations are carrying out a sustained
drive to convert as many temporary
posts as possible into permanent ones
to give benefits of confirmation to
staff. -
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Facilities for Oil Traffic at Kandla
Port .

4325. SHRI P. M. MEHTA:
SHRI PRABHUDAS PATEL:

Will the Minister of PETROLEUM
AND CHEMICALS ©be pleased to
state:

(a) whether oil traffic at Kandla
has been steadily increasing;

(b) whether due to increase in oil
traffic, facilities available there need
improvement; and

(c) if so, whether his Ministry has
taken up this issue with the Ministry
of Shipping and Transport?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (¢). Yes, Sir.

News Captioned ‘Arab OQil Cut to
Continue’

4326. SHRI R. V. SWAMINATHAN:
Will the Minister of PETROLEUM
AND SCHEMICALS be pleased to
state:

(a) whether Government’s atten-
tion has been invited to the reported
statement of the organisation of Arab
Oil exporting countries that member
countries would continue to restrict
oil production until the International
Community decides to. take decisive
and effective measures to induce Israel
to withdraw from Arab lands;

(b) whether India has received the
formal communication of restoration
of 10 p.c. cut in crude oil to Indie;
and

(¢) if so, the facts thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICATS (SHRI SHAHNAWAZ
KHAN): (a) Yes, Sir.

(b) and (c). The Organisation of
Arab Petroleum Exporting Countries
had earlier called for a minimum cut
of 5 per cent plus the embargo on
supplies to the United States to which
Holland was subsequently added.
This resulted in a situation where,
while some countries hag effected a
20 to 30 per cent cut back, others had
only implemented 12 to 13 per cent
cut back. At their second Ministerial
Council meeting of OAPEC held in
Kuwait during the first week of Nov-
ember 1973, they decided, inter alia,
that “the total reduction in the pro-
duction of every Arab State imple-
menting the first decision shall be
25 per cent of September production,
including deducted quantities result-
ing from the embargo on oil deliveries
to the United States and Holland.
Reduction shall continue after that in
December to be 5 per cent of Novem-
ber’s produtcion provided deliveries to
friendly countries are not affected.”

Iraq and Saudi Arabia are the only
two Arab countries which supply
crude oil to India at present. Out of
these, it was only Saudi Arabia that
had imposed cuts in oil supplies.
‘These cuts have, however, since been
restored. The Government of Saudi
Arabia have, however, evolved a for-
mula under which the quota of sup-
plies of crude oil to the various
“friendly” countries is determined in
view of an overall cut back in
production. India, like other friendly
countires, is allotted crude according
‘to this formula.

Worlg will be without Petrol in
80 years

4327. SHRI NAWAL KISHORE
SHARMA: Will the Minister of PET-
ROLEUM AND CHEMICALS be
pleased to state:

(a) whether Government’s attention
has been invited to the reported views

of a Scientist of Aston University in
Britain, Dr. J. A. Pope, that at the
present rate of use, petrol resources
already known would last 31 years;

(b) if so, the reaction of Govern-
ment thereto; and

(c) if so, whether there is any pro-
posal under the consideration of Gov-
ernment to convert auto-vehicles into
atomic vehicles to face the crisis of
petrol in the near future?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Yes, Sir.

(b) A number of measures, long-
term as well as short-term, are under
formulation to meet the situation.

(c) Break-through in technology
has not yet reached a stage where it
may be possible to operate road vehi-
cles on atomic energy in the next few
years at-least.

Working of Power Plant at Korba
in MP.

4328. SHRI E. V. VIKHE PATIL:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the 30 MW unit at
Korba, Madhya Pradesh is working to
its full capacity;

(b) if not, the reasons therefor; and

(¢) the total amount of electricity
generated by that unit per day and
actual power transmitted daily?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (c). Of the three
sets of 30 MW capacity each installed
at the Korba Power Station, one set
is under maintenance shut down and
the remaining two are generating
about 1.1 million units a day and this
power is transmitted to the State Grid.
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Amendment of Electricity Supply Act

4329. SHRI E. V. VIKHE PATIL:
Will the Minister of IRRIGATION
AND POWER be pleaseq to state:

(a) whether Government have re-
ceived any suggestion for amending
the Electricity Supply Act so that all
the Electricity Boards become self-
sufficzient financially; and

(b) if so, the action taken or pro-
pcsed to be taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). Suggestions
have been received from financing
institutions that some provisions of the
Electricity (Supply) Act, 1948 may be
amended for improving the financial
position of the State Electricity Boards
set up under the Act. An Expert
Committee has accordingly been cons-
tituted to examine the provisions of
the Electricity (Supply) Act relating
to finance, accounts and audit of the
Electricity Boards and make recom-
mendations in regard to amendments.
The Report of the Committee is
awaited.

Supply of Coal to Thermal Power
: Stations

4330, SHRI E. V. VIKHE PATIL:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether all the thermal power
stations in the public sector have re-
regularly been getting coal according
to their needs from 1st January, 1973
till date;

(b) if so, the periods during which
each power station remained short of
coal supplies and the quantity by
which it was short supply; and

(c) the reasons for short supply
and the specific efforts made by each
power station to obtain coal accord-
ing to its need and with what result?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND:
POWER (SHRI SIDDHESHWAR
PRASAD): (a) No, Sir.

(b) and (c). Due to shortfall of
power generation from Hydro and
Atomic Stations, the thermal power
stations were called upon to generate
maximum energy possible quring the
period from October, 1972 to June,
1973. This resulted in a sharp in-
crease in coal requirements of the
thermal power stations.

The thermal power stations could
have given a still higher energy out-
put during periods of acute power
shortage if more coal could have been
made available to them when needed.

The collieries and the Railways had
considerable difficulties in coal pro-
duction and transportation to the
power stations on this larger scale
A number of power stations had tc
pass through anxious times in various
months because regular coal despat—
ches could not be maintained.

In order to meet this situation, the
concerned Departments of the Gov-
ernment of India have been pooling
their resources for adequate coal sup-
ply to the power stations. The Stand-
ing Linkage Committee set up in the
Department of Mines, are allocating -
the coal based on availability of coal
and transport capacity. A Control
Room set up in the Railway Board,
is reviewing the daily supply and
stocks of coal to different power sta-
tions and making alternative arrange-
ments where required. A Joint Cell
has also been set up at Calcutta to re-
view the loading and allotment of
wagons for movement of coal to ther--
mal power stations.

Irigation and Power Projects of
Kerala included in Fourth Plan

4331. SHRIMATI BHARGAVT
THANKAPPAN: Will the Minister of
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IRRIGATION AND POWER be pleas-
ed to state:

(a) the various irrigation and power
projects in the State of Kerala that
were proposed to be implemented
during the Fourth Plan period, the
number of projects actually taken in
hand for execution and the amount
spent in the first four years of the
Plan period; and

(b) the additional allocation asked
by the State Government of Kerala
in the execution of projects, work on
which has already been delayed and
the reaction of the Central Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Apart from continu-
ing the work on seven major irriga-
tion projects and two power projects
spilling over from the earlier plans,
no new irrigation or power projects
had been proposed to be taken for
implementation during the Fourth
Plan period. The outlay on the con-
tinuing irrigation projects during the
first four years of the Fourih Plan
was Rs. 19.37 crores, while the outlay
on the Idikki and Kuttiadi power pro-
jects was Rs. 65.89 crores. The silent
valley and Edamalayar power projects
were also sanctioned during the course
of the Fourth Plan.

(b) Idikki Project is being consi-
dered for some additional Central as-
sistance in the current year for ex-
pediting its construction. The State
Government had requested for an ad-
ditional assistance of Rs. 3 crores
during 1973-74 for the irrigation pro-
jects, but on account of the financial
constraints this year, it was not pos-
sible to provide any such speical as-
sistance.

Expansion on Cochin Oil Refinery
4332. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister
of PETROLEUM AND CHEMICALS
be pleased to state:

(a) whether Government have
decided to expand the Cochin O
Refinery in the State of Kerala;

(b) if so, what will be the total
cost :of expenditure involved; and

] (c) when the expansion programme
is likely to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (c). The expansion
programme of Cochin Refinery Limitad
envisaging the increase in refining
capacity from 2.5 Million Tonnes to
3.3 Million Tonnes per annum takan
up in March, 1971 at an estimated cost
of Rs.‘ 5.12 Crores was completed and
commissioned in September, 1973.
There is no proposal presently under

consideration to further expand the
capacity of this Refinery.
Restriction' on bales of Handloom

Cloth booked from Panipat and
Palkhua (Northern Railway)

4333. SHRI MAHADEEPAK SINGH
SHAKYA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the bales of handloom
cloth booked from Panjpat and Pazl-
khua (Northern Railway) to different
Stations are being received regularly
at Delhi Main Station and despatched
by Mail/Express trains against restric-
tions and out of priority;

(b) if so, the reasons therefor; and

(c) the action taken against
persons responsible?

the

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHEI
MOHD. SHAFI QURESHI): (a) Hand-
loom bales booked from Panipat and
Palkhua stations are being received
at Delhi Main Station and cleared
therefrom by Mail and Express trains.
This ig not against rules and there is
no restriction on clearance of hand-
loom bales by Mail and Express#
trains from Delhi Main.

(b) and (c). Do not arise
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Steps proposed to be taken to provide

Retiring Room ang Dormitory at the

Baidyanath Dham (Deoghar) Railway
Station

4334. SHRI R. P. YADAV: Will the
Minister of RAILWAYS be pleased to
state: 3 G el

(a) whether Government are aware
that Baidyanath Dham (Deoghar)
Railway Station has great historic and
religious importance and lakhs of
pilgrims  visit this place round the
year;

(b) whether the sanitary conditions
and accommodations in the waiting
halls there are far from satisfactory
ang there is no retiring room or dor-
mitory at the said Railway station;
and

(c) if so, the steps proposed to be
taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

BN

(b) Sanitation at Baidyanath Dham
railway station is maintained at a
satisfactory level for which exclusive
safaiwalas are provided.

(c) Accommodation in waiting hall
is also adequate; in addition the plat-
form is covered. One waiting room
for upper class passengers also exists.
There is no dormitory but two double
bedded Retiring Rooms have been
provided.

Medium of Examination of Chartered
Accountants
4335. SHRI NAWAL KISHORE
SHARMA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased te state:

(a) whether medium of examination
of the Chartered Accountants and
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that of the Pre-entrance test is
English;

(b) whether this has adversely
affected the chances of the students
from the Hindi-speaking States of
Northern Zone where the medium is
Hindi; and

(c) if so, what remedial measures
will be taken to see ‘that the candi-
dates from the Hindi region do not
suffer because of the English medium
of examination adopted by the Insti-
tute of Chartered Accountants?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) Yes, Sir.

(b) No such complaint/representa—
tion has so far been received either
in the Department of Company Affairs
or in the Institute of Chartered
Accountants of India from any State
Government or the students of the
Hindi-speaking States of Northern
Zone; and

(¢) Does not arise.

Availability of Hindi All India Rail-
way Time Table at Railway Book
Stalls

4336. SHRI S. C. SAMANTA: Will
the Minister of RAILWAYS be pleased
to state:

(a) the reasons why the Hindi All
India Railway Time Table is not
available at various bookstalls and
other places for sale simultaneously
along with its English version; and

(b) whether in future it is likely
to be available simultaneously?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). All India Railway Hindi Time
Table is published by a private organi-
sation wviz. “Railway Time Table
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Office, Varanasi”, and they have been
asked to ensure publication of this
time table in time alongwith the
English Time Table published by the
Railway Board.

frard o faem W & e Wt
€ e feafafa afafy

4337. st T qAE WX : AT
faid ot fagy #dr 77 aax A
FAT w4

(%) 7% wamw oo TEw
faamiit & frwa & wf o
frnfafs afabre 1 derm fradr
e

(a) Sw=r fradr as¥ g€ aum
% fFy o frrolaff o @ Frdardy
T AR

(%) = afafmal & fafm s
¥ 433 giafraa #37 qav =% faorat
Y e F ¥ fag a7 yag fay
™mE?

faard o< faga A ® gu-AE
(= f‘ae.qtm) ()& (7m):
qAEE A TE g A W
Fratedt § qorTeT SEtagy qtafadt
F A grEE! AT gEAT 4 A=
aF gf Sy a5t F gew A9 &
ST g —

TOITT FATAAT W A% gE dowl

ST FT AR

afafa # gem 1 q&T

1. Ja™E (@) 1 10

2. ¥ oF W fag oW o 1 iz
3. GTFERT AT qfET 1 (35 afafa &
T A, T 1973
HfFmmmrar )
4. FEF 99 AR fga aaEam 1 (z= afafy #1457
&, g faqeaz, 1973
¥ faar av ar)

Y ¥ 39 d+1 & fau wu faoray
F AwAr ¥ Fged Wt At F ATy [
] & q@ER 70 ¥ 0@ F @i
sag f5r @ & 1 e wiafea
fedr & arguoged A wgEeqr W@k
g Aarm # R st = ¥
y=wrg fafwa sfimo owsg=at & fae
W § 47 Jrar § 1 owa #
dufas  ofasr &1 ¥ oY f5 fawé

7R faga d9ev § for ™ fawm
afcanfarfasr g, feedt & it frspram S
wRI

d5%, agdT, F1A F AGERAT B
T T AT § | TGA I F5HT
¥ for m faof Yow gt F1aaE
aeg ¥ feafa N g afafal
N I A TH F fpar Arar & 0
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Survey for Petrol and Gas in
Rajasthan

4338. SHRI SHIVNATH SINGH:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether a survey has been made
in any part of Rajasthan specially
Barmar for the availability of petrol

and natural gas, and if so, with what
result; and

(b) whether the programme

will
continue?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Geological survey of
parts of the Jaisalmer, Bikaner Bar-
mer, Nagaur, Jodhpur ang Chittc’)rgarh
districts of Rajasthan had been carried
out in connection with exploration for
oil and natural gas. Also, geophysical
surveys and exploration drilling
operations have been carried out in
the western part of the

Jaisalmer
District.

The surveys led to the discovery of
favourable structureg in the Kharotar,
Bakhri Tibba, Shumarwali Talai,
Vikharan Nay, Manhera Tibba and
certain other areas in the western
part of Jaisalmer District. The
structures in the Kharotar Bakhri
Tibba, Shumarwali 1alai and Vikha-
ran Nay areas have been tested by
drilling ang found dry. A structure
in the Manhera Tibba area has also
been tested by drilling and found gas
bearing but the gas find is not of
commercial interest. The other struc-
tures are yet to be tested by drilling.

(b) Exploration work in the western

part of the Jaisalmer District is being
continueqd,
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Posting of Staff at Stations of Western
Railways for counting tickets in stoek

4340, SHRI ONKARLAL BERWA:
Will the Minister of RAILWAYS be
pleased to state:

(a) the total number of tickets
which remain in stock every time at

Ajmer, Jaipur, Agra TFort, Kota,
Ratlam, Baroda, Bombay Central
Mehsana, Ahmedabad, Rajkot and

Bhavnagarpara stations of the Weslern
Railways;

(b) whether according to the pro-
visions of the Station Accounts
Manual, the tickets can only be stored
by the Booking clerks concerned, after
being counted in full;

(c) if so, the total number of staff
required for counting the tickets as
per the prescribed yardstick and the
number of staff provided at the Sta-
tions mentioned in part (a) above; and

(d) the deficiency of staff strength,
if any, and the reasons therefor and
action taken by Government to re-
coupe the deficiency?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(d). The information is being ccllected
and will pe laid on the Table of the
Sabha.

Applicability of Yardstick for Com-
mercial Clerks on North gastern Rail-
way and Northeast Frontier Railway

4341. SHRI CHANDRIKA PRASAD:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether North Eastern Rail-
way Headquarters office circulated
yardstick for the Commercial Clerks
working over North Bastern Railway
vide their letter No. E/T/146/11 of
28th November, 1956;

(b) if so, the salient features there-
of;
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(c) whether the yardstick referred
to in part (a) above was also appli-
cable to the Northeast Frontier Rail-
-way which was a part of North Eas-
tern Railway at that time and whether
the same yardstick is still applicable
or some changes have been made
therein; and

(d) in either of the cases referred
to in part (a) above the main reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
{d). Information is being collected
and will be laid on the Table of the
Sabha.

-
12 hrs.

‘CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE

REPORTED BAN IMPOSED BY NEPAL Gov-

ERNMENT ON IMPORT-EXPORT TRANSAC-

TIONS BEING CARRIED ON IN NEPAL BY
ForeiGN COMPANIES

st wfm wew (2faw et ):
Hege] WREd, § ufacradm a9 98
& faeafafaa fawa &1 71 arfosy
ol 1 e femTr g oWR ST
FIgfFaggman § F awa <

9 R T AW faae
Frqfat g, fam & & wfasia § g
fea a=ifafga &, Jum= & smma-faata
FERFHT STUTR FA T%, qfAaey sy
AT FT HETAT |

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
Mr. Speaker, Sir, the Government of

India had seen press reports of a Com-
munique stated to have been issued

by the Ministry of Commerce and In-
dustry of Nepal according to which

“Exporters of finished jute pro-
ducts to countries other than the
ones already importing the same
from Nepal will henceforth be
allowed ap additional five per cent
bonus in the form of incentives. But
the firms run by the foreigners or in
collaboration with them will not be
permitted to export and import
goods to and from Nepal.

The new steps are intended for
making the trade diversification
policy still more effective as well as
to encourage the foreign investors to
go into industrial ventures. The
underlying purpose for not permit-
ting foreign firms based in Nepal
to export jute is to make use of
their  technical expertise and
investment for the country's
industrialisation. The principle
purpose of the new arrangement
is to render the policies and
practice of trade diversification,
import of development materials
and other consumer goods more
effective and practical. Also pro-
jected is the regulation of distri-
bution system in such a way that
the genera] public are able to
procure or purchase essential
commeadities at reasonable rates”.

Our Embassy in Kathmandu had
asked for the official version of the
statement of the Ministry of Com-
merce and Industry and sought clari-
fication op the applicability of these
regulations to Indian Nationals in the
territory of Nepal.

It is my regret that due to difficul-
ties in communications these could not
be obtained in time for me to make a
statement earlier.

With your permission, Sir, I now
place on the Table of the House a
copy of the official press release of His
Majesty’s Government of Nepal.
[Placed in Library. See No. LT-
5972/73.1

It has been stated that raw jute and

jute cuttings will be exported only
through the National Trading Ltd.
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These would represent about 50 per
cent of the total exports from Nepal.
It has also been stated that barter
trade with overseas countries is re-
served as heretofore for the public
sector. Wrile exact figures are not
available it is believed that these
would form a significant proportion of
the balance of exports.

It has been pointed out by the Min-
istry of Commerce and Industry of
Nepal that the prchibition on firms run
by foreigners or in collaboration with
the foreigners is not confined to jute
goods but extends to the export and
import of all goods.

His Majesty’s Government of Nepal
have explained to our Charged”
Affaires in Kathmandu that the res-
trictions do not apply to imports from
and exports to India and that Indian
nationals or firms taking part in trade
between India and Nepal are not
affected. It has also been explained
that if a firm is trading “oth with
India and with third countries, its
trade with India will not be affected
by the new regulations.

It is the contention of His Majesty’s
Government of Nepal that the restric-
tion on imports from and exports to
third countries is not in contravention
of Article 7 of the Treaty of Peace and
Friendship. It is also their contention
that while it is the objective to better
utilize the technical know how and
resources of foreigners in the field of
industry instead of in trade, the new
regulations would also curb deflection
of third country goods to India through
Nepal and thereby remove a source
of irritation in relationg between India
and Nepal.

The new regulations are being exa-
mined by the Government of India in
the light of the clarifications givenby
His Majesty’s Government of Nepal.
The Government of India will have
further consultations with His
Majesty’s Government of Nepal. It is
the view of the Government of India
that while pursuing the common ob-
jective of healthy growth of trade
and mutual cooperation between the
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two countries, the two Governments
grant on a reciprocal basis to the
nationals of one country in the
territories of the other the same
privileges in the matter of participa-
tion in trade and commerce.
st afn wEw: TEmw AEeT,

AU F 9Tg g a3 we8 fawar ¥
grag § | gav w8 fwaar & g
g W g F gk 3w N 39 F OF
ITETT /A FFA §, W g frerar
FY ogT ¥ AT T IS W AT A
I & aga e w7 707 F @
2. 3T W o a1 Y 7Y g, framn
Y g9 AW F WY FHT ATMEN AfFA AT
% g fagar # aam faea it
w13a 1 dyar F7 Gfuwrfas erm w@Ar
afEd gart A A9 F 797 9T wEy
g % qurer s ETT #1E FaW ST
ST § a1 fgegram & far av 39 &y
A AT ST 1950 FY GEET Hi oF
39 3 warfas 3R ag fa arg e
¥ greT HATR AfvEwT FT AT AT AL
A ¥ gerg Wiy T 9d Al
FATfaa graT | R qF AT A1 fF 9=
T 71 fafrawT am #37 9% 9 I
A FT T WA garard F1 faan
f 7€) 7 7 & qHTE H AT ARATE |

TETF HEIRT, I AT F STy
agi § ITF IgT § q¥ § I 150 AT
¥ T FT T & WX HTAEY & A1
50 %9 T § St fggmm § ot A
dqrer ¥ off W 3 AT §, AR g
g #r fewfor & gamfas s+
F1 T GFURT F qR 9X T
e T 1 §e w9, S 25, 30.
geY & S fergramr AT WY A9Te
M I fawr FY qRafuw ¥
TN & | T 9 9 I@ FT T AWT
g3, 7% & ST ARar g | A o A
S&T § 6 A darwr gfew wear &, A
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T A TG g g, w6 fF g
7gi gdo o o g, A FAT WY CHO
o o F grr S F g Agw ¥
afas wvarw a1 FT agr O afq gf
gt ST w1 9Y O A
T I |

ary & ara § qg Yt FTEAT TR
% e & o A agr AR & 9 F
T Y gATR gAY J g7 & sanqrfaat
FT GEATHT § AT I g, W AT
TER TAT AT 9 & qra=a
F & fawfas & g #1 #2w
ECiRI Al

a1 & # ag FF ST A e
st o fafraee agi any o o &
S qATfeE &, e oF 5w 9% an
o 7 & = A9 & AW A AmEr
H9 F1 W arer g1 ar 37 ¥ g9Ier
F AR TH AT A 9AA F@T g F
7T W AT F F= HSS A & |
QY grer |, & o 37 ax w1 favary gy
F7aT A7 foedr I w6 S ¥ e
o™ H 3F T @sT frar g, wfew @
g §3g Sw¢ graT & fF o ¥ 3w
fazelt ama W@ 7R A9 #) WG
fogar #1 3@ #X WF F@r § WK
o Ft @ 5 a7 avaey ey a|
feg e wm a@ &
T F3 @ & 5 qurer & famar @1
gafad & weft St & SrwT Wm@ar g R
AR TS gFrg /X ¥ a8
X AYTH FT SATET § SATRT FRfeEAT-
FIVA & 9 FEEY A q9 FT AW
FAT FIA IS AT W@ 2 |
PROF. D. P. CHATTOPADHYAYA:
Two or three questions have been
raised by the hon. member. The
first was whether our trade relations

with Nepal were likely to be affected
by the recent decisions of His

Majesty’s Goverrment. It is teo early
to give a very definite answer to the
question without looking into the de-
tails and further implications of the
view taken by the Government of
Nepal.

The other question was whether we
envisaged any sort of extended trade
relations between STC and National
Trading Limited. This may be taken
up when the next meeting of the Joint
Review Committee takes place some-
time late this month.

As to the possibility of China’s in-
fluence underlying this decision of His
Majesty’s Government, I can only say
there is no reason to believe it be-
cause this is a decision of HMG taken
on their own, may be having their
own understanding of the require-
ment of their national and industrial
necessity. So I do not think there is
any ground for speculating in that
unwarranted direction.

o fagfa fan (FifwerY) : Tea
wRNad, AT F AT FAR T8 I
g ¥ W AT T W #
e 78 fear @1 gwar & 1 g=fy
¥ 3t 3w & afem gy aefE
e Tgq Gt g1 g AW A
Faz feft 74y a1 qmre ¥ gra e AE
afr gg &, afer agi feaf 7g & fFafz
frell @71 9T qUX &, aF 98 FH JAX
FTETE TR T F AT FIT HAT-AAT,
grar-drar ffaeT &1 & gar &1 7
Furer ¥ g @ # FFR E, 39 A
FA ¥ AT qTAT /X AT JA1-
WA ¥ ToAfas FEFAE FTOA
I T |

@R ] T ¥ I awe

T &, 97 qST AUGST §, AR A
| ¥ Ty guAd frard @ ok &
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(s frafa fam)

@ #Y wfe- st wwimn Fwar g1 afew
-mrfr ¥ ag swER SEifwa gen
2 5 Ao ¥ @R T &
Wﬁwﬂwﬁwmﬁ%mw
& i A $eR fafee ¥ qemw
€ ar$ | 59 ¥ 7% w1 Sar § v Tl
9T FB g § WX FgT I g Fgerw
F® FUAET F @ o411 qOw A
a3 W F N ¥ feaq AR 900 A
F AW A X WIAT TF  SHTET
ATEY &1 WAy AET F i wiw o
F g ¥ I ¥ wgrg frag fawaw
FTA FT RE F107 4G & R ge W
/W ARA AR AT FqTEAiE
[raeEt #1 faares &1 SO FE @
Tl A ama g i w & @8
FTE 1T T g | FT F0 § fF qurer
F e & AT o ¥ 39 e qey
ag SO FY TE ? I@ AT ¥ TH
S 1 CF AT A AT ZY J@T, Ay
39 F feumr § mmar fF 72 Tour sw<
21 3EY AT W WA H T B Teg
&1 FTI 7a9 A7 39 gfee & et
WERT T FGE FEAGTAF T

FET AF WA AT A9 F AT
SR T §¥Y §, 97 QT T &
f o= 290 FT AT J4A F AT
AT W F AT FIE T8 a9
T EW & FICT TANA FT FT ARG A
TN, STH FQ A0 GZo T30 T
FT AR AT & FHIL I F ATQT 97
A AT 3 FT T -7GET F1 THH
g 90 | TR ¥ A9 F 49w
st &t g, fam & fag & =i gero wmo
fiw &1 gwaTaT a7 §, vw § feafq
¥ §& GO g7 | Al 29 a9 ¥
AT g § fF g S A aw%
AT GG, Fifs TR g F
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AT qgT @Y & AR ]G F Ay
o E

e wgRm A g1 ¢ fF ag za
AR § o FA, W AL AAWH
gAT, @ TW AR F AW AIFE ¥
A T AGAT HIT q@ T FaY
frsi qx g 1 gafy gw A Ema
feqrédz & sfuwrfal a1 avg favwa
T g A ew wooawmar g frcw
¥ gAY AR FT AFATT RO |

F 9rgar g O faw wal, ava
o fag, o a9 fagw ot € W&
TR o1 F G ¥, gW A A
9T FTHTC § 919 FL HT 59 A9
1 99T @™ {6 I AQOT ¥ gAY
T #1 gfq grir ar agf HIw T
gem, d few gz aF o F T oA #
TF IAEEN IATARATE | FAIL TRT
¥ g @ g1 FT AT H AW G
AT AFR A qT 9T 5 TEE TAS
fear & 1 3@ a@ AN F g F=AT
R HIX EHTT Tz HEAT GEAT |

U F A AT AT gE I F
AT 1 2T A FAT gHT WA Th
@ F L AT T FHFAT HIT IF N
Tqdt W@ g S | e wd
T AT I F AT W AT
ara ©qIfad FX @ g | TH AT A
gt g 5 g & &1 mma
AT I HI I I A4 FY qZL
T FT g S faar s | a7 3w
T oG g A ag g f
Iq WA G AQE FT {ZT FAA,
s &Y ag fFe wg 3w F7 AT gV
¥ ag wwar =@ g 5 oEw
TR ¥@ g # A
@R ¥ awdE w; Atk g, A
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T AR | I AHE FF W & Aq
A, w3 @ ferer ¥ fam
AT 1A A@AER 3w P A
§ 7z 77 foar war g £ g7 37 AT
F1 37 TG wwa § 1 F ag o wAw
AT g R ozw @t & genfaae
m%mmaﬁﬁﬁua
9T AT QI fF AT ew A
T HNUT FT EWIY &OTT 9T 4T
T FH AT vET &0

PROF. D. P. CHATTOPADHYAYA:
The hon. Member who comes from a
region which is very close to Nepal
has very rightly pointed out—ag he
knows—the close cultural and histori-
cal relations between our two coun-
tries.

This proximity of these two friendly
countries has its own problems, to
some of which he has referred, name-
ly, some unwholesome practice of
trade indulged in by some unscrupu-
lous elements and thereby creating
some avoidable irritants in our rela-
tions. We are seized of the problems.
The customs arrangements have been
strengthened: the vigilance squad has
also been strengthened. We also hold
periodical meetings to look into the
specific difficulties and remove them.

About the breakdown of communi-
cations, I can only say that it is a
mechanical failure. Not that our
people in the Khatmandu Embassy
were not vigilant.

st ffa fer @ 7 arde & ad-
arzz & forer & 6 Jarer & gw o -
T-F9T I AGT F grAF HaT F T
e F3 § 9% fa &

PROF. D. P. CHATTOPADHYAYA:
Sir, actnally, there was a breakdown
of communications. So, we could not

ggt fuller information and, ag you will
kindly appreciate, in such an impor-
tant and sensitive matter, without
having the necessary clarification, it
would not be perhaps correct on our
Part to submit some information be- -
fore this august House.

Our problems, which are not really
problems—I might say they are
issues—about trade and transit have
been well taken care of; that is in the
treaty of trade ang transit negotiated
and concluded by Mishraji sitting here,

There are some very good provisions
in that treaty which are being observ-
ed to facilitate the trade of Nepal with
India and other countries. So, so far
as that part jg concerned, we think
that the provisiong that are there are
good enough, both substantive and
procedural, to look after the problems
which might crop up periodically bet-
ween these two countries.

gfreat g€ & 57 8 & wfwat off s
FTART IST FT AT IMT @ A AZA
FTFTH T 9 IF F & 3 ghow Qg
frar g1

gt aF A a3fvE aAmr &
TEFT FT FAR § AT FT A74-
wifwar #1 g7 @ AT § ) safeg
afe & wga  d2faF s @
TEF FET AET § S AT
9 F @19 T § &1 39 9% @A
F FT T IAN AGT g1 AR,
ag 3 T | AR 99 A B AT
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[ s 7y fomd: ]

eqraifeat #71 AFEE W AT § Al
IH ¥ g 1 3@ I FY TET TG |
T sTar fF J9rer & @ X QT
% 5 wgr s AR 24T & Ay o1
ST EAT & SHFT T gIHTART
FA @ F w9 Fear § agt A
AR WA F d=9 F 1 wEE-fai
ST FHAT & 39 9T TH FT FEX g1
TS 1T §, Ag W FAT R 1 gAY A
TIZH AT T ATHET AT AL AN
F g IT FT A § I F q°A F
SEW qGT | A F AGER T AG
FZT &, UF a9 & W9 F A4 @Al
aTEaT g

“It is also their (Nepalese Govern-
ment’s) contention that while it is
the objective to better utilige the
technical know-how and resources of
foreigners in the field of industry
instead of in trade, the new regula-
tions would also curb deflection of
third country goods to India through
Nepal and thereby remove a source
of irritation in relations between
-India an Nepal.”

qger @ dHTY 9% ST #Y fawm
¥ ®Taaw grar g1, AWFET 6
Z< AT a1 | TF a4 AR ¥ A 9T F;7
T FAAT 4T FEEH F AN A F
arq fae T NI AT 9 A9 T
fager @ar 37 4 " faar gEaE
2@ fau g aw=aIgl ¥ W
I FAT 0T 4T | TS F o wF
TifRaY wmax fgeer Tma § ®WR
FIFAT § O T v &% AT | TH F
srawTd 97 23w fag o s gt
q I T ¥ & gHT FY 3]qT 04w
g | 39U ¢ S9vFww g gar a1
% o § NG W T Y gWMW
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srofan fFom sra a1 RAee @,
g 9 faafes arm s e S
AT H A F AT g 99 F qR
T o 5w oawg & 7 o afq W 9
FaaET AT fF g A@ F AT @ ] )
# g I =TRar g fF S A #7%
frar T @ Sw AT SREFE A9 @
ifwor, 39 & wrfefea 4+ F gag &
ag g fEam g o

“The Government of India will
provide access to Indian market free
of basic customs duty and quantita-
tive restriction generally for all
manufactured goods which contained
not less than 90 per cent of Nepalese
materials or Nepalese and Indian
materials.”

Az HoF g g A afg H
f& ot Jo F F=F 7T T g9 g
I & IF q¥ TQET TE AGAY | A
S W A" A0 F W g A As
37 Agma”’ & fawer fom o= AT g
9g T TEI TOrm |

T § >mr g Y g owm oAv

“In the case of other manufactur-
ed articles in which the value of
Nepalese material and labour added
in Nepal is at least 50 per cent of
the ex-factory price, the Govern-~
ment of Nepal will decide in each
case the nature and extent of the
access, including tariff preferences
having regard to all relevant fac-
tors.”

oq Wt "gIed § § qrEwT AvEAv
g f5 oo fom gl w1 F F o
faarz #1 fawg @er g 14T 97, AN
& oA g1, 99 " fear Smar
a1 1 fefaws wew & & amrar
fagfes Fuer %R gFm 7T &, AqT
oY ¢, TW F AR F aga agr At
I At & faeEr ar o
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a9 FRF g A7 FY TEH A
Fe-ANFA F AFA F W@ AT
& FaT WAy AEET @ AT FT GATAT
FO F Ffwg v 5 379 qw7 40
FT JOAT AT &, S qfgwr wmar Ar
39 ¥ ¥ forqar qFr v | 3 FET
= #§ Faw e =wr wr g #its
1971 % 918 & qI& argrt 1w & )
T AT OF qeniwa g wA F AT
@ gFT E |

TET IF AT F ARMEFOT FT
waT g A A w2 R gm A
F TY AR F QAT FTAT TR0
A9 F agt fawdr # agy FAT &
I ST FIAA FT AHAT &, 17 FT qO97AT
g AR F A1 wwem @, faw ¥
“wgra” At agi 43 g &, ag @ @
ST &Y & @1 A% wgAT a8 & fw g
& qrg wr-ofed faqer &, wrg 1 faaan
A& | T A9 - § £ A
I HRIFHOT AT & &Y a1 947 qLHTC
& faX ¥ 3o & ary 37 fags 9=
e wof 7 @ Ia-wfE & faaa
atFy & qfeaadd F & fag 7% qreamg
AT A, $B fgwr d9e way fag
@, IR AT FT AT AIF qqTT Y
dar ot fax W fawh A 91 aga
T FH AR T, WA AT F IqAG
AT |, 39 &1 wifw qfg ¥ fag
TR T I P HET wElEy AT I
UL GRS I A i C Ol
TMT T FIA FT FT F |

PROF. D. P. CHATTOPADHYAYA:
‘We fully share the hon. member’s
feeling that His Majesty's Government
has every right to regulate and if
necessary nationalise its trade and in-
dustry in the interest of their country.
“There is no question about it because
any sovereign country has its own
right to regulate and nationalise its
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trade when it thinks it necessary. It
is also true that in the clarification
obtained and also in the previous
documents between these two coun-
ies, it has been stipulated that both
the countries will take every possible
step to see that third country’s gocds
do not find entry into the other coun-
try causing inconvenience and loss to
the exchequer of the country concern-
ed. I have already referred to that
unwholesome practice. The customs
arrangements have been strengthened
and the vigilance squads have also
been strengthened. The hon. member
asked whether the quantum of deflec-
tion could be precisely indicated. It is
very difficult to quantify the deflec-
tion because it is not known.

it Ay fowmd ;- memw W,
ZA FI AE TAARIHT E | T IT FY
Faifewrs #37 & foq &t Far a1 f
F4 gg et 41 fF Awrer § Ay =&
faafes dfasm o o7 a1 92~ T
N FaFsaFTFaa s | 39
AT T qF e § AT F2TE (F
AT FT TIF 90 AT qF FHT AT
a1 FT  TH G & qIHTA A g4 faA
¥ mrw@E?

PROF. D. P. CHATTOPADHYAYA:
If and when in the past this sort of
problems about stainless steel, synthe-
tic goods etc. arose, we looked into
those problems. As I said, we are
going to meet this very month and I
think some of the questions raised by
Limayeji will be taken up at that time.
About the Indo-Nepal power project,
it '8 a very potential area where our
collaboration has strengthened. But
since it pertains to another ministry
I cannot go intp details. But in prin-
ciple I agree with it.

ot v fomd - fader Ao 7 O
FEIMN T ¥ ogwuF T
FF 1
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THE MINISTER ;OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
I would like to add that some pre-
liminary discussions have taken place
between our Ministry of Irrigation
and Power and the Government of
Nepal to decide upon certain projects
where hydro-electric power might be
generated. Ag the House knows, in
this respect, there has been very
good cooperation between India and
Nepal in the matter of canals and
anti-flood measures and the stage
has been reached when we can co-
operate to establish a hydro-electric
project in Nepal. As suggested by
Mr. Limaye, they can retain the
electricity for their own require-
ments and we can assure them that
whatever surplus is left, we will be
prepared to purchase it at a reasona-
ble negotiated price

® SHRI NAWAL KISHORE SINHA
(Muzaffarpur): In view of para 9 of
the statement and the fact that His
Majesty’s Government of Nepal have
made it clear that they have no in-
tention to water down the provisions
of article 7 of the Indo-Nepalese
Treaty, I have no questions to put.

12.30 hrs.
PAPERS LAID ON THE TABLE

STATEMENT RE, EXTENT OF REDUCTION OF

CRUDE OIL IMPORTS BY FOREIGN OIL

CoMPANIES AND REPORT OF TARIFF CoM-

MISSION ON PRICE STRUCTURE OF BETA
Oxy NaPHTHOIC ACID.

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): I beg to lay on
the Table:—

(i) A statement regarding the
extent of reduction in crude
oil imports by the foreign oil
companies, particularly Cal-
tex.
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(ii) A copy of the Report (1966)
of the Tariff Commission on:
the price structure of Beta
Oxy Naphthoic Acid (Hindi
version) ufder syb-section
(2) of section 16 of the Tariff
Commission Act, 1951.

[Placed

in Library. See No. LT-
5962/173].

CoMpaniEs (PusLic TRuUSTEES) RULES,.
1973.

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA). I beg to lay on
the Table—

A copy of the Companies (Public
Trustee) Rules, 1973 (Hindi
and English versions) pub-
lished in  Notification No.
G.S.R. 983 in Gazette of

India dated the 15th  Sep-
tember, 1973, under sub-
section (3) of section 642 of
the Companies Act, 1956

[Placed in Library. See No.
LT-5963/73].

RAILWAY CONVENTION COM-
MITTEE
INTERIM REPORT
SHRI B. S. MURTHY (Amala-

puram): I beg to present the Interim
Report of the Railway Convention
Committee, 1973.

12.31 hrs.

STATEMENT RE. CORRECTION OF
INFORMATION GIVEN DURING
CALLING ATTENTION ON 6-12-73

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): On behalf of Shri
D. K. Borooah, I wish to make the
following statement:

“] regret to say that in the debate
on the 6th December, 1973 on the
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1973-74

Calling Attention Notice on Sagar
Samrat’, I made an incorrect state-
ment. In reply to Shri Satpal Kapur
ag to the cost of the new electrical
equipments (motors and generators)
of ‘Sagar Samrat’, I said that the
cost should be not more than Rs. two
crores. But the correct position is
that the cost of this is about $ 500,000
which in Indian currency would be
of the order of Rs. 37.50 lakhs only
this works out to less than 3 per
cent of the cost of the Sagar Samrat.
The ONGC had arrived at this
figure on the basis of quotations re-
ceived from foreign manufacturers
of such equipments.”

st wy fewd  (F0T) ¢ s
7ERT " 3HT § Wxﬁwa%;
FZAT & 1 T ¥ weEfud ©F @@
'mw@sﬁg-—mﬁamzﬁ
T fr aT— Zel w A fE A
579§ A godr g g T oA
T 2977 T AT AT AT |

oY FAMS FT (fzarET) I
a1 Aot FTET AT @ A A
ﬁmraﬁmwﬁ@

—

SUPPLEMENTARY DEMANDS FOR
GRANTS (RAILWAYS), 1973-74

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): I beg to
present a statement showing Sup-
plementary Demands for Grants in
respect of the Budget (Railways) for
1973-74,

2644 LS—9

12.33 hrs.

MATTER UNDER RULE 377

ALLEGED VIOLATION OF THE CONSTITU-
TION BY U.P. GOVERNOR FOR NOT SUM-
MONING THE LEGISLATIVE ASSEMBLY.

=t Ay famd (=) o,
TR, AT § AT F AT OF AIA
T FIGTTE AT FBET AT
SET X A 13 99, 1973 F7 -
qft wrer STy FT @ 9 5t g
S H 106 THEL, 1973 & | I
g3 H HGTAAT T AT gAY
STFRT ¥ FAAC 15 7E, 1973 F
81 41 | Ul wEe ¥ F1 A 7
HTET SR F AV T I 937 & Fgrey
97 F1 AT fwar @ 97, e
a1 oI o7 |, afwe Sifa o1, fae
sifeder 174 (1) &7 929 A
@ TE AT | SET A% U 174 FT
THTE, T AR AT L, I F TN
THT FAT TG4 FT GIUMAF Fa9
g w@ifs Ffaum 77 156 g & 29
ag wq a1 g fF "faam A o<
FEAT |

wa gfau F W A FT ST
arhired AT qx faar ar §- 37 et
Fr T U FT @ AT ST FT JR;
@l A wfer v 5 = wm ger
HqeT &% &, AU g9 #7 avEd 757
15 9% FT g3 91, 6 T § AT Wi
9 T §, gt gvEEd @ o,
@ for a@m faum aar # 937
AT AMGH | AqTE RW F AR F
A F AW wwAT g-HfF qEufa ara
qre 10 1 & @ gNT &, WAl AT HT
I fe a9 & oot wEEe #Y 95%
o & faq 7-s fam #71 Afew Tifgy
@ faa ara & a4 g7 Wy 7-8 fa

226
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¥ e fagra qar Y g% g Al
IATT Fg THA & (F 174 g7 F 07T
g @, Afd g% 93w & ey wAv A
agro gaw fa g & are o faum
9T &Y d5F AT F1 q@ AF TGS
F@E | WY guA § AE "1
39 %7 ag s & % iU qrEft #1 S
TZAT &, A 9T FT GNGT A FLM
T S HT GCHTGA g1 A 7 Far
awg § fF faum awr 97 do7 A
FE 1 W g 7

Tq graey H OF 919 7 "9 &7 AR
faamr =TgaT § it § Fawar a7
FIE  FT ITHE AT AT FT ATE
grm-

SHRI JAGDISH CHANDRA DIXIT
(Sitapur): On a point of Order,
Sir. Can this question be raised in
this House?

ot wfw waw  (afew fee) -
IR 93w faqm qar ¥ F97 F1 7gH7
g, ot 9o FHamfy faodr v #v
TSq gAr ® IAT A wfaF @ wfax
are faw &1

st wq famdy ;. FoFar g A
F WA HAT  qAA BT A F ST
@ AT T av, 37 7 awmar g
g7, 99 ¥ 1< T&7 HIIAT F FTRA 0T |
IR AR 4 R 18 FIFET FY faum
AT F T3 qATE AT | IFIA A A
FFrarfs 30 qawEx w6 ganEg
& AF QAT G &, T9T qE@S
FIFHTL FY IgAT § 3T TE—IF FT HIem
fram e d @At arfeg s gasi
N FER T 78 §9 q9A™7 5 oAwr
174 ¥ 6 g #1famg g, 39 fag
6 WEIT & J7gT FIT FauTT q9T FY 3%
gaw § a1 gw dfagm w1 AR
T ITY FT QT F &, T7 F T4
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1 TET A FY TELT 41 § | IR
AR qT G 174 F FgT WAL ATT T
faura @ & 95% g gomar €, 93
qer gt A g 0X , HfE A A
g gEmaT g | AfeT 4fF IRl wwr
f 18 famwax F1 45% FAET TE0
¥ 3 9eaTg 1 faerea g1 wrar grat i
|y W@ Fr g 174 T @
@ ), 6 wgd Fr wafg g adl
g8 o, T 5T s 37 #1 azErm #:1
fear war a1 | agt ¥ ol 7% 955 TG gAT
w®E\ uF warw qar fEw F A
TEA WA " gs1an 5 rerfy &
oA |, A1 fguma mar =qftg 497 57
e &1 far gt =rfaw &fea ara
356 T HTT HEGGT HIHAT, T 174
FT T HeTqT HIfAQ, IF § qdr 15
19 qEY | IAH OF ez AT @i g ¥
wezafq amET ® S (3aiq gar =g
Y I FA FY AGAT FE FIAT Tl
A g @ F v 356 F FeIAa fagr
qa7 &1 2gfrg T@T F1 TT KT ACTH
gt g wafeT JaIsr 3R IiadEa
gk Fifgsifoas &9 & am
qx fagra @y &1 sqfrg @q 0
gfgwe A AR AT T LT FHHAT
o= 5¢ fagi § | areaT |/ (e a1
W &Y 9T 356 # giAT AT, 39 fAg
AT A AT 356 FT gAR
& a1 3qFT garar grar Fifgw ) 6 wEA
A AT E AT G IR 1 13 I
arlr Ft Tezafa F7 aHT gHT A7 WY
i fegrae & 11 ada g, 393
6 AET qTET W@ & | faum awr @1 d5%
157§ F gf A AR IgF AR
6 g ¥ wiferw Fr wafugd

%A foq & wir #war g fr wezafy
afara 7 qrT F | T F fAafe
Tregaft w3 §, ez & IR § a9t
TIAT TEAT § AT qfF @ T e
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T HT IeFqT a1 § T AL FR

¥ HR uegafa oft & wrdar g fr 9 qepr

TFAT A gz, AY @A A fAafE w5
o 3% 7O Fgao F aewi Feataa

FTA T FM B g9 F15 971 T&I F&0

qiq S w@faura #1 graw SR) afFEE
T T FL

SHRI SHYAMNANDAN MISHRA
(Begusarai): One point with regard
to this. It is a point of constitutional
importance,

To my mind, the demand for the
convening of the Assembly now
which does not seem to exist, is not
a very proper demand. The Assem-
bly, to my mind ceased to exist
after the 15th November because the
last session of the Assembly was
held on the 15th of May and since
no session of the Assembly was held
by the 15th of November, the Assem-
bly must be deemed to have gone
.out of existence. What is the correct
constitutional position?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R. GOKHALE): I have not
got notices of this. I am speaking
on the first impression after hearing
the hon. Members. Part of the ar-
guments was anticipated by Mr.
Madhu Limaye also.

The whole question is that under
Art 356 when President’s rule is pro-
mulgated, the President has been
given power to suspend certain pro-
visions of the Constitution as he
would deem fit. I will make an ela-
borate statement tomorrow if you so
direct me. But even this Art 174
itself, as far as I can remember, was
suspended. So, the question of cal-
culating the period does not arise.

Matter Under AGRAHAYANA 20, 1895 (SAKA) Res. and Central
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MR. SPEAKER: Let him have his
time.

SHRI SHYAMNANDAN MISHRA:
My point is completely different. I
take the stand that the Assembly
now does not exist. What have you
to say about it?

MR. SPEAKER: He will make a
statement later on.

DANDAVATE
should

PROF. MADHU
(Rajapur): The statement
come before U.P. elections.

MR. SPEAKER: Now, we go to the
next item. Mr. Banerjee to continue

his speech.

SHRI P. M. MEHTA (Bhavnagar):
The Speaker of the Meghalaya As-
sembly has referred a second privi-
lege motion to the Privileges Com-
mittee.

MR. SPEAKER: I know it and I
am writing to the Speaker.

SHRI P. M. MEHTA: Kindly take
up the matter without any loss of
time.

MR. SPEAKER: I am already mo-
ving in the matter.

12.44 hrs,

STATUTORY RESOLUTION  RE.

DISAPPROVAL OF CENTRAL EX-

CISES AND SALT (AMENDMENT)

ORDINANCE AND CENTRAL EX-

CISES AND SALT (SECOND AMEND-
MENT) BILL—contd.

MR. SPEAKER: Mr. Bauerjee to
continue his speech.

SHRI S. M. BANERJEE: (Kan-
pur): In reply to the debate, the hon.
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[Shri S. M, Banerjee]

Minister for Finance, Mr. Y. B. Cha-
van, has not advanced any argument
which could justify the increase in
the excise duty. Our objection was
mainly that the Government has
taken this opportunity and through
the back-door, they have mobilised
resources and levied this excise duty.
We are aware of the international
situation, and we are also aware of
the international situation ag far as
oil is concerned. We know we are
at the mercy of some countries. The
dificult situation is known to  us.
The whole argument was this. Was
it necessary to raise the excise duty
to this extent? I have already point
out to you that this was a calculated
effort on the part of the Government
to please the oil interests and to
squeeze the common people in our
country by levying excise duty by
addition of one rupee per litre. The
price was increased so much in the
price of kerosene that they thought
it fit to decreased the price by ten
paise per litre. But still the price
is above the reach of the common
man.

MR. SPEAKER: You may confine
vourself to reply to the points raised.
You are just now replying to the
debate on your Resolution. Don’t add
new matters to it, please.

SHRI S. M. BANERJEE: He has
replied to the debate and I am reply-
ing to him! Some valuable sugges-
tions have come from some of the
Members of the ruling party. Dr.
Kailas had the courage to say, in spite
of pressure from the ruling party not
to speak, that there should be ration-
ing and something should be done for
the taxi drivers and for the scooter-
drivers and for those people who had
taken loans from the Government and
purchased such vehicles. We want
that there should be drastic reduction
on the price of petroleum and in the
price of kerosene oil. We fear whe-
ther these will be increased further
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because we have come to know that
India will not be a party to the auc-
tion because we have ng resources to
compete with those countries who
are rolling in wealth. I would request
the hon. Minister to accept the
amendments moved by hon. friend
Mr. Somnath Chatterjee and otherg in
case he is not prepared himself to
move such amendments. If he is not
willing, I would request you to put
my Statutory Resolution to the vote
of the House. We are only voicing
the feelings of the people, although
we are in a minority, and they are in
the majority there. Let the people not
feel that they are using the massive
majority against the interests of the
people. I may warn the Government:
Let them not use the majority for this
purpose, because a time is fast ap-
proaching when the people of the
country will not take things lying
down. With the increase in price of
petrol what do we find? We find, the
prices of all essential articles gone up.
Sir, you will not allow another dis-
cussion. It was discussed sometime
back. The price of everything has
gone up. Even in today’s papers we
saw that the prices of electricity and

water are going up. Water, electri-
city. gas, Detroleum, everything has
risen. All, commodities are rising in-

cluding seasonal vegetables I do not
want to withdraw my Resolution. I
am pressing that my Resolution may
be voted by the House.

AN HON. MEMBER:
quorum in the House,

There is no

MR. SPEAKER: Let the quorum
bell be rung.—

Now there is quorum. The question
is:

“This House disapproves of the
Central Excises and Salt (Amend-
ment) Ordinance, 1973 (Ordinance
No. 3 of 1973) promulgated by the
President on the 2nd November.
1973.”

The Lok Sabha divided:
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Divisiop No. 15)
AYES

Bade, Shri R. V.

Banerjee, Shri S. M.

Berwa, Shri Onkar Lal

Bhagzirath Bhanwar, Shri

Bhaura, Sri B. S.

Bosu, Shri Jyotirmoy

Chandra Shekhar Singh, Shri

‘Chandrappan, Shri C. K.

Chaudhery, Shri Ishwar

Dandavate, Prof, Madhu

Dhote, Shri Jambuwant

Dutta, Shri Biren

Guha, Shri Samar

Halder, Shri Krishna Chandra

Joarder, Shri Dinesh

Kalingarayar, Shri Mohanraj

Kiruttinan, Shri Tha

Mavalankar, Shri P. G.

Mishra, Shri Shyamnandan

Mohammad Ismail, Shri

Mohanty, Shri Surendra

Mukerjee, Shri Samar

Mukerjee, Shri Saroj

Parmar, Shri Bhaljibhai

Patel, Shri H. M.

Saha, Shri Gadadhar

Sen, Dr. Ranen

Sezhiyan, Shri

Singh, Shri D. N.

Sinha, Shri Satyendra Narayan

NOES

Agrawal, Shri Shrikrishna

Awdhesh Chandra Singh, Shri

Barman, Shri R. N.

Barua, Shri Bedabrata

Besra, Shri S. C.

Bhuvarahan, Shri G.

{12.59 ars.
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Bist, Shri Narendra Singh
Brij Raj Singh-Kotah, Shri
Buta Singh, Shri
Cizkleshwar Singh, Shri
Chaturvedi, Shri Rohan Lal
Chaudhari, Shri Amarsinh
Chavan, Shri Yeshwantrao
Chhotey Lal, Shri
Dalip Singh, Shri
Das, Shri Dharnidhar
Dasappa, Shri Tulsidas
Daschowdhury, Shri B, K.
Deshmukh, Shri K. G.
Dharamgaj Singh, Shri
Dinesh Singh, Shri
Dixit, Shri G. C.
Engti, Shri Biren
Gandhi, Shrimati Indira
Ganesh,Shri K. R.
Godara, Shri Mani Ram
Gogoi, Shri Tarun
Gokiale, Shri H. R.
Gopal, Shri K,
Goswami, Shri Dinesh Chandra
Gotkhinde, Shri Annasaheb
Hari Kishore Singh, Shri
Hari Singh, Shri
Ishaque, Shri A. K. M.
Jagjivan Ram, Shri

Jeyalakshmi, Shrimati V.
Jitendra Prasad, Shri
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Kadannappalli, Shri Ramachandran

Kader, Shri S. A,
Kailas, Dr.

Kale, Shri

Kapur, Shri Sat Pal
Kaul, Shrimati Sheila
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NOES—contd.

Kedar Nath Singh, Shri
Khadikar, Shri R. K,
Kotrashetti, Shri A. K.
Krishnan, Shri G. Y.

Kushok Bakula, Shri
Mahajan, Shri Vikram
Mahajan, Shri Y. S.

Mabhishi, Dr. Sarojini
Malaviya, Shri K. D.
Malhotra, Shri Inder J,
Mallanna, Shri K.
Mallikarjun, Shri

Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Mishra, Shri Jagannath
Mishra, Shri L. N.

Modi, Shri Shrikishan
Munsi, Shri Priya Ranjan Dag
Murthy, Shri B. S.

Naik, Shri B, V.

Negi, Shri Pratap Singh
Painuli, Shri Paripoornanand
Pandey, Shri Shri Krishna Chandra
Pandey, Shri Sudhakar
Pandey, Shri Tarkeshwar
Pant, Shri K. C,

Parashar, Prof. Narain Chand
Partap Singh, Shri
Parthasarathy, Shri P.
Paswan, Shri Ram Bhagat
Patil, Shri Anantrao

Prabodh Chandra, Shri
Pradhan, Shri Dhan Shah
Raghu Ramaiah Shri K.
Ram, Shri Tulmohan

Ram Prakash, Shri

Ram Sewak, Ch.

Ram Surat Prasad, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.

Rao, Dr. K, L.
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NOES—concld.

Ravi, Shri Vayalar

Ray, Shrimati Maya
Rohatgi, Shrimati Sushila
Rudra Pratap Singh, Shri
Sadhu Ram, Shri
Samanta, Shri S. C.
Sanghi, Shri N. K.

Sathe, Shri Vasant
Satpathy, Shri Devendra
Shambhu Nath, Shri
Shankar Dayal Singh, Shri
Shashi Bhushan, Shri
Shenoy, Shri P. R.
Shivappa, Shri N.
Shukla, Shri B, R.

Sohan Lal, Shri T.
Stephen, Shri C. M.
Sunder Lal, Shri

Swaran Singh, Shri
Tayyab Hussain, Shri
Unnikrishnan, Shri K. P.
Venkatasubbaiah, Shri P.
Yadav, Shri Chandrajit
Yadav, Shri Karan Singh
Yadav, Shri R. P.

MR. SPEAKER: The result* of the
division is: Ayes 30; Noes 109.

The motion was negatived.

MR. SPEAKER: We had allotted
three hours for the discussion, All
that time is over now,

Now, I shall put the consideration
motion to vote.
The question is:

“That the Bill further to amend
the Central Excises and Salt Act,
1944, be taken into consideration”

The motion was adopted.

*Dr. Jivraj Mehta also recorded
his vote for NOES.
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Clause 2—(Amendment of First
Schedule)

SHRI MADHU LIMAYE
I move to move:

(Banka):

Page 1. line 10, for “Two thousand”
substitute “One hundred” (1)

Page 1, 13, for “Four hundred and
sixty-five” substitute ‘‘three hun-
dred and thirty”. (2)

SHRI SAMAR GUHA (Contai): 1
beg to move:

Page 1, line 10, for “Two thousand”
substitute “One thousand and one
hundred and fifty”. (4)

line 13, for “Four hund-

red and sixty-five” substitute

“Three hundred and twenty-
five” (6)

MR. SPEAKER: I shall now put the
amendments to vote.

Page 1,

st Aq famR: weww wged, ®
Fwar mEgar g+ e F Froor §
T AZT FH |
TEQeT AZNTY : TTSH AV GH T IAAT |
TATqTsFg Taga g a7 | AT Farg /Y
TN | ALY AT AATE Y ZH T T FH A
FAHF TrEH FTET a5 74T |
I shal] now put amendments Nos. 1
and 2 by Shri Madhu Limaye and

Nos. 4 and 6 by Shri Samar Guha
to vote.

Amendments Nos. 1, 2, 4 and 6 were
put and megatived.

MR. SPEAKER: The question is:

“That clause 2 stand part of the
Bill.”

The motionp, was adopted.

Clause 2 was added to the Bill.
Clauge 8—(Repeal and saving)

SHRI SAMAR GUHA: 1 beg to
move:
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Page 1, omit lines 17 to 20. (7)

I want to keep on record the man-
ner in which they are committing
dacoity in a calculated way on the
people. That is the reason why I
have moved this amendment.

MR. SPEAKER: I shall now put this
amendment to vote.

Amendment No. 7 was put and
negatived.

13 hrs.
MR. SPEAKER: The question is:

«That caluse 3 stand part of the
Bill”.
The motion was adopted.

Clause 3 was added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

THE MINISTER OF FINAN(;E
(SHRI YESHWANTRAO CHAVAN):

I move:
“That the Bill be passed”.

MR. SPEAKER: Motion moved:
“That the Bill be passed”.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): 1 gave notice for speaking
in the third reading.

MR. SPEAKER: This is something
printed received just now. Not notice
is required for speaking .

SHRI JYOTIRMOY BOSU; It is
printed, signed and the rules quoted.
What is improper about it? Kindly
read it and let the House know. How
to function in this House. I do not
know.

SHRI SHYAMNANDAN MISHRA:
(Begusarai): He has given notice much
earlier.

MR. SPEAKER: No notice is

required for this.
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SHRI SHYAMNANDAN MISHRA:
One has to communicate one’s desire to
speak.

MR, SPEAKER: No need to give any
x}otlce in printed form. I mistook it
for some notice of motion.

SHRI JYOTIRMOY BOSU: On s
roint of order.

I.\IR. SPEAKER: This is something
printed.

SHRI SHYAMNANDAN MISHRA:

What of that? He hag facilitated your
task.

SHRI JYOTIRMOY BOSU: I have
wnttfen to you under my signature,
yveu in advance. If you find fault with
it, tell me what should I do.

MR. SREAKER; Please sit down. Do
not talk like that. Submission must be
Properly made.

SHBI.JYOTIRMOY BOSU: What
submission? T am talking in the pro-
Per manner.

MR. SPEAKER: How much time do
you want for this? We have already
exceeded the time limit.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHAU-
RAMAIAH): Fifteen minutes.

adMR. SPEAfKER; Anyway, we will
Journ now for lunc,

o T T h and reassemble
13.05 hrs.

The Lo.k Sabha adjourned for Lunch
till Fourteen of the Clock.

—_—

The Lok Sabha re-assembled qfter
Lunch at five minutes Dpast Fourteen
of the Clock

[MRr. DEPUTY-SPEARER: in the Chair]
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SHRI S. M. BANERJEE (Kanpur):
I want to make a small submission;
kindly hear me for half a minute. You
would remember that I was referring
to the virtual closure of Sri Ram Ins-
titue in New Delhi. They aiso mel the
Prime Minister. With the heip of the
police, they took all the scientists in-
side and they have arrested five or six
scientists. In the larger interest of
good relations in that particular insti-
tution, you may direct Shri C. Subra-
maniam, the Minister of Science and
Technology to make a statement. Ycu
must convey our feelings to the hon,
Minister.

240

STATUTORY RESOLUTION RE. DIS-
APPROVAL OF CENTRAL EXCISES
AND SALT (AMENDMENT) ORDI-
NANCE AND CENTRAL EXCISES
AND SALT (SECOND AMENDMENT)
BILL—contd.

SHRI JYOTIRMOY BOSU: The
Government has found it veryv con-
venient to touch the helpless and
weaker sections of the society because
direct taxation which to some extent
will go and hit their monopoly
godfathers had been causing difficulty
for them and as a result the collection
of direct taxes has actually gone down.
If you analyse industrial costing, you
will find the share of workers’ wages
has also considerably gone down.
Their profits have gone up. They are
not paying taxes. They have stooped
low to come and grab two items, one
of which is so very important in the
life of the common man. If vyou
cannot get kerosene in the rural areas,
you live in darkness. Motor spirit was
selling at Rs. 1,000 a kl. before taxation,
on 2 November 1973. The next day,
after taxation, it was selling at
Rs. 2,000 per kl. Superior kerosene
was selling at Rs. 265 per kl. and it
was raised to Rs. 465 per kl. on
2-11-1973 and then reduced to Rs. 365
with effect from 9-11-1973. The
retail price at Delhi as ascertained
informally from the Ministry of
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Petroleum and Chemicals was that
petrol was selling at Rs. 1.66 per litre
on 2-11-1973 and it was selling at Rs.
2.78 per litre on 3-11-1973. Superior
kerosene oil was selling at 65 per litre;
it was raised to 85 paise per litre;
with effect from 3-11-1973. What do
they say in the Statement of Objects
and Reasons. They say that it became
necessary to bring about parity in the
price of kerosene and high speed diesel
oil due to widespread diversion of
kerosene for adulteration with HSD
oil. What makes them adulterate HSD
oi] with kerosene?

ME. DEPUTY-SPEAKER: Your
speech sounds like a speech on the
first reading stage.

SHRI JYOTIRMOY BOSU: It is
only a preface. To bring up kerosene
priée because it was used to adulterate
diesel, is untenable. Therefore, we
cannot allow this Bill to be passed.
On the 9th December, there was a
news item in the Times of India which
says that keeping in view the high
level of budgetary deficit this year due
to unanticipated and urgent demands
of an inescapable nature, a series of
measures have to be taken to reduce
the level of deficit. Taxation on
kerosene will bring in Rs. 37 crores.

MR. DEPUTY-SPEAKER: I hope
you are aware of the difference
between the first reading and the third
reading.

SHRI JYOTIRMOY BOSU: You can
educate me on this,

MR. DEPUTY-SPEAKER: I am
educating you.
SHRI JYOTIRMOY BOSU: I will

take your education later; you should
first see my knowledge. When Central
Excise first came, it covereq only
9 items. Today it covers more than
116 items. What have they done?

The target of saving fixed was
Rs. 400 crores, but in actual
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performance, they have not exceeded
Rs. 166 crores, Out of that, the cut
in non-plan expenditure is not more
than Rs. 6 crores and the rest is
through cuts in the develoomental
and social service budget.

I come to the ratio between direct
and indirect taxes. In 1971-72 they
collected Rs. 167 crores by way of
excise on sugar alone, Rs. 123 crores
on kerosene, Rs. 193 crores on
cigarettes and Rs. 84 crores on
unmanufactured tobacco. All these
items are meant for consumption by
the common people. I oppose indirect
taxes because every day they are
increasing the number of items and
the quantity of tax on articles of
common man’s consumption, the
weaker sections of the society, who
are defenceless, because they want to
allow the rich tycoons, the mono-
polists who are their patrons, to g.
untouched. In 1973-74 out of a gross
revenue of Rs. 5113.56 crores, direct
taxes account for Rs. 1314.35 crores
and indirect taxes Rs. 3799.21 crores.
The percentage of direct taxes to total
revenue is 25.7 while the percentage of
indirect taxes to total revenue is 74.3.
Therefore, I oppose this levy on
kerosene  ang petrol, particularly
kerosene, which creates a lot of tard-
ship for the weaker sections of the
society. This House should not allow
the Bill to be passed because it will
work against the majority of the
population of the country, particularly
those belonging to the weaker sections
of the society.

SHRI S. M. BANERJEE rose—

MR. DEPUTY-SPEAKER: You have
not given notice,

SHRI JYOTIRMOY BOSU: Before
the lunch break, the hon. Speaker
made certain observations which
pained me very much. He said, it is
not necessary to give notice. Now
you say, we should have given notice.
What are we to do if we are subjected
to this sort of tantrums from the
Chair?
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MR. DEPUTY-SPEAKER: There is
no question of tantrums. I do not
know what the Speaker said, but it is
the duty of the Chair to contain the
debate within the time allotted so that
the whole thing may not be repeated
again. Our rules are very clear: The
scope in the third reading should be
confined strictly either to supporting
or to rejecting the Bill. We should not
repeat the arguments used in the first
reading. I do not want to prevent
you, but I do not want you to repeat
the arguments again.

SHRI S. M. BANERJEE:
again oppose the Bill.

SHRI JYOTIRMOY BOSU: This is
repetition!

I once

=t vy fomd ( @ier) @ Iavemm
wz177, Fzafagar A fade w7
TEATE | W A | ag faeg e AT
g WX FATAT FT TFAE  ITAN AT
fagTs 1 FLET FT [ATFAT AT
TFEHIAT F TAS WIS 48 fagas g7
FIA |V 5AF! T&LT AZIT S |

IqTEAA AT , 1963 F 7T FIF
aw # ja Fv e £33 w1 af qm faada
H A0T FAT AAT AT AT AT IqAH
g1 wian 6 orw fazet % @aw fase
@A FV AT TAT AMA BT FIE AW
T AG AT | T AHILH FITHAY
ag A & Fa A @S Farx ¥ wraw
qQUE-AATA-TE FHAT ¥ AIAT HAAA
w1 aifa frar g mAd FAS
MoTAoTToFYo H EF TATTAMT ATFEY
5@ F A H AW gaAra fad § | T
FHET FT R AZA FFAT AAT IA@H R Y
N uF A g, AfEfaFd F 99 0%,

it faarT & qF wrEr g 39 F ¢F T4
v wfafafaat w1 aradra it v afafa
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# faar w@, @feT oF sfafafa &
frama agi faar TAT——FE  AT=—
framisiarar  sfafafy faar
fareilfaes & wrwdis Fq4 &
A AYT GAr EEEIfaw 9T
6T ot aadtn &t & @it garr f2a
-7 TG & AT A qF 39
AT T AAT 7EY FT @ & ?

Tw Al ard F fa w7t o &
s F AT TGN g——F AT a7 Ag
FFATAATZ i gy A fewrgadie §-
FNATAT T AL ——37 § Py 2 smvarer
F 55 dq@ fFar snar 3, 335 wER
q1q fawd axarg g wWrg | F Ay
TET 9 FFAT W E-AE F T g1 v
% stea w7y a@t § F1E qeq 78 2, AfwT,
Iaredyy AARA ¥ daifaas fafrez g
ag @qw fwar & fr gostafoar 39
afasfad o 4 wo. ..

MR, DEPUTY-SPEAKER: This
should really be discussed under the
Ministry of Petroleum and Chemicals.

st Aafemd @ 39TeTe qgiEy, A<
FIA JF AT F-WA-WAX AW Fy
Q@ 7 gART AT faAdr ar gasy
A qGTA F AT A} 93A), T
I g AT T A g T afw
ga fazwi e fmiv g ol fadw o9
W 4G Q| §

MR. DEPUTY-SPEAKER: How is
it connected with this Bill?
This is a broader question.

=Y gy fomd - & oy agen W g
f sa fawr &7 swawasar & w&f o€
& for QY gl 1 v <@ <@g Aafe sw
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FIT F awaar At I Togv qe
g7 qZATEIT 5 $7 &7 76T g 47 |

a1 gaw w21 a8 § fF g fmar
I wfawfaa 3o %1 Feemads § &t
%T F1 AY7 3 wfqwma ¥ =faF 7
gIATE | ZTAT, BT, AAQHT A7 TgT TF
Fifgra gfgaa § W qifqaq
afqaq ¥ feat aefafeeza sy g fF
TIR ag} TAFT AFATT 7797 F |

MR, DEPUTY-SPEAKER: How does
it come here?

st my fomd © ITETH AEET,
9 741 379 IO {Y @ & | F @R
FT TGN, SFECUT § AL qRT Fvav
i uF 33 fgAz & woe) 91T @ &
fag aft AR AHF L @ g, ITH.
TE H FI AT @E | AT T R A
LT T——FH A A F8q ! H 40
FASTIATTAARTATA FLLET § AT
or9 sEYEeE gl TR & | AL AT wey
faee & qifeq & |fag

TOT ITAfFAT HIT AEST FT 3
sfaga qx azr asar & AT feaq
afras mrfe 2o # ag agq Fbafafas
2 . o < g wfAwa &, a7 agt #41 F@ &1
FAT & | w09 G 97 # I d@A Fay
& 99 FT sqAREA 19 2 GG A E |
fowreade ¥ wigE T ATIDT F qoar
Gar #17 @1 feedwe & faawr &g
g wifge | Fm SO AT oA
grm, wr grzedrs e &1 A gnm,
FaTATATFT ATAEIT, Fora Fr Mg g
Tq H Y WY gr WrE -srarey
FRATAT FRETO & NaqergI @
3T Y we ¥ foret & us FQuAT
AT FE FT GeH F G E——TAY, FTAET
T Fatia, A A=BY a® § AT &
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fF w717 09 § 418 arg oA
ATTZIAT &, 6 THE &1 19 IST @
A AT F AAHIT T 6 97 §E A
FA NI FE, AffT zawr fae fear
3T E 1 TTAWE 6 9T FT Y T o
frdresdl, Fradsq #iT awmid F3
i

37 fe7 53 & qifamd 331 & fyerw
FIgT AT @ AT, fedt g afafaes
& ggifoaw fafaezz 3 q@ faemer wit
Igid  mwatas fzar & fF arfamg
fagas =1 @1 & 1 AT 3FET AT gl
a1 o AT AFRT F FIT OF A
T faard g | 99 T 39 7 "
SAAT I AT A TG @ Wifw FEfor
FaXH F1E 3 AT WY g1 oawar v
ITFT A T T7A7 9T graAM FIK
FEAARTAT NI FT ACFT @ T8
faaFr d@ o TG FTJT TT @A ar
F AEAT FRAT § T AGFT A
arfaes agf g f qtaar & . Tar
EF AT F TEH HGH FT A IIAT
AT g, 40 FAT TIAT ST g AT
Fafa gl @1 & ITH /T AF FL7
FqAT 37 SIFT § FOE 9rd quTa
FLATE |

MR. DEPUTY-SPEAKER: The
Minister.

SHRI YESHWANTRAO CHAVAN:
Nothing.

MR. DEPUTY-SPEAKER: The
Minister has nothing to say in reply
to these things.

The question is:

“That the Bill be passed.”
The Lok Sabha divided:
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Division No. 161]
LR
AYES

Arvind Netam, Shri
Bajpai, Shri Vidya Dhar
Balakkrishniah, Shri T.
Barman, Shri R. N.
Barua, Shri Bedabrata
Basappa, Shri K.

Besra, Shri S. C.

Bhagat, Shri H, K. L.
Bhargava, Shri Basheshwar Nath
Chandra Gowda, Shri D. B.
Chaudhari, Shri Amarsinh
Chavan, Shri Yeshwantrao
Chawla, Shri Amar Nath
Chhotey Lal, Shri

Chhutten Lal, Shri

Darbara Singh, Shri

Das, Shri Anadi Charan
Das, Shri Dharnidhar

Daschowdhury, Shri B. K.

Deshmukh, Shri K. G.

Dharamgaj Singh, Shri

Dixit, Shri G. C.

*Dutta, Shri Biren

Engti, Shri Biren

‘Ganesh, Shri XK. R.
‘Godara, Shri Mani Ram
Goswami, Shri Dinesh Chandra
Gotkhinde, Shri Annasaheb
Hansda, Shri Subodh
Kailas, Dr.

Kapur, Shri Sat Pal

Kaul, Shrimati Sheila
Kinder Lal, Shri
Kotrashetti, Shri A. K.
Lakkappa, Shri K.
Mahajan, Shri Y. S.-
Malaviya, Shri K. D.
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Malhotra, Shri Inder J.
Mandal, Shri Jagdish Narain
Maurya, Shri B, P.

Mishra, Shri G. S.

Naik, Shri B. V.

Negi, Shri Pratap Singh
Oraon, Shri Tuna

Painuli, Shri Paripoornanand
Pandey, Shri Krishna Chandra
Parikh, Shri Rasiklal
Paswan, Shri Ram Bhagat
Patel, Shri Arvind M.

Patel, Shri Natwarlal

Patil, Shri Anantrao

Peje, Shri S. L.

Raghu Ramaiah, Shri K.
Rajdeo Singh, Shri

Ram Surat Prasad, Shri

Rao, Shri K. Narayana

Rao, Shri Nageswara

Rao, Shri P. Ankineedu Prasada
Rudra Pratap Singh, Shri
Sadhu Ram, Shri

Samanta, Shri S. C.

Shankar Dayal Singh, Shri
Sharma, Shri Nawal Kishore

Shashi Bhushan, Shri
Shastri, Shri Biswanarayan
Shenoy, Shri P. R.

Sher Singh, Prof.
Shivnath Singh, Shri
Shukla, Shri B. R.

Sinha, Shri Nawa]l Kishore
Sohan Lal, Shri T.
Thakur, Shri Krishnarao
Tiwari, Shri R. G.
Virbhadra Singh, Shri
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*Wrongly voted for AYES.
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Division No, 16]
NOES

Bade, Shri R. V.

Banera, Shri Hamendra Singh

Banerjee, Shri S. M.

Berwa, Shri Onkar Lal

Bhattacharyya, Shri S, P.

Bhaura, Shri B. S.

Bosu, Shri Jyotirmoy

Chandrappan, Shri C, K.

Chittibabu, Shri C.

Dhote, Shri Jambuwant

Halder, Shri Krishna Chandra
Hazra, Shri Manoranjan
Krishnan, Shri E. R.

Limaye, Shri Madhu
Mavalankar, Shri P. G.
Mehta, Shri P, M.

Mohammad Ismail, Shri

Mukherjee, Shri Samar
Parmar, Shri Bhaljibhai

Pradhan, Shri Dhan Shah
Saha, Shri Ajit Kumar
Saha, Shri Gadadhar
Sezhiyan, Shri

Solanki, Shri Somchang
Subravelu, Shri

Yadav, Shri G. P.

MR, DEPUTY-SPEAKER:
result* of the division is:
Noes 26.

The
Ayes 74;

The motion was adopted.

114.28 hrs.
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CODE OF CRIMINAL PROCEDURE
BILL—contd.

MR. DEPUTY-SPEAKER: Now we
move to item No. 10 where we are in
for a fairly confused operation, and
I would request the members to
kindly listen to me so that we can
move steadily ang avoid a lot of con-
fusion,

On the last occasion. the discussion
on this Bill, the Cods of Criminal
Procedure Bill, was adjourned by a
motion of this House. In the begin-
ning. the Minister for Parliamentary
Affairs who moved this motion, want-
ed an adjournment on the ground that
clause 125 of the Bill would be re-
considereq by the Government, but,
ultimately, the motion did not specify
any clause. It only wanted an
adjournment of the motion. The
amendment of Mr, Madhu Limaye
was that the adjournment should be
to re-open discussion on certain
clauses. That was negatived,

Shri Ram Niwas Mirdha will now
move the motion to resume the dis-
cussion on this Bill. When that is
adopted, there are quite a number of
motions for rescission of the decision
on the last occasion. If any of the
motions for rescission js adopted by
the House, then the effect would be
that that particular clause in respect
of which a rescission motion has been
adepted and all the amendments that
were negatived on the last occasion
relating to that clause become alive
again and the whole clause and the
amendments on the last occasion are
again a subject of discussion. If
there has been an amendment that
was accepted by the House on the
last occasion, the decision of accept-
ing that amendment also becomes
defunct. The amendment is again
subject to discussion and over and

*The following Members also recorded their votes:
AYES: Sarvashri Yamuna Prasad Mandal and K. Gopal.
NOES: Sarvashri Bhogeshwar Jha and Biren Dutta.
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above that, there are fresh amend-
ments which the Members have given
notice of. Those amendments will be
moved and they will be re-discussed.

Now, Shri Ram Niwas Mirdha.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): I beg to move:

“That the debate on the Bill to
consolidate ang amend the law
relating to Criminal Procedure, as
passed by Rajya Sabha, which was
adjourned on the 3rd September,
1973, be resumed now.”

MR. DEPUTY-SPEAKER: Now, the
question is:

“That the debate on the Bill to
consolidate and amend the law
relating to Criminal Procedure, as
passed by Rajya Sabha, which was
adjourned on the 3rd September,
1973, be resumed now.”

The motion was adopted.

MR. DEPUTY-SPEAKER: Now, we
take up the motions for rescinding
the decision. There are quite a num-
ber of them here. The first is in res-
pect of clause 41. There is a motion
for rescission, No, 311, by Shri Dinesh
Joarder. Shri Joarder is not here.
He is not moving it and the question
does not arise.

wt Ay fand (a1 ) : Sureme
EET, 3 F Ak ¥ qAF TF g
FETE | AT FT T R fF T gwHT
125 &1 31 7 qAfg= ¥ fag &
STET AT ¥9 9% gF agw gs A7 Wi
TNFT AT F FAL A A qF AN
T g, q7 I gAY qg gHATAr gHT
a1 f5 125 X gw @iETR F7 F
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o dame &1 i aud fr o F=ay
F IR @iaaR ¥ fod qw A
& 9 |

MR. DEPUTY-SPEAKER: Let us
come to that clause. On Clause 41,
Shri Joarder is not here. The Re-
scinding Motion is not moved. So,

the decision of the last occasion
stands,

So, Clause 41 stands part of the Bill.
Again as regards clauses 45 and 57.
Shri Joarder is not here. The re-
scission motions are not moved.
Clauses 45 and 57 stand part of the
Bill as on the last occasion. Then, on
Clause 106, Mr. Madhu Limaye,

Clause 106—(Security for keeping the
peace on conviction.)

=t A fomd  w©®y AN a7 w7
FHAT &1 1 AR &1 4 F1feT F @gew A
TFT F AT AT IAAQT FAT AT I
F w7 o seat @ &7 qifzg
fear § sa% sox AFTE Fur g€ 2
125 & ATF S99 HI QAT 10 |
gafed a3t fagré agaa =1 z=mme
T F 97 @ & 917 0 afHz
q7 THT F HHA 99 QAT F7
AT T TAF T fHar strx ) @ GO
AT wfaat & Mg WdAr oo
I beg to move:

“That the decisions of the House
in respect of Clause 106 of the Code
of Criminal Procedure Bill, 1972, as
passed by Rajya Sabha, and the
amendment moveq thereto, made
on 30th August, 1973 be rescinded.”
(288)

MR. DEPUTY-SPEAKER: Shri
Joarder is not here. I will put your
motion to the House. It has to be

taken clause by clause,
=it wg fomd - WU ag qRE R
& # geqra 99 & qrg F 77 07

MR. DEPUTY-SPEAKER: I am
concerned with the procedure here.
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=t 7 fawy : SwEmy wERA,

T FT T@ AT AT H AT AZ @Y
qIA FET AR )

MR. DEPUTY-SPEAKER: If you

come with certain definite question of
procedure I will take note of that.

=t A fawy Qi S g 99
FT FAT g7

MR. DEPUTY-SPEAKER:
know; it is for them to say.

I don’t

=t 7y fond : 3E T #1 HF
ar fsm 1 wg a1 @ fagrs agwa &
9% @W FT T | I§ WA Ig a7
AT 4T :

They said they are agreeable to

reopening these clauses.
M o Jifer ¥ mew FwAT
gy 1
MR, DEPUTY-SPEAKER:
you move the Motion,. ., .

Unless

ot wq ol - A9 a1 g fRar §
g Y qEqTET F UF §TF FAT AMEh |

MR. DEPUTY-SPEAKER: I am
concerned with Clause 106; you have
made certain submissions, Mr, Madhu
Limaye. Kindly sit down, Don’t add
to the confusion further. You have
made your observations.

SHRI MADHU LIMAYE: I
overall agreement,

MR. DEPUTY-SPEAKER: It is on
record. If the Minister wants to say
anything he may say.

said,

SHRI RAM NIWAS MIRDHA: Well.
Sir, I am not aware of the agreement
in this respect. I have checked up
with my hon. friend in that respect.
Actually, as you yourself mentioned,
that motion for reopening certain
clauses moved by Mr, Madhu Limaye
was negatived. I would again request
hon, Members.. .

AGRAHAYANA 20, 1895 (SAKA)
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ot my fomd - AU TAOS &
37 F4 WA W% § 1 =NET A13T
F FAMAT A4, I IF FF 9C q2A
FT I @I AT | IATH AIITT
ST aunie #1 fawa qr agc §T qEAE
F fagr g1 W waa@ wwwRw
a1 (@99)

MR. DEPUTY-SPEAKER: Mr.
Joarder is here now. Mr. Joarder,
we are now in Clause 106. We have
passed the others. Now, with respect
to Clause 106 you have got a motion.
That number is 313.

as Mr.
want to

This is the same motion
Madhu Limaye’s. Do you
speak on this one?

SHRI DINESH JOARDER (Malda):
Sir, I have given my motion for res-
cinding the discussion.

MR. DEPUTY-SPEAKER: Mr.
Joarder, I have explained about it at
the beginning. Why don’t you listen
to me?

SHRI DINESH JOARDER: I am
listening to you.

MR. DEPUTY-SPEAKER: You were
not in the House in the beginning.
That is why there is confusion. If
your rescinding motion is accepted,
the Clause and all the amendments
given notice of on the last occasion
which were negatived become alive
again. And any new amendment
which is given notice of to that clause
may be moved and then the whole
clause and the amendments can be
discussed. Otherwise, there is no dis-
cussion,

Therefore, I shall put your motion
and that of Shri Madhu Limaye for
rescinding the  discussion. If the
House accepts it, then you can speak.
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MR. DEPUTY-SPEAKER: Why are
you so excited? Why can’t you be
calm? Why don’t you sit qgown?
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MR. DEPUTY-SPEAKER: I have
been listening to you all the time.
Why don’t you listen to me? If you
do not get anything out of them, what
can I do. I am here to regulate the
proceedings.

SHRI JYOTIRMOY BOSU: At the
same time, the Government has given
a categorical assurance. Is that ful-
filled?

MR. DEPUTY-SPEAKER: Now, I
shall put the Motions of both Shri
Madhu Limaye and Shri Joarder...
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SHRI P. G. MAVALANKAR
(Ahmedabad): Sir, I rise on a point
of order.

MR. DEPUTY-SPEAKER: I shall
listen to you all. Kindly sit down.
Unless the decision of the last occa-
sion is rescinded, how does the dis-
cussion arise? You want to speak on
the need to rescind. All right. You
can speak. But, kindly be brief.

SHRI1 DINESH JOARDER: Sir, the
discussion on Clause 106 has already
been made by the House a few months
back in the last session. But, at that
time, we failed to impress upon the
House certain salient features on
which we placed some amendments
to that Clause. That is why, again,
we want to place before the House
some suggestions. Also we want to
impress upon the House that certain
things in clause 106 have been incor-
porated, they will not only curtail the
democratic rights of the individual
people but also all sorts of political
movements—trade union movements,
peasant movements—are going to be
curtailed. Under sub-clause (1) of
Clause 106, a bond has got to be exe-
cuted for any offence punishable
under Chapter VIII of the Indian
Penal Code. In chapter VIII of the
IPC there are several sections relat-
ing to maintenance of peace and
tranquillity, ang they relate mainly
to holding of meetings and other
similar political and democratic move-
ments. If the clause is passed as it
is, then it will have a wide-range
effect on all those democratic rights
including the holding of political
meetings and other democratic rights
of the trade union and peasants’ move-
ments and these will all be curtailed.
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So, T want that the House should
reconsider the whole matier in a very
imgartial manner and give a second
thought to the whole matter. In these
circumstances, 1 request the House
that the discussion on this clause
should again be resumed and the dis-
cussion already helgd in the last session
should be rescinded. I would also
request the hon, Minister to show
some spirit of accommodation so that
improvement could be made in that
clause and certain of our amendments
may also be accepted.
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MR. DEPUTY-SPEAKER: Before
the hon. Minister replies, since Mr.
Limaye has repeated it again and
again and he is very agitated about
it, I would expect the hon, Minister
to say whether there has been any
such agreement at all. I do not know,
That point should be made clear first.

SHRI K. NARAYANA RAO
(Bobilli): We would like to know
on what points there has been agree-
ment. It is not @ general agreement.

MR. DEPUTY-SPEAKER: He has
mentioned this point, and so, it has
to be settled first. Let the hon.
Minister of State in the Ministry of
Home Affairs or the Minister of Par-
liamentary Affairs clarify the posi-
tion. He has again and again men-
tioned that there has been an agree-
ment. So, let that be settled first.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU-
RAMAIAH): At this distance of time,
you will pardon me for saying this, I
do not recollect it; if only Mr. Limaye
had come to me half an hour before
and told me, I might have recollected
something.

Personally, to be very frank and
very honest, I do not remember what
happened at that time. Therefore, I
do not want to stand on a formality.
1 am persuading my friend. We do
not want to stand in the way. Gov-
ernment will finally take whatever
view they want to. We do not stand
in the way on a technical point. I
really do not remember what hap-
pened last time,
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SHRI DINESH JOARDER: In that
case, no discrimination should be
made. I had given some amendments.

MR, DEPUTY-SPEAKER: Each
time, we are trying to break through
the fence and get into something else.
Let us go systematically. Would the
Minister like to say something on
this? - e a

SHRI RAM NIWAS MIRDHA: The
intention is that these clauses should
also be debated and hon. members
should have their say on them. Per-
scnally T would have no objection if
ycu reopen them.

MR. DEPUTY-SPEAKER: I shall
ncw put motion No. 288 to vote.

The question is:

“That the decisions of the House
in respect of clause 106 of the Code
cf Crimina) Procedure Bill 1972, as
rassed by Rajya Sabha, and the
amendment moved thereto, made on
30th August, 1973 be rescinded”.
(288)

The motion was adopted.

MR. DEPUTY-SPEAKER: The
whole of clause 106, and the amend-
ments moved af that time and nega-
tived become live. There are more
amendments to be moved, given notice
cf by Shri Joarder and Shri Limaye.

SHRI MADHU LIMAYE: I beg to
move:
Page 33, line 11,—

omit “with or
ties,” (294)

without sure-

Page 33, line 12—

for “three years”
‘‘one year” (295)

substitute

Page 33, line 18,—
omit “or committing mischief”
(296)
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SHRI DINESH JOARDER: I beg to
move: '

Page 33, lines 14 and 15—
omit “punishable under Chapter

VIII of the Indian Penal Code,”
(324)

Page 33,—
omit lines 20 and 21. (325)
SHRI S. M. BANERJEE (Kanpur):.
Since the hon. Minister has very
kindly agreed that he will have ng.
objection.. .

MR. DEPUTY-SPEAKER: The
House has agreed to reopen it.
SHRI S. M. BANERJEE: M;

request is only this: let us first adopt
all the motions for rescinding.

MR, DEPUTY-SPEAKER: That is
very irregular.

SHRI DINESH JOARDER: That
would be easier,
MR. DEPUTY-SPEAKER: If you

do that, it will put the whole proce-
dure topsy-turvy,

Not

SHRI DINESH JOARDER:
topsy-turvy.
MR. DEPUTY-SPEAKER: There

cannot be a blanket decision that all
the decisions on the last occasion
should be rescinded.

SHRI K, NARAYANA RAO: It is
unfair also.
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‘MR. DEPUTY-SPEAKER: I abso-
lutely rule that we should proceed
clause by clause steadily. Do you
want to speak on this?

SHRI MADHU LIMAYE: Why not
take the motions?

MR. DEPUTY-SPEAKER: It cannot
be.

ot w9 fawg : I wErRE, O9g
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SHRI BHOGENDRA JHA: If you
decide by seyen, eight, 10 or 12 res-
cinding motions to be adopted, then
the discussion will be limited to that,
and we wil] expect the Treasury
Benches to accept the amendments
also in the light of our previous
agrepment.  (Interruptions) Let us
save the time. '

MR. DEPUTY-SPEAKER: Order.
please. Listen to me. I appreciate
this; I appreciate your anxiety to
save the time of the House All that
I understand by what you are trying
to submit is, instead of going through
each clause, step by step, as we should
do, if there can be an agreement bet-
ween the Government and the Oppo-
sition leaders that only in respect of
certain clauses, they should be opened
and discussed and they need not move
the rest, then, the time of the House
may be saved, ~

SHRI BHOGENDRA JHA: That is
the purpose.

MR, DEPUTY-SPEAKER: But hoWw
can we do it now?

SHRI BHOGENDRA JHA: By a
rescinding ‘motion.

MR, DEPUTY-SPEAKER: Unless
you meet quietly somewhere and dis-
cuss and agree and come before me,
you cannot do it now.

SHRI MADHU LIMAYE: Let us
adjourn for half an hour,

MR. DEPUTY-SPEAKER: That will
be a most unusual thing to do. I do
not know. (Interruptions) I cannot
do anything here. As far as I am
concerned, if only we go quickly,—
this one we reopen and discuss and
the next one we do not want to
reopen—all right, do not take up the
rescission— and if it remains like tha¥
we can do that way also.

-
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SHRI S. M. BANERJEE: In that
ease, let us ascertain the views of the
hon. Minister. All the rescinding
motions are before him. Let him
say.

SHRI RAM NIWAS MIRDHA: 1
will not be in a position to accept any
amendments the hon, Members have
moved on the clauses that they want
to reopen now. The only thing that
I ccnceded was that in case the hon.
Member want to debate or re-debate
the clauses which they are interested
in, there can be a debate, but I will

not be in a position to accept the
amendments.

MR. DEPUTY-SPEAKER: Then
there is no way out.

SHRI S, M. BANERJEE: In that
case, the discussion will be futile,
because, why should we discuss at all.
We are not here to strain our lungs.
If he is not going to accept any
amendment, what is the use of having
this rescinding motion?

MR. DEPUTY-SPEAKER: I cannot
agree more with Mr, Banerjee that
we have to save energy in this coun-
try and even lung energy has to be
saved. Now, Mr, Joarder; you may
reopen clause 106.

SHRI DINESH JOARDER: Indepen-
dently; clause by clause?

MR. DEPUTY-SPEAKER: One by
one. We are confined to clause 106.

SHRI DINESH JOARDER: Clause
106?

MR. DEPUTY-SPEAKER: Yes,

SHRI DINESH JOARDER: I think
this will take us to nothing. The
Minister is consulting the officials. I
think some result will come in.

1 have moved amendments 324 and
325 to clause 106. Amendment No.
324 reads:

“Page 38, lineg 14 ang 15—
omit “punishable under Chapter
N VIII of the Indian Penal Code,”
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In chapter VII1 of the Indian Pena}
Code punishment for an attempt for
breach of peace or creating some at-
mosphere in which peace will be
threatened has been provided. In the
present day conditions of spiralling
prices and foodgraing shortage and
the attitude of the ruling party to-
wards democratic, trade union move-
ments and situations such as the 1A
lock out, vast masses of people are
discontented with the present rule of
the Government. It ig likely that often
people will try for tha restoration of
their democratic rights by way of
launching movements either through
politica] parties or through trade union
movements or peasant movements. In
that case, Government would be put
in a tight position and that is why
they want thig clause. They will say
that peace will be threatened and that
means any kind of political movement
will be curtailed by these provisions.
Clause 106 says:

“When a court of Session or Court
of a Magistrate of the first class con-
victs a person of any of the offen-
ces specified in sub-section (2) or
of abetting any such offence and ‘s
of opinion that it i3 necessary to take
security from such person for keep-
ing the peace, the court may....

order him to executive a bond....".

That means that every political worker
will henceforth be asked to execute a
security bond for keeping peace, and
very often he will be at the mercy
of the police officer or executive ma-
gistrate or administrators in collabe-
ration with the ruling party.  This is
a dangerous clause.

Some other offences have laso been
mentioned in clause 106. That is how
political movements, or trade uniom
movements or peasant movements are
sought to be curtailed by this clause.
This provision should be omitted. That
is why I have moved my amendment
No. 324.

My next amendment, No. 325 szeks
to omit lines 20 and 21 on page 33
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The lines I seek to omit read: “any
other offence which caused, or wag in-
tendeq or known to be likely to cause.
a breach of the peace.” 'This should
be omitted. We should have democra-
tic rights guaranteed to our people in
a democratic society. Trade union and
peasant movements should also be
allowed to play their part, so that
‘they may not come under the purview
of this clause.
to accept these amendments.

15 hrs.
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MR. DEPUTY-SPEAKER: In order
to facilitate discussion, I want a clari-
fication before the Minister replies.
The Minister hag just now made the

remark that he was not going to accept
any amendment. ...

SHRI S. M. BANERJEE: He was not
serious.

MR. DEPUTY-SPEAKER: .. .but,
ﬂ?en, he is prepared to listen to the
discussion. Now, what I would like
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tg bring to the attention of the Minis-
ter is this. On the last occasion, a
number of amendments were moved
by the Government and, naturally,
they were accepted by the House, ard
some amendments moved by the pri-
vate members from the opposition
were also accepted by the Government.
Those amendments are again to be put
to the House. Would it mean .ghat
you are not going to accept those ‘also,
that you are not going to accept’ any
amendment? You can clarify that
point now.

SHRI K. NARAYANA RAO: Then
the provision will remain as it ori-
ginally stood.

MR. DEPUTY-SPEAKER: He has
said that he is not going to accept any
of these amendments. So, I want him
to clarifv the position.

SHRI RAM NIWAS MIRDHA: What
I have said was that all the amend-
ments that have now been circulated
by the hon. Members to these clauses,
I would not be in a position to accept.
As you have yourself said at the be-
ginning, all these clauses and the am-
endments, whether moved hy Govern-
ment or by private members will have
to be put to the vote again. I will
crave your indulgence and request you
to put them so that the clause will
emerge out of this as it originally stood.

SHRI BHOGENDRA JHA: 1 suppose
those amendments which were accep-
ted in the last session, they are not
going to be opposed by Treasury
Benches.

SHRI RAM NIWAS MIRDHA: Cla-
use 106, as was admitted by hon. Mem-
bers, is for security for keeping of
peace on conviction. It is not some-
thing which is done to prevent a per-
son from commiting a breach of peace,
But it comes in when a court of ses-
sions, or a court of a Magistrate of
the First Class convicts a person. The
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n}agistrate in this case means a judi-
cial .magistrate and not an executive
magmt;ate, as in the other security
provision section 107. So all he feacs
that the hon. Members have are, in
my qpinion, not well-founded. These
provisions will be invoked by the
courts in very special circumstances,
and for reasons to be recorded thereon.
I do not think they are going to be
misused, Therefore, I am not in a
position to accept any amendment.

SHRI DINESH JOARDER: Who are
the persons going to be convicted
under this clause, It will be a person
who is connected with the politicat,
trade union or peasant movement.
They will not be concerned with peace
and tranquility. They will be the
wrost sufferers under this provision, if
you pass it in toto without any am-
endments.

MR. DEPUTY-SPEAKER: I will now
put all the amendments to clause 106
to the vote of the House.

The Amendments Nos. 147. 294, 295,
296, 324 and 325 were put and mega-
tived.

SHRI K. NARAYANA RAO: Last
time when we considered the clauses,
ag you correqtly pointed out, some
amendments moved by the Govern-
ment and the opposition were adopted.
Am I to understand that we are now
going to adopt clause 106, as it origi-
nally stood, as originally passed by
the Rajya Sabha, without any of those
amendments which were adopted last
time

MR. DEPUTY-SPEAKER:

That is <

the point. Naw there is no amend-
ment to this clause which has been
accepted.

The question is:

“That Clause 106 stand part of the
Bill.”

The motion was adopted.



269 " Code of

Clause 106 was added to the Bill.

‘Clause 107— (Security for keeping
the peace in other cases).

MR. DEPUTY-SPEAKER: We now
take up clause 107.

Mr. Dinesh Joarder, are you moving
Your rescission motion?

SHRI DINESH JOARDER: Yes.

I beg to move:

“That the decisions of the House
in respect of Clause 107 of the Code
of Criminal Procedure Bill, 1972, as
passed by Rajya Sabha, and the
amendments moved thereto, mmade
on 30th August, 1973 be rescind.”
(3149

MR. DEPUTY-SPEAKER: The ques-
tion, is:

“That the decisions of the House
in respect of Clause 107 of the Code
of Criminal Procedure Bill, 1972, as
passed by Rajya Sdbha, add the Nh-
endments moved thereto, made on
30th  August, 1973 be rescinded.”
(314)

The motion was adopted.

MR. DEPUTY-SPEAKER: Now,
there is only one amendment which
is to be moved by Shri Dinesh Joarder.

SHRI DINESH JOARDER: I beg to
move:

Page 33, line 33,—

for “one year” substitute “three
months” (326)

SHRI RAM NIWAS MIRDHA: There
is amendment No. 127 which I am ac-
cepting.

MR. DEPUTY-SPEAKER: As I said
all these amendments will be put to
the vote of the House. The only thing
is that if the Government wants to
accept any particular amendment, they
must say that they want a particular
amendment to be put separately.
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SHRI DINESH JOARDER: I would
like to say a few words on my am-
endment.

Clause 107 says:

‘“When an Executive Magistrate
receives information that any per-
son is likely to commit a breach of
the peace or disturb the public tran-
quillity or to do any wrongful act
that may probably occasion a breach
of the peace or disturb the publi:

transquility and is of opinion that
there is sufficient ground for pro-
ceeding, he may, in the manner herc-

inafter provided require such per-
son to show caus¢ why he should

not be nrdered to exective a bond
with or without sureties, for keep-
ing the peace for such period, not
exceeding one year, as the Magis-
trate thinks fit.”

Here, the provision is different from
that of clause 106. An Executive
Magistrate on receiving information
can ask  person to execute a bond
with or without surety for keeping
peace for such period, not exceeding
one year.

Why one year? In most of the cases,
we have seen that for certain actlvi-
ties on both the sides, a breach of
peace may occur or gn apprehension
for a breach of peace may come in.
But it does not last long. The tension
may be for three or four or five days
and, thereafter, the tension subsides
and the peaceful atmosphere jg resto-
red. Why a period of “one year” has
been provided here? A person has got
to execute a bond for keeping peace
for one year. That means, you are
going to curtail his democratic rights,
his free movements. That will be a
psychological restraint, a psychological
curtailment of his democratic rights.
That will always play in his mind.
So, for one year, he will be in his an-
xious mood and he will not be a free
man if he is to execute a bond for
one year. For what purpose? For
keeping peace in future. There might
be a likelihood of a breach of peace
or an apprehension of a breach ol
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peace. There may be actually no
breach of peace. Here it is termed,
“When the executive magistrate re-
ceives information that any person is
likely to commit a breach of the peace
or disturb tihe public tranquility...”.
No offence is committed; simply there
is an apprehension; there might not
be a commission of any offence; only
for the likelihood that a breach of peace
may occur or the public tranquility
may be disturbed; for that apprehen-
sion, for that likelyhood, a person has
got to execute a bond of one year.
For one year he will be under a state
of suspension from taking all sorts of
democratic activities. I submit that.
in place of one year, instead of bina-
ing down a person for one year for
keeping the peace and putting this
mental torture on that person—on the
last occasion I had moved that this
Clause should be omitted entirely or
redrafted afresh so that democratic
rights may not be curtailed but the
House rejected my suggestion; so, I
do not repeat those arguments—, in-
stead of one year, the period, at least
for the sake of satisfaction of the Gov-
ernment, should not be more than
three months. Within three months
the entire situation nfay ba dbanged;
peaceful atmosphere may be restored;
the reason for the apprehension or
likelihood of the breach of peace may
be removed. Therefore, ‘not more
than three months’ may be adopted in
place of ‘one year’. I request the hon.
Minister to accept this amendment.

SHRI BHOGENDRA JHA: This ig a
Clause which, during British rule, was
used against freedom fighters and
which, thereafter, ig being used against
the working class; peasantryv agricul-
tural labourers and even Government
employees. This section is a powerful
weapon in the hands of land lords and
capitalists and is used against the
working class. The recent exam-
ple is that, in my constituency, a single
Lok Sabha constituency, about 7,000
peasants and agricultural labourers
are being proceeded against under this
section—from one village, about 300
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or 400 persons are proceeded against.
The only offence commnitted by them
was that they wanted to implement
the agrarian reform laws enacted by
the ruling Party, passeq by Parlia-
ment. For that, 7,000 persons in my
constituency are being proceeded
against in the last three or four or
five years. Throughout the country
this section has been utilised by the
exploiting classes. During discussion
in the Select Committee, I was very
much delighted, even some Advocates
General suggested that this Clause
should be done away with; they agreed
that this Clause could be deleted.
There would be no danger to any law
and order if thig Clause is deleted
because this ig not for commission of
any offence or crime: this is not for
any offence or crime that a person has
committed or even is going to com-
mit; there is only information that any
person is likely to commit g breach
of the peace or disturb the public tran-
quility or to do any wrongful act that
may occasion the breach of peace.
Under this, anyone and every one can
be_ included. Money-lenders, land-
lords and black-marketeers are never
proceeded against under this section.
Therefore, it will be better if this is
done away with. We made efforts in
this direction in the Select Committee
and outside and also in private dis-
cussions, but we have failed.

And the true class character ot this
government of the capitalist class de-
fending the interests of the exploiters
is clear as it is not prepared to delete
this secfion. But the amendment here
is to limit it, that is, if there is any
apprehension or any danger, and the
danger is not for a longer period. So,
it this amendment is accepted, I do
not think much harm wil] be caused.
Though the Minister says that he cen-
not accept it, I again request that this
amendment be accepted.

Y mTo WMo FE WA,
S gRT 107 & 7z 1T 106 ¥ AT
SrTEETTE Y 107 ¥ ¥ i oa fely
Faqas Az #y sfaar faw f5
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qursr 3 fe w1t safeg qfrwifea wa

] ..

Here Sec. 106 is the Sessions Judge
or the Magistrate of the First Class.
But here it is the Executive Magistrate,

gAR Wgi agdiagie gl@ § a
cafzg afagz 19 & 97 ¥ g
# gfsfoaa qraz Far s At &1 w1
39 B FEAAAT Aig F) O Fray safsa
FEAAGIALIATITH FZ qFATR

f& 39 #r IqmAg @ g A I &

araaT § f& 59 g9 71 §¥9T @A

AF g 1 9 FfTFETTIFAT

fag w3t qt 7 107 § =g g1 WT |

JHIAA T 6 T %1 4T T 81 & (9T 4

A T F7TAG AL Fr & @Y IF AN

X FTaT g2 AT | TATAT T@ W Jy o

2

a3 et sdorfasr dfadz
e fady f gevren 3 fie ®1 aafe
af et W w397 a1 1% warfva faapsy
FUAT. ., T q9q7 (@R HIE TE FE
Fom, . faw  Frfewiza w2 frar 3,
zafan arAT SreeT F T d9gT w7 &
|AUGT FQE |

SHRI SAMAR MUKHERJEE
(Howrah): I myse}f was a victim of
this Section, Section 107 during the
British period and I wag convicted
and sentenced to one year imprison-
ment. This is such a section which
will be used by the Government
against all of us,

SHRI RAM NIWAR MIRDHA: This
clause was debated extensively in the
House as also in the Joint Committee
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and the consensus was that the
clause, as amended, at various stages,
should stay. It will be very difficult
to delete it or to accept the amend-
ments. The fears of the hon. Members
are not correct because there are a iot
of safeguards that have been provia-
ed now. The clause, as at present dra-
fted is a considerable improvement on
the previous one and therefore, the
fears that have been expressed here
are not justified. I am not in a posi-
tion to accept the amendments.

MR. DEPUTY-SPEAKER: Now, I
will put amendment No. 127 of Mr.
Gautam to the vote of the House. The
question is:

Page 33, line—32,—

Omit “with or without sureties,”
(127). i

The motion was adopted.

MR. DEPUTY-SPEAKER: Now I
will put the rest of the Amendments
Nos. 118, 136, 148 149, 150, 194 and
328 to the vote of the House.

Amendments Nos. 118, 138, 148, 149,
150 194 and 326 were put and nege-
tived.

MR. DEPUTY-SPEAKER: Now the
question is:

“That Clause 107. as
stand part of the Bill.”

amended,

The motion was adopted.

Clause 107, as amended, was added to
the Bill.

SHRI BHOGENDRA JHA: I Hope
this will be deleted from the follow-
ing clauses, and conseguential ¢hanges
will be made accordingly.

SHRI RAM NIWAS MIRDHA: We
are considering clause by clause. We
will see when we come to the clause.
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* MR. DEPUTY-SPEAKER: It is
quite obvious. If any amendment is
accepted, any consequential change
flowing from that unless it is parti-
cularly negatived by a decision of
the House, follows. We have many
oither amendments to consider. Cer-
tain amendments are negatived, and
because they are negatived they are
not there. Now, so far as Mr. Jha's
point is concerned, any consequential
matter, flowing from the amendments
accepted by the House, I think, is ob-
vious.

4 SHRI RAM NIWAS MIRDHA: Not
in a way to affect the other clauses.

Clause 108—(Security for good beha-
viour from persons disseminating
sectiong matters,

MR. DEPUTY SPEAKER: We will
now take up Clause 108. There are two
rescinding motions. Shri Madhu
Limaye, Shri Joarder. Shri Joarder’s
amendment is the same as Shri Madhu
Limaye's amendment, that is No. 289.

SHRI MADHU LIMAYE: I beg to

move:

“That the decisions of the House
in respect of Clause 108 of the Code
of Criminal Procedure Bill, 1972,
as passed by Rajya Sabha, and the
amendments moved thereto, made
on 30th August, 1973 be rescinded.”
(289)
MR. DEPUTY-SPEAKER: The
questiop is:

‘That the decisions of the House
in respect of Clause 108 of the Code
of Criminal Procedure Bill, 1972, as
passed by Rajya Sabha, and the
amendments moved thereto, made
on 30th August, 1973 be rescinded.”
(289).

The motion was adopted.

MR. DEPUTY-SPEAKER: There
are two new amendments No. 298
and No. 327. You may move them.
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SHRI MADHU LIMAYE: I mave:
No. 298.

I beg to move:
Page 34, line 11,—

Omit “with or without sureties,”"
(298).

SHRI UINESH JOARDER: I move
No. 327.

I beg to move:
Page 34—
after line 19, insert—
*(3) Notwithstanding anything
contained in sub-clause (1) (i)
(a) of his section no proceedings

shal]l be taken under this section on
any matter, the publication of
which is punishable under section.
124A of the Indian Penal Code.”

(327).

Sir, on the last occasion we have dis-
cussed that under Clause 108 you are
going to prohibit a free and fair criti-
cisim against the Government also.
That means you are not very willing
to hear criticismgs from the opposition
parties in Parliament. The same was
the position not only in Parliament
but outside also. Publicly you are not
going to hear any opposition or any
criticism against the  Government.
What is written in Clause 108? I will
read this.

“108 (1) When a judicial magistrate of
the first class receives informa-
tion that there is within his local
jurisdiction any person who
within or without such jurisdic-
tion—

(i) either orally or in writing
or in any other manner disse-
minates or attempt to dissemi-
nate or abets the dissemination
of—

(a) any other matter the publi-
cation of which is punishable
under Section 124A or Sec-
tion 153A, or Section 153B
or Section 295A of the Indian.
Penal Code....”
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In my previous amendment I sug-
gested that thig clause should be re-
drafted and the prohibitive wordings
should be omitted. I am not going to
discuss the merits of the previous
amendment which I moved on the
last oceasion. I only want to voice my
objection to Section 124 A of the
Indian Penal Code where the proviso
is made that the judicial magistrate
within or without his jurisdiction may
order that the person shoud be pin-
ned down and he should be brought
under this tlatise accordingly be
puniehed.

Here ‘the criticism against Govern-
ment’ is the term used. If you can get
me the Indian Penal Code book 1
shall read out the concerned section.
Under Sec. 124A of the IP.C. the
terms used ‘criticism against Govern-
ment or criticism made in the man-
ner’. The term used under clause 108
(i) are:

‘disseminated or attempts to dis-
seminate or abets the dissemination
of,...."

This is an objectionable section. And
the term has been incorporated in
this clause. In spite af my objection
to whatever other objectionable provi-
siong that are there under Clause 108,
I want to be moge concise, namely,
that at least the Government should
accept this amendment and omit this
wording. There is also a very da-
maging provision in Section 124A.
Therefore I request that my amend-
ment may be accepted.

‘Notwithstanding anything = con-

taineq in sub-clause (i)(a) of this
Section, no proceedings shall be
taken under this Section on any

matter the publication of which is
punishable under Section 124A of
the Indian Penal Code.’

If 1 have the IPC 1 would read that
out from there. In the Indian Penal
Code there is no word like ‘State’.
You are going to prohibit any criti-
cism against the State; even against
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the Government you wont"

tolerate
the criticism. That me«.s we won't

be allowed to criticise the policy of
the Government inside as well as
outside this House. In that case, you
will, under clause 108, bind us. Is it
democratic? In spite of 26 years’ of
independence,, are you going to bind
us under thig clause? You say you
are following the socialist countries.
like Soviet Russia and others; you say
you are going to have socialism in
our country. You should have tole-
rance for a fair criticism against the
Government.  This should be allow-
ed.

1 vehemently object to this wording.
and I expect that the Minister  wil!
please accept this amendment.

st g fomd © guTEE wEIRT, AT
famgm @dt & 1| FFda § @A
FZAA 1 AR qvare & fganme @
T 1 gurr Wi wfewe ) afwT
TI5TEE W AEIER W & FT
Arfen | gn I e e E W @A |
Ffgr 78 71 waaa ag 7 & Frgw wsa-
A a1 wrEd) § 1 7 A A A,
qIdf, T, USE AT AR, F 9T F
war T § 1 A nF anfas F1 et A €
IHT BT gIFTT AT §, <A &1 057
1A & W A F A F GHH THAT
g1 of frgl 7 3 argar @ B fom gt
¥ e Arwmeg foms o wgrewy AT
F¥ WG WAl ¥ AT FYAT F1 qHASA
J & faat 4T, ¥9 ¥ FW IF 7T K
I T} w@ar T

st Wito Ao AT : JTETM HEIET,
gra 108 ¥ Fgr T R

“(1) wa felt waw @ Farfas
wfaes z wysfaen fad fr gaat ety
wfefeat ¥ seae #E T@T afew § A
ot wfgsifet & swex ar aer—
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[ wrTe Fio 4]
() wrEds avg fam &1 w197
WA &3 ®fgar &Y ara 1245 ar

ar 153% a0 qra 153 a1 g6
295% ¥ gAw =g § .,

AN Gfy=gz mather MY et & @ig
71 39 & faar arz gwwgz 7@ Ffag
1 39 F1 99 7 § Fr wafege ¥aa
FIAFZT 0 &) qg FTAAET FT IR |
2TFW & fAe & qa@w #1 qeea g
7R &Y Fa@w w0 g4 fRar, A
afaszz M 5 g amaa & fawre
A LY, AT qW 7 AT F gk
7T g1 | 97 qfaetg & AT gt
;MAT R FZIAT F1 wiyFwL 2, 7 6
T IR FT 799 7% 781 3| wwlom
& ot AT F FAgT F AGLT Al
71 :
SHRI DINESH JOARDER: For
the information of the House, . ,

MR. DEPUTY-SPEAKER : He can-
not make a second speech.

SHR! DINESH JOARDER : Just
for the information and knowledge of
the House, I want to read out what
is contained in section 124A of the
IPC. It reads thus:

“Whoever by words, either spok-
en or written, or by signs or by vi-
sible representation. or otherwise.
brings or attempts to bring into
hatred or contempt, or excites or
attempts to excite disaffection
towards the Government established
by law in India, shall be punished
with imprisonment for life, to
which fine may be added, or with
imprisonment which may extend to
three years to which fine may be
added, or with fine.”.

We are fighting against this clause in
the joint Committee which is consi-
dering the Bill to amend the IPC. The
House has taken note of this perni-
cious section 124A of the IPC, and in
the Joint Committee, Members are
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going to have a fight against this sep-
tion. But here that sort of pernici-
ous provision has been incorporated
in this clause. . ..

MR. DEPUTY-SPEAKER: Now,
ne has started making a second spe-
ech.

SHRI DINESH JOARDER: You
will realise what fear we have in our
mind because all ends of criticism
against Government are going to be
curtailed by this provision. \

SHRI K. NARAYANA RAO: The
entire criticism is based on two false
assumptions.

The first assumption is that it is ai-
ways the Congress which is going to
be in power all over the country at
the Centre as well as in the States.
That is not true. The Opposition Par-
ties which are opposing this provision
today may be occupying the Treasury
Benches tomorrow. This statute is
a permanent statute, whoever may be
in power. Therefore, that criticism is
intenable.

The second misconception is this:
This power has been given to a judi-
cial magistrate. It is an accepted
principle in the Constitution that
there shall be separation of judiciary
from the executive. Therefore, the
assumption that a judicial magistrate
will always side with the Govern-
ment is not correct. Hence, the entire
criticism is misplaced.

ot WA W SN W,
¥ frare # 1240 Ay wfaatw &
s §1 1 g faw T A
afex ToT saaEqr FY W, O A@ &
A7 F7 gfasT & | 7% o & faarfas
a0F ¥ afaara w1z 1 afrE
zdY fae oY% g7 #1 @97 ¥ /A WA
forar mar gAY W AT AE AT AT
AaeTaeit & gy W A fF o= fam,
o fgq A A% fgg § afwwmw A
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n+ WITET WY Wt WA A1 AR | EW
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& wife g fafares 2aat &t av o,
1R WIS AT TE AW I AT, W
T TR T @, 0N A e e
T waw AR @R
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o age #1 gfawic {1 AR SER
v 1 T T A, afew qon &
qTT FTH TEFAT EW |

zw oo 124 W s fadw @,
w faerrer fa e § 1 Y AT ®y AT
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o A T g A T

# g Wt frdga Fo WAl %
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FA A gE Y 1w fm 33 q% IR
§iT AT A €Y AT, A AF I AL W
s @ ¥t qa W@y WY wwwA
s sifge, i s fox qwew &
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st f 83 wgT 8, 1240 S F
sfage & 1 W ¥ oftaqq ww A
frewr WX A9 A A wged w1 W
g @ R T O v W sfaaw
g 1 fadrey o § ot iy S @, A
FTT W Awa FAAEE F AT
qurT FT I FE | AT F AN
qE w1 wEa &, S
3 fe wTeT wEY qgATE ST A | AT
0 feear @Y wndsny | o & feafa ¥ WX
mmaﬂu’rﬁo‘ﬁoﬂ?o% faq?tfu
3 & v we fx w@ aw qfew }
o OF ST THTTH FY e A H W |
¥ g5 WA ¥ a1 fRT gl WX aweE
& forg gmar 92 )
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SHRI P. G. MAVALANKAR'
(Ahmedabad): 1 want to suggest

that the whole c1.108 should have
been completely scrapped. If Govern-
ment cannot go to that extent, let
them at least be receptive to demo-
cratic ideas and democraic practices
which, they say, are well-established
in our country since independence. If
opposition to Government is equated
with opposition to the State, it is go-
ing completely contrary to the whole
idea of democratic polity. As my hon.
friend, Shri Limaye, rightly said,
from the time of Lokamanya Bal
Gangadhar Tilak to that of Mahatma
Gandhi and further on, our leaders
have continuously said, at the time of
British regime here, that although
we were opposing the Goverment we
were being loyal to the community at
large, because obedience to Govern-
ment is not obedience to the whole
community or the state. It is possible
that sometimes in order to be loyal to
your own community, you have to
oppose the government teeth and nail.
completely. Therefore, this clause is
a most pernicious and dangerous doc--
trine.

Shri Mirdha is a very liberal
and democratic-minded person, very
amenable to reason. I would like him
to reconsider this very seriously be-
cause to have this kind of provision
in the statute book in 1973 does not
only not speak well of ourselves but
is a great shame and disgrace on the
Congress Government, because while
putting it in the statute-book, in the
same breath we say that we are a
free demecratic country.

1 also want to say that our Cons-
titution has given us a series of fun-
damental rights under the chapter on
fundamental rights, like freedom of
speech, freedom of expression, free-
dom of association, freedom of the-
press and so on. All these rights be-
come almost meaningless if you say
that because you are opposing
Government, therefore, you wiil be
punished. From the time of Socrates:
onwards till today, we have seen, and
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seen with advantage and value, that
quite after it is the rebel who oppose

the government at a particuldr
‘time or moment who does a service
tc the entire world for all time to

ccme,

Such rebels must be respect-
ed.

1 would, therefore, appeal to my
friend to see the logic involved in the
whole thing and at least accept this
amedment which only means not go-
ing the whole way but getting rid of
124A of IPC so that we go at least in
‘the right direction. Otherwise, I am
afraid that we shall be agreeing
with the view that opposing the gov-
ernment means opposing the state and
we shall have to say that what Gov-
ernment preach they do not practise.

SHR! DINESH JOARDER: You
keep all other saections 1534, 153B,
29EA, but only omit these two words
124A.

SHRI RAM NIWAS MIRDHA:
There is no denying that the Opposi-
tion parties have the right to change
ihe government through constitu-
ticnal and legal means. But there is
a Jot of misconception about the
sccpe of s.124A. The situation is not
as a characterised by hon. members.
Mere dissent, mere opposition or cri-
ticism of Government is not punish-

atle; that is not the case. This has
teen examined by the Supreme
Ccurt...

SHRI BHOGENDRA JHA: Against
the Supreme Court, we have gone to
the electorate.

SHRI RAM NIWAS MIRDHA:
The Supreme Court has clearly defin-
de the limits of 124A and has restric-
ted it to cases where ‘the words
written or spoken have the pernicious
tendency or intention of creating public
disorder”. So this clause is not meant
tc and it had never been intended to
suppress legitimate political activity
of the Opposition parties. They - can
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criticise and they gan. oppose. the po~
licies of Government. In fact, we
welcome that role, but everythihg has
to be done in g constitutional ang - le-
gal manner. i

SHRI P. G. MAVALANKAR: How
do you qualify ‘legitimate’?

SHRI RAM NIWAS MIRDHA:
The Supreme Court and other
courts have thrashed out this ques-
tion fully. They have laid down the
limit under which the law operates.
They have clearly said that mere dis-
sent or criticism is not punishable.

SHRI DINESH JOARDER: We
have the experience of the Supreme
Court’s rulings being overruled after
a few years. The interpretation of
the Supreme Court today may nét
stand tomorrow when another set .of
judges will come in. That is the ex-
perience. We have discussed and de-
liberated in the House cn this matter
in some other connection. So only
with the help of a certain interpreta-
tion will you justify the inclusion of
124A? What is the wording of the
clause itself? It is very clear.

SHRI BHOGENDRA JHA: What

is the wording in clause 124A. Please
read it.

SHRI RAM NIWAS MIRDHA: I
have read it, and we have to accept
the repeated judgments of the
various courts, and I have quoted the
Supreme Court of India. If they
change their opinion, it is open to
Parliament also to change its opinion.

SHRI BHOGENDRA JHA: The
other Bill is pending before the Joint
Committee. Why can’t we withhold
this clause 124A?

MR. DEPUTY-SPEAKER: Order,
please. Any amendment ‘that has to
be put separately to the House?

7t wq fomd : woae wEIRE, W
oOF ATEE TG AET | A wgEw
gt gfan s & fag faora #7amac
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foraT #q7 AT 9T T8 ATS q TR FL
LE T - S

SHRI K. NARAYANA RAO: How
can there be a point of order?

SHRI MADHU LIMAYE: Are you
‘the Deputy-Speaker? You are not
-the Deputy-Speaker.

PROF. MADHU DANDAVATE
(Rajapur): Don’t be a deputy to the
‘Deputy-Speaker!

it ww ferwd - 7r w9 wwfo 7
o1y FfEm sgr i &

R FgrFagAad arfy efw
FE X 124-7 w1 A wieT {47 2 IAHT
87§ Ofew zgA fa rfawa
N xg 97 AT F7 NOF7 AT ITEY
ATH A1 A gFT FE F FIAHE A
£t AuAY # 39 #1 g1 &% § | NEqT
¥ g5t wF ¥ 31 far 7 g AR
A 3% 7 T fFar | giow FE I
F Frgr A ff sTRar IRH |

SHRI RAM NIWAS MIRDHA:
“There is no question of reading down
any provision. What the Supreme
Court has done is to give it
a patural interpretation and we abide
by it.

MR. DEPUTY-SPEAKER: As far
as I understand the Government, it
is only this: that is interpreted by
the Supreme Court, and they see no
reason to change it. If some other
interpretation is there, then of course
a review, a reconsideration can
always be there. Now, any amend-
ment that any Member wants to be
put separately?

SHRI MADHU LIMAYE: No.

MR. DEPUTY-SPEAKER: 1 shall
now put all the amendments to
clause 108.

Amendments Nos..137, 151, 152, 153,
154, 298 and 327 were put and
negatived.
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MR. DEPUTY-SPEAKER: _’I_?.le

question is:

“That the clause 108 stand pa:t of
the Bill.” ..

The motion was adopted.
Clause 108 was added to the Bill.

Clause 109—(Security for good
behavior from vagrants and suspected

pegsons.)

. MR. DEPUTY-SPEAKER: There are
rescission motions, Nos. 290 and 316.

SHRI MADHU LIMAYE: I beg to
move:

“That the decisions of the House
in respect of clause 109 to
the Code of Criminal Proce-
dure Bill, 1972, as passed by
Rajya Sabha and the amend-
ment moved thereto, made
on 30th August, 1973 be
rescinded.” (290)

MR. DEPUTY-SPEAKER: Rascis-
sion motion No. 316 is the same as
290. I shall now put Shri Madhu
Limaye's mction. The question is:

“That the decisions of the House
in respect of clause 109 to
the Code of Criminal Proce-
dure Bill, 1972, as passed by
Rajya Sabha, and the amend-
ment moved thereto, made on
30th August, 1978 be res-
cinded.” (290)

The motion was adopted.

MR. DEPUTY-SPEAKER: Now,
there are two new amendments to
clause 109: No. 299 by Shri Madhu
Limaye and No. 329 by Shri Joarder.

SHRI MADHU LIMAYE: I move:

Page 34 lines 25 and 26, omit
“., with or without sureties,”
(299).

MR. DEPUTY-SPEAKER: 328 is
the same as 299 of Shri Madhu Limaye.

SHRI DINESH JOARDER:
Page 34, line 27—

I move:

for “one year” substitute
“three months”. (329)
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I first speak on amendment No. 328.
It is a simple amendment. Previously
we have requested the Minister to
accept the consequential changes also

in other clauses. Clause 109 reads as
follows:

“When a Judicial Magistrate of
the first class receives information
that there is within his local
jurisdiction a person taking pre-
cautions to conceal his presence and
that there is reason to believe that
he is doing so with a view to
ccmmitting cognizable offence, the
Magistrate may, in the manner
hereinafter provided, require such
person to show cause why he should
not be ordered to execute a bond,
with or without sureties, for his
gcod behaviour for such period, not
exceeding one year, as the Magis-
trate thinks fit.”

In one amendment, I have requested
that this wording, “with or without
sureties be omitted. As you have
already accepted that amendment in
the foregoing clauses, you should also
accept the changes in this clause also
and omit the words “with or without
sureties.” That is about my amend-
ment No. 328.

In regard to No. 329 also, I repeat
the same argument which I have put
forward in the case of clause 107—
executing a security bond for keeping
the peace not exceding one year.
Here also it should not be more than
three months. I have also limited the
period. 1 do not want to repeat the
arguments. 1 therefore request the
hon. Minister to accept these two
amendments.

ot wy fowd : SOTERM WEYEH,
77 @ Foga E— ATRAT g——ITEA
aje wav v § A 9, Afww wfEs
(Fma) szt Ml dla A A I
0F A TR ) FAAT AR A

MR. DEPUTY-SPEAKER: It has
been trought to my notice that there
might be certain amendment adopted
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in one clause which might be negatived
by other amendments in other clauses.
A little while ago, I had mentioned
about the consequential effect of the
adoption of a particular amendment.
I would ask the hon. Minister to lock
into this matter carefully, wherever
he finds that there is an amendment
which he does not want to accept, he
should see whether a similar one has
not been accepted or adopted. Other-
wise it becomes a hotch-potch of a
Bill, if we agree to an amendment at
one stage and negative it to another
stage. Any way that is the responsi-
bility of this House, and particularly
the responsibility of the Minister
because he is piloting the Bil.
Amendment No. 24 has been moved
by the Government. 1 shall put it to
the vote of the House.

The question is:

Page 34, in the marginal heading,
omit “vagrants and” (24)
The motion was adopted.
MR. DEPUTY-SPEAKER: I shal}

put the other amendments to clause
109, to the vote of the House.

Amendments Nos. 299 and 329 were
put and negatived.

MR. DEPUTY-SPEAKER:
question is:

The

“That clause 109, as amended, stand
part of the Bill.”

The motion was adopted.

Clauge 109. as amended, was added to
the Bill.

Clause 110—(Security for good
behaviour from habitual offenders.)

MR. DEPUTY-SPEAKER: There is
a motion for rescinding.

SHRI MADHU LIMAYE: I beg to
move: ‘

“That the decisions of the House
in respect of Clause 110 of the
Code of Criminal Procedure
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Bill, 1972, as passed by Rajya

Sabha, and the amendments

moved thereto, made on 31st

August. 1973 be rescinded.”
(291).

MR. DEPUTY-SPEAKER: The ques-

tion is.

“That the decisions of the House

in respect of Clause 110 of the

Code of Criminal Procedure

Billl 1972 as passed by Rajya

Sabha, and the amendments

moved thereto, made on 30th

August, 1973 be rescinded.”
(291).

The motion was adopted,

MR. DEPUTY-SPEAKER: There
are a number of amendments to cla-
use 110.

SHRI MADHU LIMAYE: 1 beg to
move:

Omit, “with sureties” (300)
Page 35, line 15—

for “three years” substitute “one
year”, (301)

SHRI DINESH JOARDER: I beg to
move:

Page 34, line 41,—

after “breach of
insert—

the peace”

“and which do not come under
purview of any section in Chap-
ter VIII of the Indian Penal
Code,” (336)

In clause 110, there is wide-ranging
jurisdiction. It says that “when a
Judicial Magistrate of the first class
receives information that there is
within his local jurisdiction a person
who...........habitually commits or
attempts to commit, or abets the
commission of, offences, involving a
breach of the peace....”, he can take
certain action,

15.55 hrs.
[SHRI SEzZHIYAN in the Chair]

Here again, the same question has
been brought in. We are afraid of
these wordings. In the last session,
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we have put forward many amend-
ments to this clause and we also sug-
gested that certain type of offences
shoud be omitted from this cause
and new types of offences should be
included. Sub-clause (f) says:
“Habitually commits or attempts
to commit or abets the commission
of—

any offence under one or more
of the following Acts, namely:—

(a) the Drugs and
Act,

(b) the Foreign Exchange Re-
gulation Act,

(c¢) the Employees’
Fund Act,

Cosmetics

Provident

(d) the Prevention of Food

Adulteration Act,

(e) the Essential Commodities
Act,

(f) the Untouchability (Offen-~
ces), Act;

(g) the Customs Act.”

We want to incorporate similar other
economic offences which have been
left out from the provisions of this
clause. Now, we want to be more
concise. I have said in my amend-
ment that the words “habitually com-
mits, or attempts to commit or abets
the commission of, offences involving
a breach of the peace” should be
omitted. Chapter VIII of the Indian
Penal Code provides for punishment
for breach of the peace and tran-
quality. As we have said in regard to
clauses 106 and 107, habitual robbers
or receivers of stolen property etc. will
not be the victimg of this clause. The
victims will be political workers, trade
union workers and democratic people
who have taken a vow to restore the
democratic rights of the people. They
will be the victims under “habitually
commits or attempts to commit or
abets the commission of offences, in-
volving a breach of the peace”. So,
I want that the minister should spe-
cifically mention that those who do
not come under the purview of the
offences mentioned in Chapter VIII
of Indian Penal Code will be exclud-
ed from the provisions of this clause.
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SHRI K. NARAYANA RAO: Shri
Bade ig labouring the point of arrest
by pelice officers. Unfortunately, he
has not read a particular clause which
relates to that. I had a feeling ‘that
probably the powers that are confer-
red on the judicial magistrates are
much wided than the real social cir-
cumstances warrant.

Then I have my objection for the
distinction made ‘between two clauses
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In sub-clauses (a) and (b) the
term is “by -habit” whereas in sub-
clause (c) it is “habitually protects”.
There is a subtle distinction between
the two concepts. To say that one is
habitually ' committing an offence, the
magistrate has to prove that there are
some previous convitions. There
again there is some difficulty. How
many times should a person be convi-
cted for a competent magistrate to
consider him a habitually committing
person? That again is a difficult thing
to understand. If you use the term
“by habit” you are giving greater
subjective satisfaction to the judicial
magistrate without any basic fact for
the appreciation of the offence. From
this angle, if one is a habitual robber
the law should take care of it. If he
commits a theft, there is the police to
look after that. Why should you use
this term? Therefore, you are putting
a premium on the inadequacy and in-
competence of the police people and
your investigation authority. For that,
innocent people should not be harras-
sed.

Another point that I would like to
make is in regard to sub-clause (g).
It says:

“(g) is so desperate and danger-
ous as to render his being at large
without security hazardous to the
community.”

here.

How can you prove “desperate and
dangerous”? This is something very
funny. Somebody, ‘X’ or Y’ or
‘Z, has to inform the Judicial Magis-
trate. On what basis? On what
background? On what facts? How
can you prove that a person is “des-
perate and dangerous”? If he is
really “desperate and dangerous” in a
given situation, let the law take its
own course, Let necessary protection
be provided. Therefore, I say, these
provisions are unrelated to the social
conditions existing and they really do
not present a problem. But if there is
any problem like that, let the law
take its own course. For a situation
which does not exist, I think, these
provigions are, more or less, redun-
dant and are likely to be abused.
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SHRI RAM NIWAS MIRDHA: Here,
it is the Judicial Magistrate who will
exercise necessary powers. We have
tried to make some improvements in
this clause by including a number of
economic offences and white-collar
criminals within the ambit of this
provision, We have included seven

legislations under which we feel all

major economic offences are com-
mitted. Shri Dinesh Joarder wants
to put some more in it. Some of the
legislations are State laws In any
case, this cannot be a very exhaustive
list. In the light of experience that
will be gained in the working of this
clause, if the State Government so
feels, they can bring certain amend-
ments t» this clause or we can also
think about it at a later stage.

SHRI DINESH JOARDER: You
could provide that power to the State
Government that they may, whenever
necessary and from time to time, in-

clude some more new economic offen-
ces in this clause,

SHRI RAM NIWAS MIRDHA: A
very large number of people will be
covered by this. We have provided
another sub-clause:

“any offence punishable under
any other law providing for the
prevention of hoarding or profiteer-
ing or of adulteration of food or
drugs or of corruption,”

I think, this makes it quite a com-
prehensive list. I hope, these new
provisions will also be enforced with
similar, if not greater zeal by our
judiciary so that these economic offen-
ders or white-collar criminals could

be brought under the ambit of this
law.

With these words, I would request
the hon, Members not to press for
their amendments and to accept the
clause as it is,

MR. CHAIRMAN: Now, I put all
the amendments together to the vote
of the House.

Amendments Nos. 155, 156, 167, .300,
301 and 330 were put and megatived.
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MR. CHAIRMAN: The question is:
“Clause 110 stand part of the Bill”

The motion was adopted.

“Clause 110 stand part of the Bill.”

Clause 116—(Inquiry as to truth of
information) |

SHRI BHOGENDRA JHA: I beg to
move:

“That the decisions of the House
in respect of Clause 116 of the Code
of Criminal Procedure Bill, 1972,
as passed by Rajya Sabha, and the
amendments moved thersto made
on 30th August, 1973 be rescinded.”
(337).

MR. CHAIRMAN: The question is:

“That the decisions of the House
in respect of Clause 116 of the Code
of Criminal Procedure Bill, 1972,
as passed by Rajya Sabha, and the
amendments moved thereto, made
on 30th August, 1973 be rescinded.”
(337)

The motion was adopted.

MR. CHAIRMAN: Now, there are
amendments Nos. 340, 341, 342 and 343
to be movéd by Shri Bhogendra Jha.

SHRI BHOGENDRA JHA: I beg to
move:

Page 36, line 12,—

after “Magistrate” insert—

“on the basis of new evidence,”
(340).

Page 36, lines 39 and 40,—

omit “unless, for special reasons to
be recorded in writing, the Magis-
trate otherwise directs” (341).

Page 36, line 40,—
add at the end—

«for extending the inquiry fer 2
period of three months” (342).

Page 36, line 43,—

for “six months”

substitute—

“two months” (343). -
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With regard to Clause 116, I have
to submit that at the stage of Select
Committee and thereafter during dis-
cussions we had made some improve-
ments in this Section. Here, Sir, some
clarification has to be made; other-
wise, the.amendment which we have
accepted will be confusing the courts
and the lawyers. I want to draw the
attention of the House to sub-clause
(3) where it is said that the Magis-
trate may direct the person ‘in res-
pect of whom the order under section
111 has been made to execute a bond
with or without sureties’. But section
111 relates to four sections—107, 108,
109 and 110, In clause 116, section 111
is mentioned. So that will be confus-
ing. I request them to delete that part
with or without sureties’ at least so
far as it relates to section 107 because
that has already been amended.

The major thing with regard to my
amendment is this. It is provided in
sub-clause (6):

“The inquiry under this section
shall be completed within a period
of six months from the date of its
commencement, and if such inquiry
is not so completed, the proceedings
under this Chapter shall, on the
expiry of the said period, stand ter-
minated .... "

‘That was the decision of the Select
Committee—a very reasonable one;
‘because when an apprehension of
‘breach of peace is there, it should be
immediately decided and a period
of six months is a reasonable period
for termination of the proceedings.
‘But here a provision has been added:

“unless, for special reasons to be
recorded in writing, the Magistrate
otherwise directs.”

For this purpose another proviso has
.also been added:

“Where any direction
under sub-section (6) permitting
the continuance of proceedings,
the BSessions Judge may, on :n
application made to him by tbe
aggrieved party vacate such directi>n

is made
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if he is satisfied that it was not bas-

ed on any special reason or was

perverse.”

My amendment here is that the
portion “unless, for special reasons to
be recorded in writing, the Magistrate
otherwise directs” be deleted. Then
they will be obliged to be serious and
complete the proceedings within six
months. If that portion remains, then
the Magistrate will have special rea-
sons and the proceedings will drag on.
It is not ‘judicial magistrate’. So,
we can easily imagine that special
reasons can very easily be found for
that. So, what is sought to be an
exception here will be made a rule.
My suggestion is that the portion ‘un-
less, for special reasons to be record-
ed in writing, the Magistrate other-
wise directs’ should be deleted and
the main part of this sub-clause
should remain as adopted by the Se-
lect Committee.

Another point is:

“Provided that where any person
has been kept in detention pend-
ing inquiry, the proceeding against
that person unless terminated ear-
lier, shall stand terminated at the
expiry of a period of six months.”

So, in practice, it means that a per-
son, if he is not of sufficient means
or he is in person, he will have to be
in prison for six months for having
committed no offence, for having been
charged with the commission of no
offence, but, simply on the apprehen-
sion that probably breach of peace
may be caused. He will have to be in
prison for six months and then the
proceedings shall stand terminated.
But, if he actually commits a breach
of peace or if he assaults some per-
sons or if he injures some persons,
then he will be tried under IPC Sec.
323 or 324 and sentenced to one month
or two months or three months impri-
sonment. But, here, practically it will
mean that if you actually commit a
breach of peace or if you commit an
assault or any violence you will have
to be in prison for one month or two
months, but apprehending a breach of
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[Shri Bhogendra Jha]

peace, you may be put behind the
bars for six months. So my submis-
sion is: I do not want to put the
Minister in trouble, but I feel the
Minister also is agreeable and the
consensus of the Select Committee on
this point at one stage was that the
amendment has been accepted. So,
my amendment is that the six months
period should be brought to two
months. I do not say that he has
agreed to two months, but upto three
months, I think he has already agreed.

MR. CHAIRMAN: Your amend-
ment No. 341 does not read well. It
says “for lines 39-40” you simply say
‘omit’.

SHRI BHOGENDRA JHA: I will
explain that.

In this context if you make that
change, then this section will serve
the purpose for which the 8elect
Committee has so much discussed and
which the Minister himself, while
piloting this Bill in the Select Com-
mittee and also in the House, did ex-
plain. Otherwise, the purpose will
be defeated.

So, I submit to the Minister that I
have a feeling that he does agree
with my amendment—I may be
wrong—but there is the pressure of
the bureaucracy, the old bureaucracy
that is perhaps preventing him to ac-
cept my amendment. That is my im-
pression. So, T again request this
House and the Minister also to accept
my amendments to this clause.

SHRI DINESH JOARDER: In sup-
port of the amendments moved and
put forth by Mr. Bhogendra Jha, I
want to say a few words. I am sup-
porting him. My amendment No.
197 is for reducing it to thrée months.
It is very correct that a person who
has not committed any offence, who is
net a criminal, who has not been
charged with any sort of criminal ac-
tivities and who has not been brought
to trial - for determining - whether he
is a erimimal or not, simply because
that the may be sdme epprehension
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or that he might have committed
some offence, simply on the appre-
hension that person should be order-
ed to execute a bond for maintaining
good behaviour and if he fails to exe-
cute a bond he will be sent to the
jail. This is the position. Even du-
ring the pendency of the proceedings:
he may also be detained in custody
upto six months. I do not know why
you should have such a punitive pro-
vision in this clause against a person
who has not done any offence, but
you are doing it simply because he
might have committed. something
whereby you think there is likelihood
of something happening or apprehen-
sion of something and you put the
person behind the bars, curtailing al!
his democratic rights, all his personal
liberties as guaranteed in the Consti-
tution of India.

And this apprehension is by whom?
This is by a vindictive police officer
or executive magistrate or it may be
in collaboration with the joardars,
the capitalists, the industrialists,
against the trade union workers and
with some vengence they act in col-
laboration with the police and they
see to it that the person is sent to the
jail, even if he has committed no
offence at all.

You are having this sort of pro-
vision and you are taking this power
for the police officer. My submission
is, this is not correct. On the report
of the police officer the magistrate
will go on taking proceedings against
such innocent persons and send them
to jail even for not committing any
offence. This is a very pernicious
piece of law that you are having in
Clause 116. So, even if you do not
delete all the provisions of this clause,
at least you may kindly accept the
amendment moved by my friend Mr.
Bhogendra Jha. Thank you.

SHRI R. V. BADE: This is not the
only thing, Sir. It comes wunder
Clauses 107, 112, 116 and 117.. If he
fails to furnish security within.six
months he will.be put..in .jail. For
how many days? That is for six
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months or eight months or 12 months.
What our hon. friend has said is this.
He said that 3 months should be put
there. The hon. Minister should ac-
cept this amendment. The court is
40 miles away from my village Bada-
wani and the accused persons have to
go there all the way to give security.
They have to give solvency certifi-
cate and if the necessary security is
not given they are sent to jail. These
are the difficulties in the villages and
I want to request the hon. Minister to

accept this amendment which my
hon. friend has brought forward.
Thank you.

SHRI RAM NIWAS MIRDHA:
I greatly appreciate the spirit that
has prompted the hon. Members to
move the .amendments, and make

suggestions. It is exactly in the same
spirit that we have made certain
amendments in this clause particular-
ly sub-clause (6). It is true that it
will not go as far as the hon. Mem-
bers want it to go but this ‘sub-
clause has been newly introduced and
we have to make only a cautious beg-
inning. We have said that the proce-
edings would terminate but we have
given discretion to the Magistrate
that he can order otherwise. But
the magistrate has been asked to give
reasons in writing which means he
will have to consciously think about
it. Those reasons are subject to scru-
tiny by Thigher courts. I do hope
these provisions would prove greatly
beneficial, and exceptions would not
be as many as hon. Members think
they would be. I hope and I belive
that termination would be the nor-
mal course and that only in very rare
cases exceptions Would be made. This
exception is necessary.

SARI BHOGENDRA JHA: Only
in exceptional ‘cases, that shotld be
dorie. Otherwise it will remain a
rule.

_SHRI RAM NIWAS MIRDHA:
Thq;-e can be some -cases  in which
evidence is not available but other fac-
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available. We cannot have a blanket
provision. Therefore, I am not in a
position to accept the amendment.
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SHRI BHOGENDRA JHA: Sub-
clause (b) to clause 116(3) is only a
temporary measure. It will be con-
fusing if it remains. This should be
deleted. There was an amendment to
Clause 107 which the House has adop-
ted. And so, a consequential change
has got to be made here too.

MR. CHAIRMAN: He is not accept-
ing this.

SHRI BHOGENDRA JHA: If he is
not accepting then my point of
order still remains. He explained that
this will apply to the order against a
person in respect of whom order
under Sec. 111 has been made. In Sec.
111 it is stated as follows:

‘When a Magistrate acting under
section 107, section 108, section 109
or section 110, deems it neces-

sary......."

Here 107 is also included. By imp-
lication it comes. You may go through
the section again.

o wy fewd Ry TERT,
T 116 & TEG ST FAAEY W,
4T 167 & ST ¥ 412 97 F wrew
107 ot sy & ? @ =TT
107 % § WEh &Y, SaTTe F g2t fear
Y, A 116F T A FATE
g¥f;, 39¥ gt 107 F w1 T
& it | Wy W W gE
FXE |

. SHRI RAM NIWAS MIRDHA:
It is a question of interpretation. I

do not think we should go into this at
all.
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SHRI DINESH JOARDER: Sir, the
Minister has not followed us.

MR. CHAIRMAN: You had exp-
lained that point. But, the Minister
has already replied. We cannot com-
pel him to accept this.

SHRI RAM NIWAS MIRDHA:
I take responsibility for this.

SHRI BHOGENDRA JHA: I am
only saying that in clause 106, 107 is
not mentioned but in 111 you have
mentioned section 107. 107 clearly
comes. It is consequential and so, 1
say that sub-clause (b) to clause
116(3) should be deleted.

SHRI B. R. SHUKLA (Bahraich):
Clause 106 deals with the procedure
for instituting the security proceedings.
In this, clauses 107, 108 109 and 110
also come in. Since an amendment
has been introduced which has been
accepted to this effect that—

‘if a person who is not in a posi-
tion to furnish the surety bond for
keeping peace, he is only required
to execute the personal bond’.

Perhaps, the contention of the hon.
Member is that because a provision
has been made for letting off a per-
son only on his institution of a per-
sonal bond and 116 contemplates the
execution of surety bond, there ap-
pears to be some anomaly between
these two provisions, But I think that
the two clauses should be interpreted
in such a way as to harmonise each
other rather than to create a conflict.
If there is already a provision under
clause 107 that a person would have
the option of executing only a pef-
sonal bond, it necessarily follows. . .

SHRI BHOGENDRA JHA: That is
deleted already. There is no option.
That has already been accepted by
the House.

SHRI B. R. SHUKLA: Surety may
be deleted not in every case; if a per-
son is nmot in a position. . .
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SHRI BOGENDRA JHA: Thas is
not the case. It is absolute in clause

107. No surety is required but only
a bond. That has been adopted al-
ready.

SHRI B. R. SHUKLA: Even then,
the execution of the surety bond
would not apply to the proceedings
under clause 107, because then it
would apply to clauses 109 ang 110
because in clauses 109 and 110 there
is option whether to give a personal
bond or a surety bond which has been
existing so far, but once the change
has been accepted, I think that it
should be made clearer by putting in
an amendment that in case of proce-
edings under clause 107, there should

be only the execution of a personal
bond.

SHRI K. NARAYANA RAO: There
is a lot of confusion in this while
reading clauses 107, 111 and 116 to-
gether. It is the contention of some
of my hon. friends that inasmuch as
clause 107 makes provision only for
execution of a bond without sureties,
since this has been referred to in
clause 111 necessary changes should be
made in clause 116. In sum and sub-
stance, this is their contention. But in
clause 116 we find the provision ‘with
or without sureties. If any section re-
quires only bonds and not sureties,
then the phrase ‘with surety or with-
out surety’ covers it. So, there is no
anomaly in this matter. It refers to
clause 111 and 111 refers in its turn
to the relevant clause 107 and clause
106. If in those clauses only bond
and no surety is required, that will
follow automatically. If clause 107
does not require sureties, that is also
in conformity with clause 111 as much
as clause 116. So, there is no anomaly
or conflict in this.

SHRI DINESH JOARDER: I would
only like to mention that this reflects
the true character of the hon. Minis-
ter. In one line he gives protection to
the people but in another line he takes
it away. In clause 107 he has agreed
to omit the words ‘with or without
surety’ and provide that only a per-
sonal bond would apply. But again in
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clause¢ 116 he is taking away that re-
laxation given in clause 107. He is
taking away in clause 116 the con-

cession that he had given in clause
10%.
MR. CHAIRMAN: The hon. Mem-

ber’s point of view is that there is an
inconsistency between clause 107 and
clause 116, The hon. Minister has
said that there is no inconsistency.
Has he changed his view?

SHRI RAM NIWAS MIRDHA:
No. No right given under clause 107
or any other clause is sought to be
taken away here.

MR. CHAIRMAN: I shall now put
amendment No. 119 moved by Shri
Shambu Nath to vote.

The question is:

Page 36, line 11,—
for “Pending” substitute “After
the commencement and before”.
(119).

The motion was adopted.

MR. CHATRMAN: Now I shall put
all the other amendments, Nos. 169,
170, 196 and 197 moved last time and
Nos. 340, 341, 342 and 343 moved
this time to the vote of the House.

Amendments Nos. 169, 170, 196, 197,
340, 341, 342 and 343 were put and
negatived.

MR. CHATRMAN: The question is:

“That clause 116, as amended,
stand part of the Bill”.

The motion was adopted.

Clause 116, as amended, was added to
the Bill

Clause 125—(Order for maintenance of
wives, children and parents.)

MR. CHAIRMAN: There is an
amendment No. 292. for rescinding.

SHRI MADHU LIMAYE: I move :

“That the decision of the House
in respect of clause 125 of the Code
of Criminal Procedure Bill 1972, as
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passed by Rajya Sabha, and the
amendments moved thereto, made
on 30th August 1973, be rescinded”.
(292)

MR. CHAIRMAN: The question is:

“That the decision of the House
m respect of clause 125 of the Code
of Criminal Procedure Bill, 1972, as
passed by Rajya Sabha, and the
amendments moved thereto, made
on 30th August, 1973, be rescinded”.
(292)

The motion was adopted.

MR. CHAIRMAN: Nos. 25 and 56
are already moved.

SHRI MADHU LIMAYE:
moving No. 302.

I am not

SHRI DINESH JOARDER: I am
not moving No. 331. I move:

Page 40,—
after line 17, insert——

“(cc) his father or mother who
is of the age exceeding 55 years,
the maintenance of whom shall be
the responsibility of the State by
way of granting adequate old age
pension to them and also where his
father or mother is under the age
of 55 years, providing jobs and
livelihood for whom shall be the
responsibility of the State, and the
State having failed to discharge its
responsibility in both the cases,
or”. (344)

In clause 125, the provision for
giving maintenance to certain persons
by a particular person has been put
in.

16.37 hrs.

[Sur: S, A. KaDER in the Chair]

If a person having sufficient means
neglects or refuses to maintain his
wife, unable to maintain herself or
his legitimate or illegitimate child, not
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be‘f‘g a married daughter, he has to
t{l_almam them. He is doing every-
thing for them. Now it is Leing made
obligatory and default in maintaining
his chidien is punishable. In this
casz, we are imposing a punitive bur-
den o this particular person. If he
fails 10 bear it, he will be punished.
The expression used is ‘if any person
having sufficient means’. What is the
standard of measuring that? By this
provision, we are going to place a
heavy burden on a poor man. Natural-
ly, as it is today, a person has got to
maintain his  minor children, even
major children who are unemployed
thanks to this Congress Government.
There are his unemployed major
children, his minor children; his wife,
and if there is a divorced wife, the
divorced wife, and his parents. Now,
what is the standard of measurement
of sufficient means? If he earns Rs. 500
a month, whether vou enact this pro-
vision or not, by way of social bond-
age he shall-have to. maintain his
parents, wife and children. This is no
new provision, but what you are
going to provide in this clause is you
will punish him if he fails to do. You
are not going to give him a guarantee
of service or any increment in his
salary. If a person earns Rs. 500,
Rs. 600 or Rs. 700 a month, then he
has got to provide for his parents, his
wife and, if there is a second wife
who had already been divorced, that
divorced wife, and his minor children
and also the major children who are
still unemployed. All this heavy
burden you are going to place on him
with a punitive clause, providing
punishment if he fails to do. I have
simply made an honest attempt to
give relief to that poor person and to
remind the Government of its own
responsibility, in regard to what is
provided in the Constitution,

_You are going fo enact in clause
125(d) that:—

“If any petso_ﬁ” having sufficient
means neglects or refuses to main-

tain his father or mother, unable
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to maintain himself or herse

Magistrate of the first class ux;xaya.
upon proof of such neglect 01:.
refusal, order such person to make
a monthly allowance for the main-
tenance of his wife or such child
father or 'mother, at such monthly;
rate not exceeding five hundred.
rupees in the whole, as such Magis-
trate thinks fit, and to pay the same
to such person as the Magistrate
may from time to time direct.....”

Here, you have made an obligatory
duty on the part of that person to-
provide for his parents. But what is
the duty of the Government? Why do-
you forget your own responsibility? It
has been provided in the Constitution
itself. Article 41 states:

“The State shall, within the limits:
of its economic capacity and deve-
lopment, make effective provision
for securing the right to work, to
education and to public assistance
in cases of unemployment, old age,
sickness and disablement and in
other cases of undeserved want.”

Here, in article 41 of the Constitution
of India, theTe is an obligatory duty
also on the part of the Government to
maintain the persons who have be-
come invalid or lose their job due to
old age. Insteag of providing the
‘maintenance by the State, by the
Government, you dre shifting your
responsibility, the responsibility of the
Government, to a poor person in the
criminal laws.

~ SHRI K. NAR_AYANA RAO: It is
additional to the obligation of the
State.

SHRI DINESH JOARDER: How? It
is not an addition. When you make
an obligatory provision on the part of
the son to provide for his parents, you
forget your own responsibility. Gov-
ernment forgets its own responsibility.

MR. CHAIRMAN; Are you suggest-
ing that the Governmient should accept
all the responsibiiity for the matri-
monial adventure of a peridi?
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SHRI DINESH JOARDER: No, Sir.
I am simply reminding them of this
old age provision. My amendment is:

“Fathepr or mother, who is of an
age exceeding 55 years...”
»

That is the age of retirement. That is
the gen:zral principle accepted by the
Government also,—the age of retire-
ment not only from the Government
service but it is a principle that has
been adopted. It is the principle that
the age of retirement for all sorts of
activities and livelihood that a man
is undertaking is 55 years. He retires
from heavy work at thic age of retire-
ment. It is conceded that he becomes
old at this age. From 55 onwards it
is the responsibility of the Govern-
ment to maintain that particular man
or woman. That is why, I have brought
'‘my amendment which reads as
follows: -

“his father or mother who is of
the age exceeding 55 years, the
maintenance of whom shall be the
responsibility of the State by way
of granting adequate old age pension
to them and also where his father
or mother is under the age of 55
years, providing jobs and livelihood
for whom shall be the responsibility
of the State, and the State having
failed to discharge its responsibility
in both the cases, or”

If you want to incorporate this clause
providing an.obligatory responsibility
on the part of a son to provide for his
parents of any age and to give main-
tenance to them, I want to incorporate
by this amendment the responsibility
of the Government enunciated in the
Constitution of India.

Article 144 of the Constitution says
that the State shall give employment
to those who are not minors and to
those who are adults. If you fail to
provide employment, the son is there
to bear the burden of the parents,
children and diversed divorced wives.
By this provision you have made it a
curse on earth to be born here. You
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are going to put such a heavy burden
on a single individual. In & free
country the State will bear no burden?
The State wants to shift all its res-
ponsibilitieg to the poor man. I there-
fore, want my amendment to be
accepted.

st T AgATES (0T 8
aumafs weeE, § @y 3T ¥ 3% 9k-
fae st grwerg | wwdy ®& I
& =@ 9T g¥ fa=re vt wfgm
o1 91¢ fSdN T aATd ey, sarar
FT TR, AT €ER | A"
e A F & 7 AT 2w faw &7
ot faer wwa f A @R
T W gER F g e
faeierY § @t g B @ =t F 1
TEAFIT FT A1 AMET AT 7=
FAAH @ FL, a9 & gFal

¢
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& ST g2 107 FY 33T AT,
37 o o da 3% 0x o F g9
wrefnat &1 A1 fa@ wat § a1 ST
AT AT &, T oA T AT OB
em?rgn 38&{&1:&*%3:17{#% T
o wew T g a7 aw AL T
foret | FYE R AT TmrE A B,
Fawd) ST TR A H AT 423 §, Afw
Wt #ET # wrafy g A T B
a3 aetra"hf-g TIATIH FIT g
37 F W T FHAT TFT T T
o fo s AerE Ay, W
gt wfgn & wwE qo @M
aifgr | 9 Ty A § @
FX a FEw Fe R m



311 Zode of

[ gy 7= 1)

Y qTF AT T GIAT A7 5F FAFT Ay

gfaatd  Sueey of | OF aXE UF
“wrRAY qEr wvar g, w4 § f5zar
AN AR TF AMCHT F T 40T B 41
F F99F & | AT LT § FLAATAT FEAA
T 2 A IF O FHA qE G
a2, afww faw & o F N e F
2, 99 9% FET aq1_TE gEr |
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2T E W Tz g fry g =Ty
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#g fear g, 7 fey & ary few &
atfe w9 F¢ , g HISHT FH W,
FRHTEHT AT FI1 gL WIEHY
F @y o Ay Ffew faemr
gt & 92 wTeW § § awra @Y
AT &) A uF A FIET 97 fF AW
AT Y F T HTLI FI, HIT @G
F3, AT faie A1 av F wy
7UF & A ¥ € gATgrEE # g
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FT AN FH qg aT g &Y Ty
2 o Tgi gt @ g | gEfad
o Y FHA 9 foed st
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TTAFRTZT | 52 4T 77T A5 70

1@ g afaw w3 g =y v Aar
g1 Q foET fzm=it § 12—102 @rfezai
§ 3T AT A we FE ww Tma
ST AT A TR T AR &1 § 1 eefad
A TE AT 2 fa

=1fey fx wovTy #4919 € i

w71 dg  TEAr

T
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TET TIT E 1 3T ATl FT ACE HITRT
g 3 =fea

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I have submitted
a petition on behalf o1 -aemur Jahan
Begum Shahzadi and many other
ladies representing Muslim women
and the Delhi City Women’s Associa-
tion. This petition deals with section
125 dealing with maintenance order.
It is of very special concern to all
women, specially Muslim women in
the eountry.

Clause 125(1) of the Bill reads with
the relevant explanation provides for
maintenance to be paid by a person
having sufficient means to a woman
unable to maintain herself who has
been divorced by or obtained a
divorce from such person (husband)
and has not remarried, subject to the
conditiong in the said sections. In
substance these provisions give effect,
so far as Muslim women are concern-
ed, to the verse of the Holy Quran
Surah (Chapter) ITI, Verse (Ayat) 241
which reads as follows:

“For divorced women, mainten-
ance should be provided on a reason-
able scale.”

MR. CHAIRMAN: You are translat-
ing it from the Arabic?

SHRI JYOTIRMOY BOSU: It is not
my translation. It is the translation
by Allama Yusuf Ali. I am asking, is
the benefit which is defined in e
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Holy Quran being properly given? It
is not so. The benefit of this clear
mandate of the Holy Quran has been
denied to Musiim women by the
judgment of the Privy Council repor-
ted ag Aga Mohamed’s case 1897 ILR
25 Calcutta, at page 9, wherein the
Privy Council refuseq to consider the
words of the Holy Quran in opposi-
tion to the rulings of certain commen-
tators. This ruling overlooked the
fact that the Quran is the highest
sourc: of the Muslim lav- and its
words cannot be abrogated by any
commentators. This judgment which
stands unreversed has denied to
Muslim women the clear rights con-
ferred by he Holy Quran as afore-
said.

The outcome, as we see at present,
is indeed pitiable because the mnahr
which is supposed to provide security
to women is often much too low. At
times it is even denied to such unfor-
tuate persons. The above-mentioned
provision of this Bill as passed by
Rajya Sabha takes care of this issue
in a fair way. The women population
of the country, specially the Muslim
women, welcome it and it should re-
main as it is. Let political considera-
tions of the ruling party not bring
hardship on the women population of
the country, because I am getting an
impression that what they are doing
today with regard to the provisions
of this particular Bill is being done
because of the coming U.P. elections.
This is much disgraceful. The Prime
Minister, being a lady herself, loses
sight of this vital thing which concerns
the women population in the country.
Therefore, T would very respectfully
beg of the Government not to lose
sight of what I have just now submit-
ted and act without any political
consideration in view.

SHRI K. NARAYANA RAO: Our
friend was gaying that the purden has
been shifted to an individual. instead
of assuming the burden by the State
under the provisions of the Constitu-
tion. This relates to matrimonial and
traditional family relationship and it
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has no bearing on constitutiona] pro-
visions.

I want another clarification, Clause
125(1) (b) says that a wife includes a
woman who has been divorced by, or
has obtained a decree from her hus-
band and is not re-marTied. Here 1
would like to make a distinetion bet-
ween two situations, The grounds
for divorce are mentioned in the
Divorce Act. If the culpable party is
the husband, then the responsibility
for maintenance would fall on the
husband. But suppose the divorce is
due to culpability on the part of the
wite? For instance, if the wife suffers
from an incurable disease then that is
a ground for separation. In such a
case the Act rightly puts the obliga-
tion on the husbang to provide main-
tenance. Then, for instance, living in
adultery is one of the grounds for
divorce. Suppose a wife is living in
adultery and the husband gets a
decree of divorce, do vou say that the
husband is under obligation to give
meaintenance? Therefore, I say that a
sort of distinction should have been
made on the grounds of divorce.

Sub-section (4) of clause 160 says
that no wife shall be entitled to
receive an allowance from her husband
under this section if she is living in
adultery. For committing adultery
there can be divorce. But Suppose
she lives in adultery after divorce,
what ig the position? Therefore,
some judicious distinction should have
been made between these two situa-
tions. Because, there are cases where
divorce is obtained because of culpa-
bility which is beyond the control of -
the husband.

SHRI RAM NIWAS MIRDHA: This -
is a very special provision which
applies to gome special categories for
maintenance. The amendments of"
Shri Joarder are very wide and they
hardly belong to the realm of the
Criminal Procedure Code. Thig Code
is hardly the place for giving effect
to such gentiments. So, I cannot
accent these amendments.
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MR. CHAIRMAN: I will now put
the amendment of Shri Joarder to the
- vote of the House.

Amendment No. 344 was put and
negatived.

“17 hrs.

MR. CHAIRMAN: Now, I put
- amendment Nos. 25 and 26 to the vote
- of the House.

The question is:

Page 40, line 28, after “child” add
*“if married”. (25)

Page 40, line 29, for “sub-section”
substitute “Chapter”. (26)

The motion was adopted.

MR. CHAIRMAN: The question is:

“That Clause 125, as amended,

stand part of the Bill.”
The motion was adopted.

Clause 125, as amended, was added
to the Bill.

Clause 127—(Alteration in allowcnce.)

SHRI RAM NIWAS MIRDHA: I beg
to move:

“That the decision of the House
in respect of Clause 127 of the Code
of Criminal Procedure Bill, 1972, as
passed by Rajva Sabha, made on
30th August, 1973 be rescinded.”
-(308)

MR. CHAIRMAN: The question is:

“That the decision of the House
in respect of Clause 127 of the Code
-of Criminal Procedure Bill, 1972, as
passed by Rajya Sabha, made on
"30th August, 1973 be rescinded.”
1(308)

The motion was adopted.

MR. CHAIRMAN: Clause 127 is open
for discussion.
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SHRI RAM NIWAS MIRDHA: I beg
to move:

Page 42 —
for lines 19 to 23, substitute—

“(3) Where any order has been
made under section 125 in favour of
a woman who has been divorced by,
or has obtained a divorce from, her
husband, the Magistrate shall, if he
is satisfied that—

(a) the woman has, after the
date of such divorce, re-married,
cancel such order as from the
date of her remarriage;

(b) the woman has been
divorced by her husband and that
she has received, whether before
or after the date of the said order,
the whole of the sum which,
under any customary or personal
law applicable to the parties was
payable on such divorce, cancel
such order,—

(1) in the case where such
sum was paid before such order,
from the date on which such
order was made,

(ii) in any other case, from
the date of expiry of the period,
if any, for which maintenance
has been actually paid by the
husband to the woman:

(c) the woman has obtained a
divorce from her husband and
that she had voluntarily surren-
dered her rights to maintenance
after her divorce, cancel the order
from the date thereof.” (310)

I have moved my amendment which
is pretty exhaustive and takes care of
certain situations. In certain cases
under customary or personal law,
certain sums are payable to a divorced
woman and in case they are paid, the
Magistrate’s order giving maintenance
could be cancelled.
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MR. CHAIRMAN: Now, I put the
.amendment moved by the hon. Minis-
ter to the vote of the House....

SHR] JYOTIRMOY BOSU: I would
like to a submission. I would have
liked the hon. Minister to give his
.observations and comments on what
I had said on the earlier clause. I
spoke for mmillions of women, specially
Muslim women, who are put in diffi-
cult situation. He should say some-
thing about it.

SHRI RAM NIWAS MIRDHA: I will
tell you the purpose of this amend-
ment.

As 1 said, under customary or per-
sonal law of certain communities, cer-
tain sums are due to a divorced wo-
'man. Once they are paid, the Magis-
trate’s order giving maintenance could
be cancelled. Now, whether the main-
tenance should be reasonable or un-
reasonable, is not the point. The hon.
Member has not disputed this. He
has saig thaat it should be reasonable
and it shoulq be given in that light.
I am not in the position of accepting
the hon. Member’s own view and com-
mentary on the Holy Quran.

SHRI JYOTIRMOY BOSU: 1 quo-
ted the translation as done by Allama
Yusuf Ali which reads:

“For divorced women maintenance
should be provided on a reasonahle
scale.”

‘This is the duty of the righteous,
right-thinking person. This is very
-clear, absolutely clear and crystal
clear. The Holy Quran clearly lays
down that a right-thinking person will
give adequate money to the divorced
lady to live and survive.

SHRI RAM NIWAS MIRDHA: If
that holds good, this provision may not
come into operation,
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MR. CHAIRMAN: The question is:
Page 42,—
for lines 19 to 23, substitute—

“(3) Where any order has oeen
made under section 125 in favour of
a woman who has been divorced by,
or has obtained a divorce from, aer
husband, the Magistrate shall, if he
is satisfied that—

(a) the womap has, after the
date of such divorce, re-married,
cancel such order as from the
date of her remarriage;

(b) the woman has been divorc-
ed by her husband ang that she
has received, whether before or
after the date of the said order,
the whole of the sum which, under
any customary or personal law ap-
plicable to the parties, was pay-
able on such divorce, cance] such
order,—

(i) in the case where such
sum was paid before such order,
from the date on which such
order was made,
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(ii) in any other case, from
the date of expiry of the period,
if any, for which maintenance
has been actually paid by the
husband to the woman;

(¢) the woman has obtained a
divorce from f1er husband and that
she had voluntarily surrendered
her rights to maintenance after
her divorce, cancel the order from
the date thereof”. (310)

The mation was adopted

MR. CHAIRMAN: The question is:
“That Clause 127, as amended,
stand part of the Bill.”

The motion was adopied.
Clause 127, as amended, was added
to the Bill,

Clause 144—(Power to issue order in
urgent cases of nuisance or apprehend-
ed danger.)

SHRI MADHU LIMAYE: I beg to

move:
“That the decisions of the House
in respect of Clause 144 of the Coﬂg
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of Criminal Procedure Bill, 1972, as
passed by Rajya Sabha, and the am-
endments moved thereto, made on
1st September, 1973 be rescinded.”
(293)

MR. CHAIRMAN:. The question is:

“That the decision of the House
in respect of Clause 144 of the Code
of Criminal Procedure Bill, 1972, as
passed by Rajya Sabha, and the am-
endments moved thereto, made on
1st September, 1973 be rescinded.”
(293)

The motion was adopted.

SHRI DINESH JOARDER: I beg to
move:

Page 47, line 40,—

for “two months” substitate “fif-
teen days” (322)

Page 48, line 1,—

for ‘“six months” substitute “one
month” (333)

Page 48—

after line 3, insert—

“Provided tihat the order under
this section shall not apply to
prohibit holding of any political
meeting or to any assembly con-
cerning trade union or peasant
movements or any other democra-
tic movements.” (334)

By Clause 144, the Government is
going to curb all sorts of political ac-
tivities in our country. In the last
Session, we have discussed in detail the
pernicious provisions that have been
incorporateq in this Clause 144. We
do not want to repeat all those things.
Those are already on record and, I
think, also in the memory of the hon.
Minister. He may fully remember the
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observations of most of the members
of this House. Though, on a mandate
from the Treasury Benches, the mem-
bers of his Party could not vote with
us, we know the sentimentg of those
members., Now I do not want to re-
peat all those arguments.

Under Section 144, prohibitory orders
are made restricting certain activities
on the part of an individual or a group
of persons and evep covering a cer-
tain area; a certain place or area also
comes under tae operation of the urder
issued under section 144. We have
seen that this section 144 is very often
used against the political activities.
The provisions under this nave this
been used against peasants who, in the
course of implementation of laad re-
forms provision, had taken recourse
to a joint effort, to a combined effort,
to a collective effort, to recover the
excess land and distribute the land
among landless peasants. Also in the
field or trade uniop activities, labour
movements and similar other demo-
cratic movements, these provisions
under section 144 are very often used
by the Governinent. Recently in West
Bengal what we have seen is that,
whenever the left leaders were going
to hold any meeting in the last two
or three months in connection with
the West Bengal bandh and other poli-
tical movements, wherever it was
announced that the left leaders, parti-
cularly Mr. Jyoti Bosu, woulq hold a
meeting, orders under Sec. 144 are
issued then and there. It has happen-
ed in Durgapur, it has happened in
Burdwan and it was previously invo-
ked in a case where a peasants’ con-
ference was going to held at Berham-
pore. Order under Sec. 144 were is-
sued and the meetings of political par-
ties and the meeting of opposition
leaders were prohibited. A meeting
to be addressed by Mr. Jyoti Bosu was
prohibited under this section. This is
the section which is applied where the
political parties are going against the
interests of the ruling party. So, we
have been the victimg of these powers
given in the hands of the administra-
tion, the executive administration, the
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Police officers, the District Magistrates
anq the Sub-Divisional and executive
Magistrates, as stated in this clause.
It is a wide power that is going to
be given in the hands of these Magis-
trates and the Police to curb the noli-
tical activities of the opposition. It is
a yery motiviated clause. It is a very
pernicious clause. So, I vehementiy
oppose the provisions of this clause in-
corporated in this Bill.

Now, I come to my amendments.
The provision is that these orders
shall have effect for two months. Why
two months? Why such a long period?
If you want to place a particular ares
under orders of this clause, where no
meetings or no such assembly or no
such activities can be taken up, you
can limijt the period. If the Govern-
ment is so insistent on keeping this
provision, why two months? You can
limit the political tension or apprehen-
sion of breach of peace. I{ does not
last long. It does not exist for such
a long period. Generally, we see that
for a certain reason a tension may
be created a political tension may be
created or there may be an apprehen-
sion of a breach of peace or there may
be a likelihood of a breach of peace
at a particular moment or at a parti-
cular place, but it cannot continue for
an indefinite period. It does not con-
tinue for such a long period of twc
months. It subsides within a few days
or within a few hours. So, I have
suggested that these orders shall have
effect for 15 days instead of two
months.

With regard to my second amend-
ment, again the power has been given
to the State Governments tn extend
the prohibitory orders against any
particular nerson or a particular place
for another six months. Is you do no
want to delete the entire power ot
the State Government to enhance the
period of the orders, you can at least
limit the period to one month. By one
month you can have all sorts of pre-
cautionary measures. You have those
prohibitory clauses, clauses 108, 107,
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108, 110 and 116. Applying those pro-
visions, you can bind down two or
three persons and restrict the period
of such prohibitory orders to one
month and during this one month,
these precautionary measures are ta-
ken. You cannot keep thhe democra-
tic rights of persons suspended for
such a long period. I would request
that my amendments must be accep-
ted.
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In the last and the thirq amend-
ment, 1 have provided that the orders
under this section shall not apply to
prohibit holding of any political meet-
ing or any assembly consisting of
trade union workers or peasants mo-
vementg or any other democratic mo-
vements. I want particularly these
activities should be left out of the
jurisdiction of this clause because
these particular activities are being
curbed under this section. Democracy
has gct certin obligations. Mr. Minis-
ter, vou are holding an office and you
have your apparatus, your machinery,
you have the cars, jeeps and the para-
phernalia of the Government and so
on. Because, you are discharging some
obligation to the State. That is there.
Democracy itself has certain obliga-
tions. These are the meetings, the
processions, the demonstrations, the
strikes, the trade union movements
and political movements which are
part of democratic functioning. These
are democratic activities and they have
got their role to play in any demo-
cracy. By incorporating these provi-
sions in the clauses you are taking
away such rights, vou do not want
democracy to function in your own
country. You want that different
wings of democracy should be brought
down. You want it to be a doll to
be kept in glass casket anq show by
that that you are a democratic coun-
try. Therefore I vehemently oppose
this sort of prohibitive orders, There
shoulq be some honest gesture on the
part of the Government that demo-
cracy shou'd function in this country.
That is why I wou'd request the hon.
Minister to accept it.

- !
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it we {ewd ;. awmfas w@T,
qg &1 A qEAEE A1, SHEY Fuw
g @t fr5 feFEuw  wERl
ar & aqgl & A9 @l 9%
T A Fg st wanre e s
afer s aro AT 50 "W wmEfaE
g @A g fs oEfaw STREAT
AT F F wrRreAT F7 ogw F o
HATT T 144 FT ETATA (o 1T
¥ waa 1 3fee 7 96 @A F fa
Nde oF a6 oA T\ g,
fdfea fedmm  afssras  Fead
UF T IARF Iq@ Z AT IEY a%E
AT HIT AT 9T LF AMA AT
ag ifagw Wz off Awaa ] g
FET 2

7= fa welt wgem & w0 wafon
gfe o ag TW 144 FT @A
=72q &, a1 ¥ s ¥ afaw wfge
#} @ Fw # 2fer § 3o ofkadqt
Y TECT  ; T HA AGILT FT g
& f& sl 7 S FTqA I, § Wi
w8, a1 q@ TS T TGN R
Ffew, =wmafq #7geT, A age g
WA F AT AW A E; wm
TF ff TEEATT e R gan-
JoE A qify AE AT TWT 144 FY
s fFor s 0 ) ¥few 9w
& oFT o W e @ oL A
¥ Q9 ¥ oF wredgwAE  ofeEd T
s fae SrEE #Y T S
TR W Awaa-fdt awad 9
7T 3 aa € fr 99 & fawr e
& A wwAT § )
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< faq #F g8 oo gwra far §
fam & syaeqr ot 94t @ 9 s ¥
AT AR A & faas griwT 3
F1 1 FT LAY s o gafaa
w® ) 39 fagux ¥ og wfgs &=
afqegsl &Y faqr mr @1 & w@ T
fadedr g 1 Ffew o e afoede
ax ft ag gfeww @fqg <@r am@w
g dm fr & gama fear g, Wk
g9 KBTS IqRA FAT , a1 W
faega T aff amg &

¥ gHTHE W1 IR

‘No order under this section shall
remain in force for more than seven-
ty-two hours in the first instance:

72 92 & faq g smaw ardr #:3
waaa @ fa gy gt F o
afeT ¥ a1 o2g faw a5 W F T AR
FEA KR AT FT RS | W WA
4% qIAT IR § HR ww dfaw
feafa & & 7t o1 @ & & & =
WA Traww wEr g b

‘Provided that the District Magis-
trate may extend the order for a
further perioq of fifteen days'after
holding public hearings in ¢he man-
ner prescribed on the necessity or
otherwise of extending the order.”
T W g Ffew 77 I F S
grart iy 4% & gw wafor g
gt wrondt W faadl afen 3EE

faq g9 & & o W T F
a1 qg AfwEz 1 FgAr e
AIAEY 9T I W TIF AAT AEAT



325  Code of

2 39 & FUT dE ~feqw il g1
afeq ag w4 A g0 %A 41 g
fgma § 1@ gasfadia » "gigfs
fefew dfigz dwfw =% o9
afe saT ¥ g7 A FgT AT g R EA
qsY § mymee e famm oify
waft, smEeqr zz STl A fsfaee

afadz 15 faa & fao g0 | afsa
FaaT g ¥ Agd fow A mmeEn
TTETHT

ST AT § TG TTRICE. A
g s as g E fs g medl
{E qavEFaT TR

oW =9 7 AT I qAR 67 fen
¥ g s (4) K arfas
AR g AR § ¢ TRe faw A
Wt wfas 6 W AF €W I T
Mfaw & gAwT # aga faindr g
Trq A1q ¥ ag WY wwgar g fwowA A
amYEs ¥ g ver g arde 6 AT FiT
TeId AN & | TAAT T ¥ AT
ag gara & 9fe @ 7 wmam
F 31 wfaay 7R F agT oI
i wfesre § eafAo T owfaw
Ha-fadtgm dfowzz #7172 #7 Fa
for  &fa=e & fro w9 | @=®
A7 faq & fam gev sy g1 W
ofewr® fmiv ¥ a1z TEL qAWH AT
I1sferawagn | 6 HEH A% AN
F FT7 Y, WO & 3TV @i TR AT
TrEAe qORT $9 7 TAfAT W 6
aH Y AW 7 AT H FAE qgRT AT
gr wwar 1wl o7 W s § f
Heft Agrew fqg 7 FI A gw A @A
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A A | IE O OFE TT H G
e A1AT A E AT FE IIIAAHIGH
AT AZT § | TAAT AW [AEAT
AT T qHAD ZIAT T T A5 F71
TR ¥ A WA fwar 2 0

SHRI P. G. MAVALANKAR: As I
was saying earlier in the debate when
talking about clause 108 about the
security for good behaviour from per-
sons disseminating seditious matters,
that that particular clause was dearly
contrary to the democratic principles
and practices followed i the Repub-
lic of India, I would say the same
thing with regard to Section 144 . At
the same time. however, I would like
to say that we should not completely
get rid of this provision because, there
would be occasions like certain dis-
turbances—cominunal or social or osther
kinds of mobviolence.—when Gevern-
ment must have the power to meet
such occasions and disturbances. But,
how can Government, make it an ex-
cuse to have a blanket power and pro-
hibit all kinds of assemblies? This is
a fundamental question. You will be
surpriseg to know one thing. Nowa-
days what happens is that everytime
you make known or public to the au-
thorities vour intention that you want
to register a protest against something
or the other that happened in the so-
ciety—either it is a protest against the
party in power or against a particular
class or community—they prohibit
that. Suppose we are doing a march
or organising a public demonstration
or we hold a meeting. But, before
we start doing this. we are told that
Sec. 144 is in force.

Earlier this vear. on 13th July, 1
announced and staged a walking
march from my Parliamentary Office
in the city of Ahmedabad to Raj
Bhavan. I wanted to express the
public agitation and opposition and
anger and disgust against the kind of
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corruption and bribery and all «inds
of power-mongering that was going
on in the ruling Congress Party in
Gujarat.

Therefore, my fellow citizens and 1
wanted to go to Raj Bhavan, but what
happened was this. Before we could
reach anywhere near Raj Bhavan, we
were preventeq from going there.
None of us had any arms; non of
us used any abusive language; none of
us dad any intentions to destroy any-
thing, but we were told that section
144 was in force and we should stop
there and we could not proceed fur-
ther, and if at all we wanted to go,
we ghoulj go in numbers less than
four. Why should that restriction have
been there? All that we wanted to
do was to go to the Governor and
present to him a memorandum or ra-
ther an impeachment against the
power-mongering Ministers ang MLAs
of my State. Wlere was our demo-
cratic right protected there? After all,
we have every right to tell the Gov-
ernor, or the powers that be, that
what is being done is wrong. Even
when we had assembled peaceably
and without arms ang we had assem-
bled quietly and in g dignified way
without abusing the right to freedom
of speech and without converting li-
berty into licence, we were deprived
of our rightg because of this section
144¢. Not once, not twice, but re-
peatedly this has been happening.

Then, take another example. Con-
sider what happens right here in our
Parliament. Nobody can come near-
about Puarliament or around Parlia-
ment. Not only can people not come
to Parliament House without a proper
pass etc. but they cannot even come
and meet Members of Parliament who
are their representatives and talk to
them and complain to them ex-
press their grievances or raise their
objections  against anything. Only
this morning, I understood from a
friend from Norway that in the Nor-
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wegian Parliament in Osle, anybody
in the street who happens to go by
Parliament House can if he wants to
see Parliament get in and see it; no
pass is required and there is no watch
and warg or anything of that kind.
They could just get in. I do not say
that we can repeat it here. I under-
stand that there will have to be res-
trictions here. But at least the peo-
ple should be allowed to come and
'‘meet the Members of Parliament, if
not inside Parliament House, at least
outside. But we find that in the vici-
nity of Parliament, always section 144
is in force, and, therefore, there can
be no morcha, no procession and s°
on. Once thig provision is going to
be on the statute-book on a perma-
nent basis, the psychology would be
that people woulq become more angry,
because before a person even thinks
of saying and doing something, he is
going to be prevented.

I would submit that if democracy
is to grow in this country, a certain
risk has to be taken. That risk in-
volves also possibilities of certain vio-
lence, but Government are armed with
all possible information and all possi-
ble intelligence and they are equip-
ped with al] possible armoury, and
even if there is something which sud-
denly erupts, they can certainly deal
with it. But in order to avoid that
little risk which is involved, why do
they take this power in a blanket
form and stop everybody from assemb-
ling peaceably?

Finally, I want to invite the atten-
tion of the hon. Minister to one other
thing. I am Sure the Minister knows
it. Under our Constitution, article 19
gives the right to various freedoms,
and it says:

“Protection of certain rights re-
garding freedom of speech; etc.:

(i) All citizens shall the

right—

have

(a) to freedom of speech and ex-
pression;
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(b) to assemble peaceably anu
without arms;

(c) to form associations of unions;

(d) to move freely throughout
the territory of India;...”

But scetion 144 has continuosly
kept these provisions of the Constitu-
tion, particularly sub-clauses (b) and
(d) of article 19 of taue Constitution in
abeyance, sometimes for a period of 15
days and sometimes for months with
the result that we have no right to
assemble peaceably and without arms
or move freely throuhout the terri-
tory of India. If occasions arise when
people assemble and they use arms
or they indulge in violence, Govern-
ment can certainly take action, and
we can quite understand it, because

democracy does not mean violence.
But democracy certainly means the
right of every citizen to organise

meetings, to lead morchas or proces-
sions and so on as long as they are
peaceful and non-violent, however
sharp they may be towards the Gov-
ernment in their criticism; you cannot
stop them under the Constitution. But
section 144 has become such a conti-
nuous and permanent weapon in the
hands of Government that this has
been used to curtail this right. 1
would ask a simple question. Have
Government ever used Section 144
when Ministers and other ruling party
leaders have addressed meetings? It
is only when Opposition parties or
Independents and dissenters who op-
pose this or that policy of Govern-
ment, organise meetings, that this
section is enforced. I can give you
many such examples, where Govern-
ment have stopped people from carry-
ing on the legitimate, honourable and
rightful duty in a democracy and cur-
tailed their right to express their
views; however different or difficult
or inconvenient they may be to the
party in power or the powers that
be, in a democracy you canmot stop
such things. But section 144 has con-
tinuously violated the Indian Consti-
tution and especially the provisions
regarding Fundamental Rights.
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Therefcre, on all these grounds, I
would requecst my good friend the
iion. Minister to be reasonable again
and see that he accepts some of the
amendments so that a certain 1w
media is created; we do not want to
eliminate this altogether. We realise
ithere are occasions when you may
have advance information which the
public at large may not have and be-
cause of that advance information,
you would like to have that provision
promulgated, bur not as a matter of
daily bread. This i3 a thing which
has to be used occasionally and only
when the situation demands. But J
am afraid since independence the
authorities every where have been
using this provision not as an occa-
sional medicine but as a daily bread,
which is against the spirit of the Con-
stitution and the democratic rights of
citizens. I hope the Minister will be
good enough to consider it quietly and
sympathetically and in the spirit of
democracy, which I am sure he un-
derstands, and will see that section
144 is so amended that this kind of
anuse of that section, abuse in terms
of continuity as a blanket provision
for all time against all opposition
meetings is at least stopped.

SHRI B. R. SHUKLA: The police
and the magistracy have been the two
powerful instruments for maintaining
law and order. But unfortunately,
these two functionaries of law and
order have worked for preservation
of the vested interests of British im-
perialist in this country. But there is
nothing wrong with the provision of
section 144 and other provisions for
inaintaining security.

Shri Mavalankar may be a very
peaceful citizen. All distinguished
members of the Opposition parties
may be very peaceful in their inten-
tion, but once a mob is organised by
the leader with a peaceful intention
he cannot check the entry of hooligans
in that uncontrolled mob. We see
daily that buses are burnt, wagons
destroyed, properties looted, police
men subjected to brickbats and DSPs,
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SPs and Magistrates being injured. 1
would eay that the Government can
be charged with not applying the
provisions of security in an effective
way. Persons who violate the provi-
sions of section 144 Cr, PC are arrest-
ed and put in jail After 24 or 48
hours, they come out of jail. So it is
more an honour to their leadership
rather than an action for curbing their
activities.

Communal disturbanceg take place
on an organised scale. My hon. friend,
Shri Limaye, wants that the applica-
tion of section 144 at the outset should
extend only to 72 hours and there-
after there should be a public hear-
ing by the district magistrate who
should be competent to promulgate
144. When communal frency is at
its peak, public hearing in such a sur-
charged atmosphere would only add
fuel to the fire; there would be speech-
as, there would be cross-examination
of the witness. This would not be a
procedure conducive to controlling the
violent situation which has developed.

Everybody has talked of fundamen-
tal liberty. Certainly liberty is the
very cherished objective enshrined
in the Constitution. But there is ano-
ther article under which reasonable
restrictions on freedom of speech,
association and peaceful activity are
perfectly permissible within the
framework of the Constitution.

The best way of putting an end to
the abuse of section 144 is that the
Opposition parties and all those who
are vocal in their support for the pre-
servation of domocracy in this country
and their partymen and followers not
to resort to gherao and unlawful
activities. They should demonstrate
in a peaceful manner. There would
be hardly any occasion for abuse of
the law,

SHRI DINESH JOARDER: There is
no word - as “gherao” here.
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SHRI B. R. SHUKLA: The question
15, when the situation is an explosive
vae, when the situation has taken an
ugly turn, it is difficult to discrimi-
nate as to who is a peaceful citizen
and who is indulging in mass vio-
lence. The function of the magistracy
and the police is to prevent the mis-
chief by resorting to these proceed-
ings. It is no use when heads are
broken and when violence takes place
on a large scale to arrest those persons
and bring them to book. Therefore,
it is an extraordinary measure and
those who say—(Interruptions).

SHRI DINESH JOARDER: You do
not know what is happening in our
country.

SHRI B. R. SHUKLA: 1 want to
know how many of you, gentlemen,
have been subjected to unnecessary
harassment by police by resorting to
this provision?

o Wy fan) . & @AWy §
AT THr HETAT § AT § |

SHRI B. R. SHUKLA: It, therefore,
means that the law courts are very
fair.

ot 7y faqy - AT gade
IgFT FT TAH E |

SHRI B. R. SHUKLA: Whenver
there has been an abuse of this pro-
cess, it has been rectified by the inter-
vention of the courts. So, my sub-
mission is, let us not be obsessed with
the past practices of the British re-
gime. There is nothing wrong on
merits.

SHRI DINESH JOARDER: What is
your experience of the past 25 years?

SHRI B. R. SHUKLA: My experi-
ence is that people organise violent
demonstrations; the people loot shops;
people gherao the police and the.
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magistrates and they want that they
should go scot-free. And in the jail
they get all the amenities which it is
difficult for many of them to get even
in their homes. (Interruptioms),

That is a tribute to the Government.

ot mw fowd - Al Fzaa
UF I AT WgeAqw &1 w9 A
zq aq 1 Feafg g fr@ra a2 f
= G F#Y FT AISr AT AT

2

o

SHRI B. R, SHUKLA: Ng running
commentary please. The people orga-
nise these demonstrations. I should
say, with respect to them, that they
organise these demonstrations only in
order to go to jail, and whenever they
are not arrested they are disappointed.
Therefore, in order to enhance their
prestige as heroes, section 144 is more
often broken.

Therefore, my submission is that
the soundness of the provision should
not be attacked on the ground that it
5 likely to be abused or it has been
abused. The necessity is there, its
excesses or abuse should be controlled
by properly tuning the administrative
side of the police machinery.

st weo Wto ¥ awmfa v
LU CCUNE S U |
THrew foar & 9% g ¥ W@ aga

STWET GHT | gWTY UET WSy § mE
Fgra & —
FY SFA HIAT Y, T e W
Cie gl

g FET 2FE 144 799 7 A ST
fagqs @71 & o0 WA & froaw
9| YT E | ST AT A FS |
v gw qfedr AT § Wk www
& 7 " Wiqrr 19 & &Y °Ta 144
UG IR WA IAFFAS
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T AT AT AT AT Dfed-
3% qFAE ¥ HE W wifea @i g,
z% fag e ey ax ag amg
T fer dFww 144 TErife
gt Y =TT ST gt o< & AT g
mowr AT ma FrerEaT g fn
I AT AT gFEL &1 T | AW ar
A9 AR T & foro i § Afew
T A FT A GET W g A
ag 9mgeT g 83w 144 9 g swET
Qfaferar adae ¥ oo wmp 7 fear_
ST a1 fpg 63 & F W syav Ay fawy off
Ty g 72 W ¥ ot mwr am
frgr oM | wa @Y AT 144 FT A
THAwE @ veET A arfeafeat
R g Ao wr =
TH AFW F WqeeAS 5 WIQHT F SATRT
W W W ¥ W@ IR aw
B AT AT FTF THA |

aArg g AEE o ¥ wgr e
FIT d oW F fag 59 8w T areT
A 3 TR § WG I 99 T
g I T T Feafa Py
% f& ogr AmTa ST WA Far @
TET OF ART FAT KL 44T Frav
g 1 ot g D A feafy et
gaw IRt § famdr swm s
2 WE N @A Frem W OF sfearEt
2 ag W FE q9 QAT A S an
@ fr W ot wEw § AW S A
AT NRT § 0 AE O N oA o
aTF *1 g FT 997 WA gRT g
& TgaT § SR I FY AIEH 24
g1 W ¥ 9 RS w1 97
TR Fgi 9T 7 ot Ay 91 frafa &
IAH FYE oY Y at e Y wgan

gafan 3N famrdt & werir wely
ot 1 5 7g fe@ & & W SieR
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qTER A 9y wFeRee faq § AT =T
I FT TA FL |

SHRI RAM NIWAS MIRDHA: :
have heard the various arguments that
the hon. Members have advanced in
support of their amendments. Shri
B, R. Shukla has very ably dealt with
them and I cannot improve upon that.
This clause is of a preventive natwre.
It is used only to prevent disturbance
to public tranquility or riot or a situa-
tion of that nature. To say that this
clause is being used to stifle normal
political activity is not correct.

SHRI DINESH JOARDER: I men-
tioned some of the incidents. Meet-
ings of our party were not allowed to
be held even last month.

SHRI RAM NIWAS MIRDHA: There
are parties and persons in our coun-
try who believe in violence in politi-
cal activities and so long as such ele-
ments exist, some sort of preventive
wriion as contemplated under this
ciause would be necessary. I do not
think anyone can have any legitimate
grievance that political activity is not
being allowed or public meetings are
n°t allowed. It was mentioned that
there was an order under section 144
around Parliament. If it were not
there we will be having all sorts of
demonstrationg right within the com-
pounds of Parliament House if not in
the Hall itself. A few years back we
saw what sort of mob violence is pos-
sible right at the gates of Parliament.
It is quite likely that it may reoccur.
Only to protect Members of Parlia-
ment, to enable them to carry on
their activities in a peaceful atmos-
phere this slight restriction is there.
Right in front of the Boat club or
near about there is no restriction.
Meetings against Government’s poli-
cies are held and important leaders
of the opposition speak there. 1t is
wrong to say that the imposition of
wection 144 around Parliament House
has prevented legitimate protest meet-
ings of political parties. Opposition
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morcihas and political agitations are
daily pgoing on. Tc insist that they
should be allowed to come right into
tue House or its precincts would be
going a bit too far. 1 do not think
the hon. Members would like it. They
would be disturbed cvery now and
then py demonstrations and morchas
of this nature. It is true this section
us it existed before had certain defects.
For example, there was no time-limit
vrovided. It could continue indefinite-
ly. Now we have provideq for 2
months in the first instance and then
the State Government can extend it.
But these orders are subject to revi-
sion. Representation could be made
against them. Then there is an abso-
lute limit of 6 months after which the
order cannot continue. These are
progressive provisions which have
been included now and 1 am sure
hon. Members will welcome them. For
these reasons, it is mot possible for
me to accept the amendments.

Wt oag fmy Awefa W)
A ST F AAET IF &, W7 qOAT
Af o e ot o0 el #7 afom &
TARM w7 IT KL AHWISY, T
TN TAF qATT F FE ofay A E?
az ar wfa=z & fr gy mewir=dmw
IrF § g0 7 W17 ZAFT TRATAT WY
Tz W ATA

MR. CHAIRMAN: Unfortunately,

the Chair, has no opinion. I will now
put the amendments.

SHRI DINESH JOARDER: I want
that amendment No. 334 should be
put separately.

MR. CHAIRMAN: The question is:
Page 48,—

after line 3. insert—

“Provided that the order under
this section shall not apply to pro-
hibit holding of any political meet-
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ing or to any assembly concerning
trade union or peasant movements
or any other democratic move-
ments.” (334).

The Lok Sabha divided:
Division No. 17

AYES

Bade, Shri R. V.

Berwa, Shri Onkar Lal
Bhagirath Bhanwar. Shri
Bhattacharyya. Shri S. P.

Chaudhary, Shri Ishwar
Joarder, Shri Dinesh
Limaye. Shri Madhu

Mavalankar, Shri P. G.
Mohammad Ismail, Shri
Mohanty, Shri Surendra
Mukherjee, Shri Samar

NOES

Austin, Dr. Henry

Balakrishniah. Shri T.

Bhagat, Shri B. R.

Bhargava, Shri Basheshwar Nath
Buta Singh, Shri

Chhotey Lal, Shri

Darbara Singh, Shri

Das, Shri Dharnidhar
Dasappa, Shri Tulsidas
Doda, Shri Hiralal

Gopal, Shri K.

Gotkhinde, Shri Annasaheb
Kadam, Shri J. G.

Kailas, Dr.

Karan Singh, Dr.

Kasture, Shri A. S.

Kedar Nath Singh, Shri
Lakkappa, Shri K.
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Malaviya, Shri K. D.

Mandal. Shri Jagdish Narain
Maurya, Shri B. P.

Mirdha, Shri Nathu Ram
Mishra, Shri G. S.

Murthy, Shri B. S.

Nahuta, Shri Amrit ..
Negi, Shri Pratap Singh
Oraon, Shri Tuna

Pahadia, Shri Jagannath
Painuli, Shri Paripoornand
Palodkar. Shri Manikrao
Paokai Haokip, Shri
Parashar, Prof. Narain Chand
Peje, Shri S. L.

Raghu Ramaiah, Shri K.
Rana, Shri M. B.

Rao, Shri Nageswara

Rao, Shri P. Ankineedu Prasada
Rudra Pratap Singh, Shri
Samanta. Shri S. C.

Sathe, Shri Vasant

Satish Chandra, Shri
Shambhu Nath, Shri
Shankarnand, Shri B.
Sheonoy, Shri P. R.
Shinde, Shri Annasaheb P.
Shivnath Singh, Shri X
Shukla. Shri B. R.
Stephen. Shri C. M.
Thakur, Shri Krishnarao
Unnikrishnan, Shri K. P.
Venkatasubbaiah, Shri P.
Yadav, Shri Karan Singh
Yadav. Shri R. P.

MR. CHAIRMAN: The result of the
division is: Ayes 11; Noes 53.

The motion was negatived.
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MR. CHAIRMAN: I will now pui
amendment Nos. 138, 198, 199, 200
201, 236, 237, 238, 240, 332 and 323 to
the vote of the House.

Amendments Nos. 138, 198 to 201, 236
to 238, 240, 332 and 333 were put and
negatived.

MR. CHAIRMAN: The question is:

“That
the Bili".

cuause 144 stand pari of

The motion was adopled.

Clause 144 was added to the Bill.

st 7y fomy . wawfs wgeT,
@ faw war § AR [
FAa A& qww @™ Faw g

(Shri Madhu Limaye then left the
House).
Clause 167—+(Procedure when investi-

gation cannot be completeq in twenty-
four hours).

SHRI DINESH JOARDER: I heg to
move:

“That the decisions of the House

in respect of Clause 167 of the
Code of Criminal Procedure  Bili,
1972, as passed by Rajya Sabha.

and the amendments moved thereto
made on 1st September, 1973 be
rescinded. " (320)

MR. CHAIRMAN: The question is:

“That the decisions of the House
in respect of clause 167 of the Code
of Criminal Procedure Bill 1972, as
passed by Rajva Sabha, and the
amendments moved thereto. made
on 1st Septemher, 1973 be rescin-
ded.” (32D)
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MR. CHAIRMAN: Now, Clause 167
is open for discussion.

SHRI DINESH JOARDER: I beg o
move:

Pageg 57 and 58—

For lines 46 to 51 and to 5 respect
tively

substitute—

“(a) the Magistrate may autho-
rise detantion of the accused per-
son. otherwise than in custody of
the police, beyond the period of
fifteen days if he is satisfied that
adequate grounds exist for doing so,
but no magistrate shall authaorise
the detention of the accused person
in custody under this section for a
total period exceeding sixty days,
and shall if the accused person is
prepared to give bail, releass him
on bail whether the offence or any
of the offences under investigation
is bailable or nat,” (333).

Sir, this clause was discussed thread
bare in the last session also. It is in
connection with a provision where
an inquiry will not be completza@
within 24 hours. What is the result in
effect if an inquiry is not completed
within a reasonable time? Nowhere ir
the Code it has been stated within
which period, within what time-limit
the police officer has to complete the
investigation. Only in clause 173,
it has been stated that every investi-
eation in this Chapter shall be com-
pleted without unnecessary delay.

Now it is our experience that evep for
years together even for three or four
or five vears, the investigation is no!
completed, and the accused ~persons
remain behing the bars and suffer un:
dulv for vears together. Beforc  the
trial is cciapleted, the accused p-rsci
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who is arrested by the police officer
has to undergo punishment for vears
together. There is no limit.

It is very often stated by the lon
Minister that we are going to have
some progressive measure and a better
measure than the old Code. But what
is a better measure? It is all vague. In
the previous clauses that we have dis-
cussed in the House, certain relaxa-
tions have been granted but, at the
same time, after a ‘ew clauses, after
a few lines, those relaxations are
taken away.

Coming to clause 167, in the last
session one amendment as given by
Mr. B. R. Shukla was accepted. Ouce
again, this House will have to consi-
der it afresh. whether that amend-
ment in toto should be accepted or
not. I have used the same language in
my amendment that was put in the
amendment o° Mr. B. R. Shukla ex-
cepting the last part where it has been
specified that certain clauses of accus-
ed persong in certain cases wil not
come under the purview of the amend-
ment moved by Mr. B. R. Shukla.
Excepting the last part of that amend-
ment, I have used the same language.
My amendment reads:

“the Magistrate may  authorise
detention of the accused person,
otherwise than in custody of the
police, beyond the period of fifteen
days if he is satisfied that adequate
grounds exist for doing so, but no
Magistrate shall authorise the de-
tention of the accused person in
custody under this section for a
total period exceeding sixty days.
and shall if the accused person is
prepared to give bail, release hiln
on bail whether the offence or any of
the offences under investigation is
bailable or not.”

It is the bounden duty of the police
officer to see that unnecessarily the
liberty and the democratic rights of a
particular individual, of a particular
person, who has been caught merely
on suspicion are not curtailed for an
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indefinite period. If the liberty and

the democratic rights of a particuiar
person are involved. in that case, it
is the duty of the police officer to
see that the investigation is complet-
ed within a certain specified period.
Ag legislators, this House also  has
some dutv to protect the liberty and
democratic rights of an  individual,
so that he may not be harassed unduly
by police officers. The police officer
may serd a note to the trying Magis-
trate and on the basis of the report of
such police officer, the detention will
continue. This august House should
not pass any such law....

18 hrs.

MR. CHAIRMAN: Please trv to con-
clude.

SHRI DINESH JOARDER: This s
the last amendment I want to move.
Of course, there are a iew other
amendments also, but I  would not
press those amendments—amendments
to Clauses 173 and 197. Therefore,
1 wish to take a few minutes more 10
clarify my position here.

We very often talk about democra-
tic rights in our country. Some &f the
people are of the opinion that tiere
are no democratic rights in socialist
States; there is only dictatorship: there
are no democratic rights a5 such as
we have in our country in the Soviet
Union: the individuals have no decmo-
cratic rights. I want to mention here
some of the clauses from the Cri-
minal Procedure Code of Soviet
Russia to show how an investigation
has got to be completed within a cer-
tain period, how a Dparticuiar indi-
vidual enjoys the liberty and demo-
cratic rights there, how the trial is
going op in a socialist State..

SHRI R. V. BADE: Sir. it is already
five minutes past Six O Clock.

MR. CHAIRMAN: Let him finisn.
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SHRI DINESH JOARDER: If you
permit, I will continue tomorrow; I
require 15 minutes more. ...

MR. CHAIRMAN: He says that he
will require about 15 minutes more.
It is already past Six O’Clock. I think,
the opinion of the House is that it
should Lc taken up tomorrow....The

MGIPND- M—2644 1.. °
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House stands adjourned to meet agam
tomorrow at 11.00 a.m.

18.05 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
December 12, 1973/Agrahayana 21,
1895 (Saka).
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